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The Lok Sabka met at Eleven of
the Clock.

{Mr. DepuTY-SPEAKER in the Chair]
ORAL ANSWBRS_ TO QUESTIONS
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Shri M, L. Dwivedi : May I know
if the Insiitm e of Ophthalmology is given
any recunjng or non-recurring grant?

Shrimati Chandrasekhar : Yes,
there is a recurring grant of Rs. 20,000
that is given from 1953-54 for providing
facilities for post- uate mdgmc in
ophthalmology in that Institute.

Shri M. L. Dwivedi 1+ May I know if

this Institute mmto be attached to the
University of in the near future

and if so, when ademion been taken
in thst connection ?

Shrimati Chandrasekhar : Yes. It
is mablhhed by the Muslim University,

to lay on the Table of the House a state-
ment showing :

(a) the number of trees planted so0
far, station-wise and year-wise, as a result
of *“ Vanamahotsava®.

. (b) how many of these trees have sur-
vived ; '

(c) how many trees are of timber

ue and how many of fruit value; and

(d) the expenditure incurred on it
so far ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) 1 (a) and (b). Station-
wise figures are not available. State-wise
mmted . lhomngthenumbergf trees

Uﬂns 1950, 1951 an 1952
% and which survived,
is laid on t.he T.ble of the House. [Su
I, l.nnexure, No. 17%_ Figuru
for 1953 have not been recei
States and those for 1954, wﬂl be l\rl.l.llb]t
during next year.

(c) No scparate figures are available

trees of timber value. The num-
ber of fruit trees is shown in the state-
ments laid on the Table of the House in
reply to parts (a) and (b).

(b) the expenditure by the Central Gov-
ernment is mainly on account of prizes,
trophies, tpl'o da etc. Since the in-
ception of Vanamahotsava in 1950 the
total expenditure has amounted to less
than Rs. s0,000.

Shri Barman : May I know wha(
are the States, éither by themselves or b
encouragement from the Centre, w|
have opened up nurseries in each district,
so that the villagers may collect their plants
from these nurseries all the year round
instead of only on one day in the year?

Dr. P. S. Deshmukh 1 [ am not sure
about every district, but extensive steps
have been taken by State Governments to
provide these saplings to the people.

Shri Barman : May I know whether

there is any for each State for plan-
uuonofnn:;lg:ofm and, if so whe-

ther. the States are acting up to that?
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Dr. P. S. Deshmukh 3 We have not
set any definite target, because we want them
to compete with one another and reach
figures which may not be usual.

Shri S. N. Das : May I know whether
any information is available as to the States
where the st number of plants have
survived and States where the lowest num-
ber have survived ?

Dr. P. S. Deshmukh : I am afraid
have not analysed the figures in that :;y
but it was an M. P. sitting opposite who
claimed that in some places he did not see
cven a single survival,

Shri Bogawat : May I know whether
it is a fact that the number of survivals
is very meagre as compared to the planta-
tions, and therefore much meore attention
should be given to this ?

Dr. P. S. Deshmukh : We try to give
the matter our best attention, and accord-
ing to our forest experts the survivals are
not very unsatisfactory.

Shri Kamath : Was it at the instance
of the Minister that in some States this
year a Wild Life Day was observed in the
wake of Va.a Mahotsava, or was it done
suo motu by such States as love in wild life ?

Dr. P. S. Deshmukh : It was our
desire that people’s attention should be
drawn to protection of wild life.

Shri Punnoose 1 May I know whether
the figures given by the Minister are sim-
ly copied from the statements furnished
E the State Governments, or whether the
tral Government have made a check
tc;d s;e whether these have really survi-
Vi

Dr. P. S. Deshmukh ; We have to
depend upon the States; we have no
machinery to check up.

Shri Ramchandra Reddi : May
I know whether Government has estimated
the averug;ooat of maintaining these trees
by local boards and municipalities ?

Dr. P, S. Deshmukh : So far as our
information goes, the actual cost of plan-
tation is negligible. . .

Some Hon. Memhr; rose,—

Mr. Deputy-Speaker 1 We have had
enough discussion about Va,a Mahot-
sava.

Census of Passenger Traffic
*g6. Shri Punnoose 1 Will the Min-
ister of Railways be pleased to state :

(a) whether it is a fact that Govern-
ment propose to conduct & census of pas-
senger traffic on the Indian Railways ;
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(b) if so, when the census is expected
to be taken up;

(c) when the results will be available;
and

(d) which are the lines selected for the
pugpose ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan ) : (a)
to(d). A census of the number of passen-
rs travelling by each train is taken perio-
cally as a matter of normel routine by
Railway Administrations the frequency
renging from once in three months to once
in six months. These census ordinarily
cover all trains, Further special census are
ordered if additional informartion for an

C purpose is required and no su
census is now contemplated.

Shri Punnoose : May I know if a
special census is also taken about over-
crowding in particular trajns like the Cochin

ress, the Mangalore Express and the
Trnvandrum Express ?

Shri Ala, ¢t Yes, we have recently
asked the ilway Administrations to
take such a census to study the extent of

overcrowding.

Shri Heda : In view of the fact that
many times we find that particular trains
are overcrowded, and when we cgrain
about it to the Minister or the way
Board their general re%ly is that the over-
crowding is not to such an extent, may I
know t is the machinery at present
on which they check up whether there is
overcrowding or not ?

| Alagesan : My recollection is

as far as'representations of hon. Members

g0 we try to meet them. In fact, it was done

so in the case of Hyderabad itself: we were

;ba:i toadd an additional Hyderabad-Delhi
e.

ﬂq‘o@oﬁiﬂ:ﬁ‘ﬂzm
wgen § oY gt o o o
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Shri B, S. M t May I know
what steps are being taken to lessen the
overcrowding in accepted cases like the
Gnn% Trunk Express and the Madras
trains

Mr. Deputy S t This refers
only to census. What happens after the
census is a different matter.

. Shri M. L. Dwivedi : May I suggest
Sir that question No. 73 may be com-
bined with question No. 58?2

Mr, Deputy-Speaker : Yes, questions
58 and 73 may be answered togc,ther.

Leprosy Control .
*s8. Dr. Rama Rao: Will the Minis
ter of Health be pleased to state:

(a) whether a team of Leprosy Con-
trol Unit from Belgium has arrived In
Mudras;

(b) if so, the names of the members of
the Unit; and

(c) the nature of the work they are ex-
pected to carry on in India ?

The De Minister of Health
(Shrimati mndmethu) t (8) Yes.
(b) Dr. Franz Hemeriiks, Dr. (Miss)

C. Veeclut, Miss S. Liegeois, and Mrs,
H. Ecnbel:g. pesis

(c) The Unit will be en in the
control of leprosy in the - bakkam
arcas of Chingleput District, Madras.

Leprosy

*73. Shri Bishwa Nath Roy : Will
the Minister of Health be pleased to state
whether Government propose to under-
take @ leprosy survey for the purpose of
controlling the disgase in the Second Five
Year Plan period?

The Deputy Minister of Health
(Shrimati Chandrasekhar) : There is
no proposal at present to undertake any
survey since the information available
with  the Subsidiary Centres established
under the Leprosy Control Scheme will
indicate the incidence of the discase in

arcas concerncd. Measures for its
control are well known and the States are
aware of the necessity of implementing them
as far as they can do so.

Dr. Rama Rao : May I know the
financial commitments ol:‘r the Govemn-
ment of India in this regard ?
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. Shrimati Chandrasekhar: There
is no financial commitment for the Govern-
ment of India.

Dr. Rama Rao : May I know, when
any special effort to control leprosy is
welcome, why the Government of India
in one of its centres in Andhra has appoint-
ed doctors and other staff more than five
or six months ago and pot supplied them

- with medicines and other requircments.,

with the result that the staff and the doc-
tors are idle?

Shrimati Chandrasekhar : This
particular thing had not been brought to
the notice of the Ministry earlier; I will
have it looked into.

_ Shri T. S. A. Chettiar : May I know,
if no special techniques are used in the
leprosy control by this team, whyc are
foreigners imported for techniques which
are already known to us?

Shrimati Chandrasekhar : It is not
a question of im of any foreigners;
it 18 a gesture of goodwill in return for
some help that we rendered to them in
1953 during the devastating floods of 1953
in that country.

Shri Biswa Nath Roy: May I know
whether the Government PFWC to give
help to Hind Kashta Niwarak Sangha
which had already undertaken the work
in some paris of the country?

Shrimati Chandrasekhar : The
Government have been sivini.help to the
Hind -Keshta Niwarak Sangha.

Mechanisation of Fishing Craft

‘?. Shri Nanadas t Will the Minis-
ter of Food and Agriculture be pleased
to state :

(a) the number and value of semi-,
-diesel engines so far procured for mecha-
nisation of fishing craft; and

(b) the countries from which they have
been procured ?

The Minlster of Agriculture .
P. S. Deshmukh) : (a8) Forty-nine cos(g:g
Rs. 5,00,000 approximately.

(b) Sweden,

Shri Nanadas : May I know whether
these engines have been tried in any of the
States and if so, the names of the States
and with what results ?

Dr. P. §& Deshmukh : If the hon.
Member wants the number we have sup-
plied, I can give it: Bombay 20, Saurashtra
20, Travancore-Cochin 5 and Orissa 4.
Some people arc satisfied with the engines
and some are still trying them,
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Shri Nandas May [ know whether
Government has any pr mme to
supply these engiaes to fisher-

men?

Dr. P. S. Deshmukh : Wherever it is
useful, it is supplied. If it would be use-
ful in Andhra, certainly we will consider
the matter.

® Shri Nanadss :+ May I know what
sort of encouragement the Government
is giving to the fishermen?

Dr. P. S. Deshmukh : Most of the
schemes are really worked by the State
Governments. Dsitribution of these ma-
chines and engines is under an operational
agreement.

Renu Chakravartty : May
I know whether these machines are given
as loans or grants to the fishermen and the
security required to be furnished by
them?
Dr. P. 8. Deshmukh : I do not have
thi:l details, but we give 50 per cent. sub-
s idy.

Shri Velayudhan : May I  know
whether this particular type of dietel en-
gines cannot be manufactured in India?

Dr. P. S. Deshmukh : After careful
consideration we considered this to be the
l;nelt Iam;.rlne engines are not manufactured

ia.

Shri M. D. Joshi : May I know how
long these machines have been in opera-
tion in the Bombay State ?

Dr. P. 8. Deshmukh : I am afreid I
have not got the period.

Shri Punnoose : May I know whether
it has come to the notice of the Govern-
ment that local fishermen view with very
great apprehension the introduction of this

+ mechanised fishing? Has the Govern-
ment examined the basis of their fear?

The Minister of Food and Agri-
culture A. P. Jain) : What place is
the hon. ber referring to ?

Shri Punnoose : I am referring to
Travancore-Cochin.

Shri A. P. Jain it I have been there
myself and I found that there was ne such
aprehension

Shri punnoose : Am I to understand
that the Ministry does nnt fet the infor-
mation that is appearing in local papers?

Mr. D?uq-wr : There was Do
representation to the Minister. That is
what he means.
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Eloctrification of Railways ’

%60, Shri D. C. Sharma : Will the
Minister of Railways be pleased to state:

(a) whether there is any propossl to
clectrify some of the sections on the
Northern Railway ;

(b) if so, the names of the sections
:rrll:ldlch will be electrified during 1955;

() the estimated expendimure to be
incurred thereon?

The Par] to the
}llmmury Secretary

o and Transport
(Shri Shahnawaz ) : (a) No, Sir;
not at present.

(b) and (c). Do not arise.

Shri D. C, Sharma : May 1 know
why is it that sections of the Northera
Railway are not being considered for the
electrification, whereas sections of the other
railways are considered?

The Minister of Railways and Trans-
port (Shri L. B, Shastri) : We will con-
sider the electrification pro e of the
Northern Railways in the third Five Year

Shri D. C. Sharma : Is the hon.
Minister aware of the fact that the Bhakra-
Nangal project is going to gencrate a
buge amount of electricity and that that
may be used for electrifying some sections
of the Northern Railway

Shri Shahnawaz Khan : Quite apart
from the another amount of electricity that
would be available, another very important
fector that is required for electrification is
the denpsity of the traffic. At present the
density of traffic is not so much as to justi-
fy the electrification of these sections.

it qwe fey - fgx @ oW
whefafe &1 v sod @ s §
qr 4 ?

st qwo @o wrel : ot A
g e #1 qar § 7 & o @
w9 N qE W arar §, w@lew
IO G AT ATX F WA |
Sardar Igbal Singh 1 As the Parlia-
mcns:im:? tll:a‘!.lc in thctllb.;%
Railway, will the Government consider

the electrification of the suburban railway
of Detlhi in the Second Five Year Plan?

Mr. Deputy-Speaker : That is & sug-
gestion for action.
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|

Shri Kamath : Has the but
received any complaints or reports to
eﬁmthotythm Village Level-Workers

Sevaks and Gram Sevikas are

—Gram

loited by Government to work for the
riling  paty dhicing electione®

Dr. P. s- Deshmukh : I t!pudiltethc

Shri Kamath : May be, but it is a fact.

(a) whether it ia a fact that on the 7th
May, 1955 & truck-train collision occurred

at the railway level-crossing on the
All;b.nbad-]ub{mlpur section ot‘ the Central

Railway;

(b) if so, the circumstances in which
this accident took place;

(c) the number of persons killed or in-
jured; and

(d) whether any inquiry has been held
and if so, with what result?

(b) An enquiry held was by the Gov-
I or of Railways. His
is that the collision

driver to cyoss the line in the face
the

Shri 8. N. Das : May I know whether
this? 2 manned Jevel cros-
sing
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Shri S. N. Das : May | know whether
the &te was closed or open at the time
of accident ?

Shri Shahnawaz Khan : It should
have been open at that time; if it was closed
accident could not have taken place.

Shri 8. N. Das : May I know whether
the person who were on duty at that time
have been arrested?

Shri Shahnawaz Khan : The final
report of the Inspector of Railways has not
yet ‘been received.

After the final report is received, I sup-
pose action would be taken,

Shri U. M. Trivedi : May I know
how long it usually takes for the Govem-
ment Inspector to submit this report and
how many such reports are pending
during the last 12 months? :

Mr. Deputy-S t That is a
general question. So far as this case is
conce the hon. Minister must be

able to answer as to how long this matter
has been pending.

Shri Shahnawaz Khan : The acci-
dent ‘tookofplaﬁ: %1;10 the 7th ofl May. Th?_
enquiry t vernment Inspector o
Railways commenced on the 12th of the
May. It finished on the 14th and he sub-
n}mﬁd; his provisional findings on the 16th
o Y.

Shri Raghunath Singh : What about
the final report?

Shrl Shahnawaz Khan : The final
report has not yet been received. I might
add that the Government Inspector of
Railways is not under the Ministry of Rail-
ways. He is under the Ministry of
Communications,

Shri B. 8. Murthy :t May I know
whether, in the provisional report of the
Government Inspector, it is stated that the

gate was closed or was opened at the time
of the accident?

Shri Shahnawaz Khan : The gate
was open.

wae-aw et wn
*d7 ot wwm wwer . ®mU
wwre ST T TATR A FA w4 fF
(%) Far 98 7 § fr qoec w1

faa wiWtg 9w & oF @A Wy
T e AR
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. oSt T wge o AfEERT W
s W T S o T gAr
& 1 W Fg eFrAriEE ot A o
R .

Shri Chattopadhaya: May I kn
if, after the aerodromey?s‘ bui.]¥ the om_f
ms who go to' Badrinath will be

taxation ? .

Shri Reaj Bahadur: I have already
submitted that it is not possible for us to
think of constructing-a full-fledged adro-
drome in Badrinath because of so many
technical difficulties.

Mr. . Deputy-Speaker: It does not
arige. Next question, .

Arid Conditions

*64. Shri Gidwani : Will the Minister
of Food and Agriculture be pleased-‘to
state : T s

(a) whether it is a fact that Goats are
responsible for increase in arid conditions
in dry localities ; and:

- (b) if so, the measures adopted to
prevent destruction of ,vegetation by

them ? b \
. The Minister of Agriculture (Dr.

" P. 8. Deshmukh) : (a) Yes.

(b) Mcasures to be adogtcd to prevent
destruction of vegetation by goats are
under active consideration,

" Shri Gidwani : May I know whether
Mr. Keith. Director of Soil Conservation
and Mr. Batrs, the Deputy Inspector
General of Forest have submitted any
note to the Government embodying their
proposals and if so, what eare their pro-
posals ? .

Dr. Po So Dﬂhmnkh : Pmpml! wiﬂ'l
respect to what -?

Shri Gidwani : I want to know whe-
ther Mr. Keith, Director of Soil Conser-
vation and the Deputy Inspector General
of Forgst have submitted any note embo-

dying their proposals ?

Dr. P. 8. Deshmukh : [ would ask
for notice. ¢

Shri C. R. Narasimban : Have

Government got schemes for the co-existence
of forest wealth and cattle wealth ? :

Mr. Deputy-speaker : The questiom

relates to goites : so goat wealth.

Shri C. R. Narasimban : Goats  are
part of cattle wealth.

Mr. Deputy-Speaker 1 Cattle wealth -

doces not arise out of this question.
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B

. ShriC.R.Narasimhan : My question
is, are there schemes for the coexistence
of forest wealth and cartle wealth.

Dr. P. S. Deshmukh: There are
some experts .i\l_ho advocate the elimina-
tion of goats altogether.

* L L] . - * .

Shri C. R#Narasimhan : One ques-
tion Sir. z

Mr. Deputy-Speaker: No  more
questions. Order, order; as soon as a
question is over hon. Members must

resume theit normal temperament.
Rail Transport

*6s. Shri Dabhi: Will the Minister
of Railways be pleased to state :

(a) whether Government have finalised
the pro of Rail transport for the
Second Five Year Plan ; and

(b) the details of the proposals sub-
mitted by the various State Govern-

ments ?

The Deputy Minister of
and Trlnwt? (Shri Alagesan): El)

No, 8ir. The proposals are under exa-
mination by the Planning Commission.

{b) As the proposals are stil under
examination, it would n8t be advisable to
give the detailed proposals received from
the State Governments at this stage.

Shri Dabhi ; May I know whether all
Governments have submitted their pro-
K:sals and whether there arc any who

we not submitted their proposals ?

Shri Alagesan: Except some Part
C States, gll the States have submitted. -

Shrli Dabhi: Is it & fact that the
Government programme during the Second
Five Year Plan is to construct 3000 miles
of railway and, if so, whether any ap-

roximate number of miles have been
allotted to the different zones and re-

gions ?

Shri 1 We have not yet
reached that stage. It is true that our
plan is to construct 3000 miles of new
railway.

Shri Damodara Menon : It has been
stated that the State Governments are to
submit their final rts by the Itﬁh
August. The hon. ﬁimster said t -
except for some Part C States, he has
received final reports from others. Is
that so ?

——

*Expunged as-orda-ad by - the Chair.
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Shri Alagesam : We did not call for
reports. We have asked the various State
Governments to submit proposals as to
what new lines they would like us to under-

in_their respective regions. Ali the
State Governments have submitted their
proposals, except a few Part C States.

. Shri Damodara Menon : My ques-
lion is, are they final or is there room for
revising these reports before the 15th of
August ?

Shri Alagesan : There is no question
of revising. They have submitted their
proposals, 1, 2, 3, like that. If they
want to sdd or take away, they are at
liberty to do so.

. Shrl Veeraswamy: May I know the
mileag: of new lines to be constructed
in the Madras State under the next Five
Year Plan?

Shri Alagesan: I have already an-
swered that we have not yet reached that
stage. We have not yet started deciding
about individual lines. The Central Board

ransgort will do that.

, Shri Dabhi: Miay I know whether
the proposals submitted by the Bomba
ernment are in order of priority

Shri Alagessn: Yes. Since they
arc numbered 1, 8, 3. they are taken in
that order.

Pandit D. N. Tiwary: May I know
whether the Mzmbers of Parliament will
be given a chance to discuse these roposals

ore the final oider is madcg

Shri Alagesan : Naturally the wishe$
of the Members of Parliament \zi i l;e “t:k.cn
into full consideration.

- Shri Bogawat: Mey I know within
At minimum period th
will be finalised ?p ik ey

Shri Alagesan : We propose to tak
a decision before this year is out. ¢

Shri Gadilingans Gowd:
know what orders have been .3£‘Yo.}
my memorandum admitted by the Govern-
ment regarding the linking of Kurnoo]
with Siruguppai in the Mysore State ?

Shri Alagesan: I do n
information about individua] pol:npl.l;::les Pe

Shri Gadilingana Gowd i
been admitted by the Govemrr:enTtt.m has

Mr, Deputy-Speaker : I; ; good
asking about individual mca." ne

Shri Puanoose : The hon. Minj
said that the wishes of the Memtirs''k
ameat will be taken inte account.
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May I know where the occasion for it
is

Shri Alagesan: Occmsjons and op-
portunities are plenty before Members of
Parliament. They take part in debates

and they make their suggestions They

can certainly write to us.
Shri Punnoose: Here is a specific

gueltion. Proposals are being sent by the

tate Governments.
Mr, Deputy~-Speaker : Why should

there be any hiding? I think the hon.

Minister understands it. Is there any pro-
posal, or is it possible for the Minis-
ter to invite Members of Parliament
and lay before them the proposals before
they are finalised. either on the floor of the
House oroutside? Thatis what he wants.
“Yes* or '‘no’* will be the answar.

The Minister of Rallways sad
Transport (Shri L, B, Shastri) : There
is no proposals, but I have.no obijection
to lying on the Table the proposals sent
by the State Governments, arid the hon.
Members, if they so desire, can come and
discuss it with me, but it is not advisable
to do it now. We should discuss the
proposals first with the Planning Com-
mission. The whole thing depends on the
resources that are made available to us,
snd when we have discussed with the.
Planning Commission we might be able
to make up our minds as to the mileage
of new construction that we might be
able to take up. So, at that stage I would
lay the papers on the Table of the House
or in the Central Hall and the Members
can see and discuss it with me.

Shri T. N. Singh rose—

Mr. Deputy-Speaker 1 Next question.
I am calling Dr. Ram Subhag Singh.

g - T

%t Wo T qaw oy : WU
ww v gfe S T T S e
w

- (w) T waT w=y WTATH & ATy
F fircrez Y w7 Fg W wTOETT
R fon fer Tow ORI BT ITHT W
w7 & o wr o F agEr A g

(=) fafirm ol W fierar o
faar T §; Wi

(7) 3% TR TR T W AF
wor wraTw % feur § 7
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wie it (w0 o que W)
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ot fo qwo fog : grr AT &
aeg s A g 7 W @@ A7 ¥ firw
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Soil Conservation Boards

. *67. Shri S, C. Samanta: Will the
Minister of Food and Agriculture be
Plcased to state,

(8) whether anv financial assistance

as been given to the various Soil Con-

servation and Land Development Board
constituted in the State ;

(b) if so, the amount allotted so far,
State-wise; and

' (¢) whether the Central Board has
any control over the State Boards?

The Minister of Agriculture (Dr.
P. S. Deshmukh : (a) No, Sir. Assis-
tance is given to State Governments for
specific Schemes proposed by them.

(b) does not arise.
(c) No. |

Shri 8, C. Samanta: May I know
whether necessary soil conservation legis-
fation has been enacted in those States
where these Boards are existing ?

Dr, P. S. Deshmukh : According to
my information some of them have done
80, every ore of them has not done so.

Shri S. C. Samanata : May I know
whether these Boards have carried out
reconraisance surveys for finding out
the p incipal arcas where there is much
erosion,

Dr. P. S. Deshmukh: The Boards
are constituted by the States and I am
afraid it is not possible for me to give
this information.

Shri N. M. Lingam : May I know if
the Boards have been constituted in all
the States ? Ifso, whatis the machinery
for co-ordinating the activities of all the
States Conservation Borrds,

Dr. P. S. Deshmukh 1 I am not sure
if every State has constituted a Board,
but there is a Central Soil Conservatjion
Board which co-ordinates their sactivitier.-

ShriN. B. Chowdhudry : May I know
whether it i: a fact that the work of such
Board: is suffering due to lack of co-ordind-
tion between the appropriate departments
such as the Flood Control Board ard the
Forest Department ?

‘Dr. P. S. Deshmukh: I would re-
quire notize of this question.

Shrl 8. N.Das: May 1 know the
names of the states from Which specific
schemes have been received of the amounts
that have been sanctioned so far ?
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Dr. P. S. Deshmukh: There are nine
States which ha ¢ submitted sche mes for
1954-55 and 18 States duri g the current
year of 1955-56. If you would permit
me, I would read it. All these schemes
have been sanctioned.

Mr. Deputy-Speaker: I cannot allow
reading a long list for 27 States.

Shri Ga na Gowd : May I
know if theden’d,hra Government has
constituted a Soil Conservation Board ?

Dr. P. S. Deshmukh : | want to have
notice of the question, but the Andhra
Government has submitted a scheme pof
Rs. 72,000 and it has been sanctioned for
1954-55.

Shri C. R. Chowdary : May I know
the amount sanctioned to the Andhra
Government ?

Mr. Speaker : They have submitted
a scheme for Rs. 72,000,

Dr. P. 8. Deshmukh ; For the year
1955-56 they have submitted fpur schemes
worth about Rs. 8 lakhs of loan and about
Rs. 15 lakhs of subsidy which have
been already sanctioned. .

The Second Five Year Plan

*68. Shri C. R. Chowdary: Will
the Minister of Rallway be pleased to
state :

(a) whether proposals have been
received from the Andhra  Government
for the development of Railway lines in
the Second Five Year Plan ;

(b) if so, the estimated cost of the
lines ; and

(c) the line that have been investi-
gated already but not taken up ?

Deputy Minister of Railways

The
and Transport (Shri Alagesan) : (a).
Yes, Sir.

(b). It is not possible to give the esti-
mated cost at the, stage.

(c). Detailed investigations will only
be made after the Planning ission
ve their approval to our Second Five
ear Plan and thereafter the Central
Board of Transport lay down priorities
for construction of New Lines.

Shri C. R. Chowdary : May I know
whether there are any lines already investi-
gated in Andhra ?

Shri Alagesan : No, Sir.

Mr. Deputy Speaker 1 His question is
whether any ~ lines have been
investigated, which have to be taken up
or included in the Five Year Plan.
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: We have carried out
a rough investigation of the
track between Vijayawada and dras,
or in the alternative to connect Kazipet
with Gudur or Nellore. We have under-
taken a very rough investigation, and the
report of the Southern Railways is before
us just now. ’

Dr. Rama Rao : May I know how the
Railway Board could get thesc lines sanc-
tioned by the Planming Commission,- if
thcly are not able even to ?'ve a mu§h
estimate of the cost of these railway limes

Shri Alagesan : No. Those esti-
mates have been put in the general plan.
These relate to icular projects. We
shall have to fit in the icular projects
within the resources available, as the hon.
Minister of Railways and Transport said
just -a few minutes back,

Shri Nettur P. Damodaran ; May
I know whether the Government of India
can change the order of priority of they are
not satisfied with the order of priority given
by the State Governments?

The Minister of Railways and
can; but the Central Board of Transport
will have to meet and finalise the proposals.
In the Central Board of Transport &ll the
State Governments are represented. So,
if the Central Board of Transport wants
to revise the proposals submitted by the
State Governments, it can certzinly do

80. ., .

Ch. Raghubir Singh : May I know
whether the Agra-Bha dismantled railway
gnlg i?s included in the next Five Year

Mr. ‘Depu :Spe.m : The hon.
Minister has altt:'yeady stated that details
ought not to be asked at this stage.

Shri C. R. Chowdary : In view of
the fact that Machkund power and Nellore
thermal power are available, is it possible
to have an clectrified track between Vijaya-
wada and Madras as a double track ?

Shri Alagesan : We do not have any
such proposals at present.

Amilabad Colliery

#90.8hri P, C. Bose : Will the
Minister of Labour be plcased to state ;

: (a) whether it iseda fact that the court
of enquiry appointed to investigate into
the causes of the explosion that took
lace at Amlabad Colliery on the sth
ebrusry, 1955, has submuirtted its report;

., (B) if so, the details thereof; and

(c) the action taken by Government
thereon ? ‘
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The Deputy Minister of Labour
(Shri Abid AH) : (2) Not yet.

(b) and (c). Do not arise.

Shri P. C. Bose : May I know how
long this court of enquiry will take to
submit its report to ernment ?

Shri Abid Ali : We expect to receive
the report early.

Shri P. C. Bese : May I know
reason for not appointing more. i
ed mining men on the court of enquiry ?

ot A0, AL, o
enq got on it personn
should have been there.

Dr. Ram Subhag Singh : May I
w%m dmtgoubr:uo.fk?}qmryhu
been charged with t
into the accidents at the qu
Colliery ?

Shri Abid Ali : No.
Shri Meghnad Saha : Who is the
owner of this Amlabad Colliery ?
Shri Abid Al 1 The ts are Tha-
Bhav

part ; the owners are vda Kankini
, Limited.

Nationalisation of Air Transport

*72. Shri Jhulan Sinha: Will the
Minister of Communications be gleuad
to refer to the reply given to Starred
Question No. 324 on the 28th February,
19ss and smte ;

(a) whether any compensation has
since been paid to the various Air Com-
ﬂmpmieomken over by the Airlinee Corpora-

L H

(b) if so, the total amount paid and
the amount yet to be paid ; and

(c) when the final payment is likely
to be made ?

The D;:;tv Minister of Communi-
cations ( Raj Bahadur) : (a). Yes, Sir.

(b) The amount paid so far is Ras.
67-26 lakhl. ‘1":; amount yet toﬂl:
is Rs. 06 lakhs according to
p,um&.md:ug;muinedby Government. The
G pansatiic) Tobmal,: foc | Tncsi

- for
the total figure by sabout Rs. 30 lakhs or

n(c). Intgeoh_-:gmmiuwhohﬂe
i thyuobec:?-hong’ H
muan,mM some delay.

Shri Sinha : May I know
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Sbri Raj Babadur t So far as we
are concerned, we have paid it to the com-
pany concerned.

. Shri Kamath : Is the hon. Minister
in a position to give us the break-up of
these in respect of the amounts
paid unpaid company-wise ?

Shri Raj Bshadur: That will ke
some time, but I can give it.

Mr. Deputy-Speaker : How many
mpmium%mindl?

Shri Raj Bahadur : There are ¢
companies, out of which in the case of §
we have made cash payments. The figures
are as follows :

Name of Total Cash actually
company assessed paid
Ras. Rs.

Indian. National

Airways Ltd. sz lakhs 10,31,663
Air India Ltd.  1,43,67,780 14,36,778
Air Services of

India Ltd. 27,54,383 11,13,333
Daccan Airways

Ld. . 18,98,751 3,75,651
Air India In-

ternational 2,76,90,800 27,68,800
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Shri C. D. Pande : Of the personnel?

Shri Jagjivan Ram : Of the workers
employed. the decision is in favour of
the air companies, this amount is likely
to be increased by Rs, 25 to 30 lakhs.

Shri Kamath : Is the matter of
compensation made a_justiciable matter
before the Tribunal ? °

Shrl]-glml!amslwﬂlmferﬂle
hAocltL to the Air Corporations

Shri Kamath: Why have you followed
a differnt policy ?

Shri T. N. Singh : There arc a
number of cases that are under reference
to the Tribunal, in respect of which no
scttlement was possible by mnegotiation.
May I know what their total implication
is in terms of money ?

Shri Jagjivan Ram 1 There is only
one point before the Tribunal, as I have
said, and that is regarding the liability
of the companies in respect of the ac-
cumulated leave of the employees.

Shri Heda : The hon. Minister has
stated that there is only one point in
respect of which the amount involved is
to the tune of Rs. 20 to Rs. 25 lakhs.
Why is it that even though it is now about
two years since the airlines have been
nationalised, yet the amounts that have
becnasteedonthmuneshlwnotbeen
paid ?

Shrl Jagjilvan Ram : The hon.
Member has not followed the reply that
has been given by the hon. Deputy
Minister. The amount agreed to 18 to
be paid in two ways. Some portion is to
bepudmcuh, and the other portion
o be in bonds. Inretpectol's

, the cash portion has already
been paid, mdthcbondsuelikdytome
very shortly. Regarding the
companies some minor adjustments are
gulngm,mdassoonutheyneutded

the cash payments will be made.

Bt
*ov. ot fargfar fret @ i wwves
oY 7g T oY g w7l fr
(%) #ar Twe 7 Hiwgrifas
qgfa & frwrer aqr wATT ¥ £
T wwrt ;W
(=) zfz af AYagarrar wr @
R % a% st € gy ?
areey At (ol wertere) ¢
(%) mar (=). *¥€ @@ T o

26 JULY 1885

Oral Answers 2990

o 7€ &1 e ow Advi-
sory Committee eqifae Y o€ Y,
e e Sw T g1 @
X g T & |re {1 fawre
Twry

Mr. Deputy Speaker : This relates
to health and not to commerce.

e WA (OwewTd wew
) : T ag & fr wlra sty o
fod o=t e & A Tfw, v A
¥ 7 faegw qfafes aff § 1 w0
Y qr ¥ wedy o H arfgg, afew
wgi aw Hfaaddy &1 g ¥, wet

qwtﬁmﬁa‘fﬁmm&mﬁ
e wrr At § R & I8Y qufes
aff § | T w weft ¥ ey
ZaTEat AT wfgd | wgt v -
&dy w7 waTer 3, dav fe wgr maw g,
o Cedrsqe & 7 o oF Tk &
1| ST wowe ey S W o
AT IT I {X AGAT, Ik @ F
arr g & wrg S faery
LA S

oft fife frwr - w7 FmE o
ot F f gt seany Wy wfy § av
WY g Y g W wrgev g ?
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TweRTa waw et o g ag
arefed &, s ddY SR AR
sl & § & A&

oft wrw® . T A S wsE
/T &t wiefug) §1 g9a7 $T g
garady ?

Mr. Deputy Speaker: The hon.
Member ought rgt to address the Man-
traniji. He should address the Chair.

Shri Kamath : I did not address the
Mantraniji.
fag aw & "“@3 #aga” s@
AT # IEY ag § ‘gAY gar
g1
T FANY S weEr W1 @&
Aafaa) &1 awag &7 a%ar § a
Y ?
Mr. Deputy Speaker: Can’t there

be a reconcliation between goodness
of quality and cheapness of material ?

TUEETR W W 0 3g A
arefefas g% o7 fiec sxar &1

st qEer . 78 frew & fem
¢ & ifrnddr aae & ot dagad
wsgr & 7 wAmn oY 7 Fgr fe awd
AT AT 5iE g awar ¥ Afww w@
st g 9Tfgd | & AT gt
£ T+ 78 feem & fr & o Hfaadddy
|/ § WX HIGT w=gr g 7

Mr. Deputy Speaker: It does not
arise,. The hon. Member has not been
following the questions and answers.
‘What was asked was that if h y
is cheap, why is it not given or adopted ?
The answer of the hon, Minister was
that cheapness is not the primary considera-
tion, 8o far as the poorer sections are
concerned ; quality is the consideration.
Therefore, that question does not arise.

26 JULY 1855

of years and are comstitu
Managers
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aTE AL @A W AV A= H IS
e & F o g g R ag wae
fraa § %< faar § te aander & Sifir-
& aaw

_Mr. Deputy Speaker: The ques-
tion was this : because homocopathy is
cheaper than allopnm%_lwhy dont’ you
adopt homoeopathy ? e answer of the
hon. Minister was this : merely because
ing is cheaper, we are not going to
adopt it. It is a question of quality,
This does not involve any reflection on
hom~eopathy or any decision that homeo-
ocpathy is worse than allopathy.

Shrimati Sushama Sen: May I
know if there is in contemplation such
a hospital in Bihar for poor patients.
The hon. Minister said that there would
be such hospitals only in Madras and
Bombay. Why should Bihar and Bengal
not have the same facilities?

Rajkumari Amrit Kaur 1 The simple
answer to that is that there is no insti-
tution in Bihar which could be up-
graded. The one that does exist and is
possible to upgrade is in Calcutta, and
there is one m Hombay also.

st egare feg . Twwor famm
® OHT OF §EEEqu & | gk a1 A
oY ®;T g ¥ ?

Mr. Deputy Spe-h_u: I pass on

the next question.
Accident Committees

*35. Shri A. K. Gopalan: Will
the Minister of Railways be plessed to
state :

(a) whether it is a fact that some
“Accident Committees”” are functioning
in the Loco and Railway Workshops on
the Southern Railway ;

(b) if so, when and how these Com-
mittees were constitured; and

(c) what are their functions?

The Parllamentary Secretary to
the Minister of Rallways and Trans-
Errt (Shri Shahnawaz Khan): (a)

o “Accident Committecs’ as such are
functioning on the Southern Railway,
but in certain workshops of that Railway
“Safety First Committees’” are func-
tioning.

(b) The ‘““Safety First Committees have
been in existence in certain workshops of
the Southern Railway for quite a number
by the Works
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(c) The functions of the ‘‘Safety First
Committees’’ are given in the Statement
laid on the Table of the House. [See
Appendix I, annexure No. 20.]

Shri A. K. Gopalan: May I know
whether thése committees have reported

" any case of accidents and whether any
i compensation has been paid?

Shri Shahnawaz Khan : Normally,
all accidents that take place in workshops
arc reported to the Works Managers, and
if they are really serious accidents, to the
General Managers concerned. But if the
hon. Member would put a separate ques-
tion, I shall reply in detail.

Shri Punnoose : Is there any case of
accidents being reported to the Safety First
Committee, and have they examined any
case and decided upon the compensa-
don ?

Shri Shahnawaz Xhan: I shall

Shri Kamath ;1 Have such Accident
Committees been constituted on all the
railways ; if not, when do Govern-
men; propose to constitute such commit-
tees

Shri Shahnawaz Khan : Instructions
have already been issued to the railways to
Sgnstitutc such committees in the work-
shops.

Shri Punnoose: Who is appointing
these committees and who is selecting the
persons ?

Shri Shahnawaz Khan : The com-
mittees are known as Safety First Committees
not Accident  Commirtees. They
arc appointed by the Works .
The senior forman is a member of the
Committee ; the medical officer is also
a member and some representatives of
Unions are also on these ittee ?

Kurnool and Adoni Railway
Statiens

b Shri Gadilingana Gowd:
E" the Minister of Railways be pleased
state :

() whether there is any proposal to
remodel the Railway stations at Kurnool
and Adoni; and

(b) whether any provision has been
made for the Ren’n?;m Rooms at Kurnool ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
m (Shri Shahnawsz Khan ) : (a)

scheme to remodel the station build-
ing at Kurnool has been sanctioned.
No new improvements to Adoni Railway
Sution have been programmed o far.

(b) Yes, Sir.
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Shri Gadilingana Gowd: Last
year I was told that though proposals were
e in regard the Adoni station, they
could not be proceeded with because
some repairs had to be undertaken in
other railway stations. I want to know
why this year also no provision has been
made by the Government.

Shri Shahnawar Khan : There are
Amenities Committees on all railways
and the improvements which are to be
effected at each railway station are de-
cided upon in consultation with such
committees. Apparentdy, the Amenities
Committee has not recommended any
improvements for Adoni station.

_ Shri B. 8. Mourthy: When will the

Oral Answers

improvements at Kurnool station be
finalised and completed ?
Shri Shahnawax Khan: We hope

during the current year.

Shri Ramachandra Reddi: What
is the amount sanctioned for remodelling
the Kurnool station ?

Shri Shahnawaz Khan : Rs. 2,00,000.

fore o wiwfa

*go o WX W : W WV
4 3 A7, LYY Ft fF mF ardifen
qET T ¥Ye & IAL K FEN H G
@ &Y FIT K R

(%) w1 w faos TwEl &
gmg & faq va sfafq gro 4y af
fegrfoat & at & wow v &
worr foty Ty g € & W

(&) afz &, &1 y& maw &
sifow =t gwn 7

aw IRt (ot wfar o)
(%) 7&Y; v favg & iy Ty T
¥ T AR wA @Y )

(=) ==rer FEF IzaAm )

sft wer wwin o W AN W
*t ok g f& frgeft are &t s
§ I 2 0. IR HTAmET 91 fw
3 ¢ W O AAHTA CFIHIAHE TR T
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¥ wafy wdr wf § oW\ § 9
@ ¢ s oF s & wT wfRm
faeig &Y o ?

ft wfew e : f, @& | ™
wH & @ ) g | 55 AT A
T AT | e T30 & @Ay |

st www weix oW wWET g
wd ¢ fr g8 a9 S sqreqT owATERE
TRV & & T AT QS TF W
& wr, ar Tw frw § gy fod
&< fegr g ?

The Minister of Labour (Shri
XKhandubhai Desai): According to
the Shiva Rao Committee’s , the

ining centres and Labour
E:\;em tgrchemn:rnynfemd to the States.

in imi a.n-nnﬁln:mtn have to
a Babonr Miisters' Conferene “where
a Labour isters” Conference where
this question was discussed. We have sent
out details regarding the method and
manner of transferring these
to them. Till agree to ke over these
Exchanges will bg worked as they are
being wor at present.

O Qo Qe Y™ ¥ OOE
9 ¢ 5 foama #9 Y fOk 9%
WA | A Faw Ifqw FaT I
W T FHRX H TAE J g4 H
wriart g €Y i } ?

Shri Khandubhai Desait We had
been in communication with the Madhya
Pradesh Government, and whatever de-
cision we take, will be taken in consulta-
tion with that Government,

Shri P. C. Bose : I know
E;h:hﬂ:;r“uumutlgzoftshcmftﬁrof these

8 to tates, the service
conditions of the staff will be affected in
any way ?

Shri Khandubhai Desal: That is
the main question which is under dis-
cussion with the State Governments.

WRITTEN ANSWERS TO QUESTIONS
National Farmers’ Convention
*s4. Shri Radha Raman: Will the

Minister of Food and Agriculture be

pleased to refer to the reply given to

28 JULY 1956
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Starred Question No, 2673 on the 28th
April, 1955 and state :

(a) whether Government have con-
sidered the resolutions passed at the
National Farmers’ Convention held in
New Delhi in April, 1955 ; and

(b) if so, the decisions taken thereon?

The Minister of Food and -
culture (Shri A. P. Jain) 1 (a) and (b).
The Farmers’' Forumn which was responsi-
ble for organising the National Farmer’s
Corivention is a private organization. A
copy of the resolution passed at the Con-
vention has already been placed on the
‘Table of the House. The Farmers' Forum
is supposed to take necessary action on
the resolutions. The Government of India
is not concerned in the matter.

Private Forests

*s7. Shri Eswara Reddl: Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether the Madras Government
have recommended to the Union Govern-
ment for the acquisition of certain private
forests in the state ; -

(b) if so, the reasons therefor; and

(c) the number of forests and their
areas proposed to be acquired ?

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a). No

(b).’a.ncl (c). Do not arise.

Food and Water Scarcity

*69. Shri Ibrahim: Will the Minis-
ter of Food and Agriculture be pleased
to state :

(a) the names of States which have
food and water scarcity con-

didons in their aress giving the areas

affected in each case ; '

) whcﬂger these atet;f gve been

inspected by any officer e Central

Government ;

(c) if so, whether any report has been
submitted ; and

(d) what measures have been taken by
the Central Government to give relief to
the people.

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) two (d).
A detsiled statement is laid on the Table
of the Lok Sabha. [Ses Appendix I,
annexure No. 21].
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Willingdon Hospital

- PP .
71, Shri Krishnacharya Joshi : Will
the Minister of Health be pleased to state
whether the expansion the out-door
patients” Department, the Laboratory,
X-ray Sections and the construction of a
building to provide morc beds in the
Willingdon Hospital, New Delhi has been
completed ?

-

The Minister of Health (Rajku-
thmﬂa bAmrit Ktl:lr):x Tg:c exl:t’ension to
{ the oratory a ~-Ray cpartments
have been completed. Some additions to

e Out-door Dzpartment remain to be
carried out. New wards to provide more
beds in the hospital are at present under
construction.

Central College of Agriculture

_*76. Shri K. P. Sinha : Will the}
Minister of Food and Agriculture be
pleased to refer to the reply given to Star-
red Question No. 105§ on the 10th
December, 1954 and state the final
decision taken regarding the closing down
of the Cazntral College of Agriculrure ?

The Minlster of Food and Agricul-
ture ( Shri A. P. Jaln ) : The matter is
still under consideration.

Sugar Factories

*77. Shri Bhagwat Jha Azad : Wil
the Kl.inistcr of Food and Agriculture
be pleased to state ¢

(a) whether any foreign firm has
been given a licence for the erection
of suger plants in Punjab;

(b) if so, the reasons therefor; and

(c) whether no Indian firm was ready
for erecting such factories?

The Minister of Food and ul-
ture (Shri A. P. Jain): (a) No.
But Messers Janata erative Sugar
Mills Ltd., Jullundur, and Messrs Har-
yana Cooperative Sugar Mills Ltd., Rohtak,
who have been granted licences  for es-
tablishment of sugar factories, have
placed orders for the supply of their
plants and michinery with a foreign firm.

(b) and (c). The offer of the foreign
firm was found to b: most favourable
afier taking into conmsideraion the price,
delivery  period, quality of machinery,
etc, although some Indian firms had also
tendered for supply of imported plant
and  machinery. .

164 LSD—2
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Wadge Bank

_%79. Shri_V. P. Nayar : Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 80 on the 27th
August, 1954 and state 3

(a) whether the Government of
India have since formulated any plans
for the commercial cxploitation of the
fishing bank off the coast of Travancore-
Cochin State known as the “Wadge Bank’
under the Second Five Year Plan; and

(b) if s0, the amount proposed to be
carmarked for this purpose ?

The Minister of Food and i=
culture (Shri A. P. Jain) : (a) No;
the Government of India have formulated
plans for cxploratory fishing and charting
the fishing groundsin the South West Coast
of India, including Wadge Bank for the
benefit of private cnterprise and not for
commercial exploitation by Government.

(b) Does not arise.
Automatic Telephone System

*§1. Pandit D. N. Tiwary : Will
the Minister of Communications be
pleased to state:

(a) when the automatic Telephone
system is proposed to b: introduced
in Patne; and

(b) when the other districts of
Bihar will have this system ?

The Deputy Minlster of Communi-
cations (Shrli Raj Bahadur) : (a)
In 1957/1958.

(b) Muzaffarpur Exchange is proposed
to be automatised by 1958. The cases of
other District exchange systems for
automatisation will be considered as and
when circumstances justify the same.

Electric Track Circuit

#82, Shrl T. B Vittal Rao: Will the
Minister of Railways be pleased to
state:

(a) the number of gtations in the
country wheip are provided with Electric
Track Circuit equipment; and

b) the names of the stations where
sucl('L )equipment is likely to be installed
during the current year?

The Parllamentary Secretary to
the Minister of Railways and Trans-
port (Shri Shahnawax Khan): (a)
and (b). A statement giving the infomation
is laid on the Table of the House. [See
Appendix I, annexure No. 22).
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Kandla Port

3 Th, Jugal Kishore Sinhba:
\l!'l]l the Mlmstgr of Transport be pleascd
to atate the total expenditure so fur in-
curred on the Kandla pm]cct‘*

The Deputy Minister of Railways
and Transport (Shri Alagesan): Rs.
5332-2¢ lakhs. upto the end of Junc, 1955.

Medical Facilites to M.Ps.

‘#84. Shri P. N. Rajibhof: Wil the
Minister of Health be pleased to state:

() whether it is a fact that the Willing-
don Hospital authosities will no longer
attend to the Members of Parliament;
and

(h) whether  Government  propose
to open s whole time dispensiry in the
Parliament louse .dusing the Semion
time ?

The ‘Midister of Health (Rajkumari
Amrit Kaur): (a) No.

(b) Yes.

Skymaster Planes

¥gs. Shri, R. X.. Chaudhuri : Will
the Minsiter of Communctions be pIcal
ed 1o refer tu the reply given to sturred
question No. 682 on the joth March,
1955 and state:

(a) whether it is a fact thar Dakota
planes now being used in Night Mail
Servivces will be soon replaced by *Sky-
master’  planes; amd ' '

B s, from.what, dete gud whe-
ther the prcsr.m :.u[c of Tared will© be
retained ? .

The Deputy Minister of Commumni-
catdons (Shri Raj Ilaha;:lnrj (a3

The Indian  Airfines  Corporation are
negotiating for the purchase of additionul
'xk\-h-ns er aireraft. TTe Prkotas’ may be
replitted 'by Skyinasters  on- the - Nigh
Air Mail Services if these hdditional Sky-
n'@ntcr Alrgralt, begomie_ av ailghle,

Ry The «date m’}l depehd. on' gbe

avallabiliy " of Skyimister airéraft whllc:

the revisivn of fares will depend on. the

actual uperatinnal experienge and the load,

factor obtaindd on' these aircraft,
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Locomotlves

*87. Shri S, V. Ramaswamy : Will
the Minister of Rallways be picued
to state:

(a) whether it is a fact that orders
have recently Ieen placed in U.S.A,
for locomotive. beds and o Austria fua-
Cost Steel Cylinders for use ia W. G

SARIaEE; o CET b
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(b)Y if %6, ~the number of each 'arti-
cle foy which orders have been placed;
{¢).the price of gach; and .

(d) the proportion that each of the
ems bear to the total of imported ma-
teriuls ‘which go to muke up the W.G.
enging ¢

The Parligthentary Secrctny to
theMlmsterofﬂal[waysaqdfran ort
(Shri Shahnawhz “"Khan) : (1)

(b} 10_locomotive  hed-frames _wlth
integral rs amd 104 sels of cast
slccl Lylindcrs .

(c) ch yhotive bed- framﬂ at’ approm-
mately  Re 1,13000 0B, earh and
cast steel wllmien at  approximately
Rs. 22,000/~ F.O.B. per set of one right
hand and one-left- hand cylmdcr

() A bed-frame will cost  approxi-
matcly  66°%, ond one set of cylinder
{3prux1uulc1\ 12 of tlie averapge qost of
‘the imported material used on thé loco-
mutive on which: these items are fitted.

*co. Y e Fag wwe o owy
TR B 33 ey, ey A g
ATTifET weT HEqr v & Y & qaey
§ 07 W SR S0

(%) 731 we¥ amx Tz ¥ HH
6 I FIGT a9 & QLA W Ao
fFar o 3
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Toumsl Traﬂl‘ c

*8y, SBardar Tqhal Singhi " Wit the
i\:!;tnntcr of Transport ho 'phased  to
€

(a) the number of: 1burists who visited
India from the rs¢ Jamuary to the 3oth
June, 195¢; and : . L
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(b) rthe-tbral:ameudr of foreign ex-
change earned thercby during the above

"pcnod" - ‘l S et

The Parliamentary Sedretary to
the Mi ijster of Rallways and Trans-
ort (Shri’ Shahnawaz Khan) @ (a)
he number of touri't who visited India-
from Ist January 1955 to 3m:h fprll lgﬁg
was 12,962, Tipures fer ont
of May and Junue arc not yet avaitahie.

(b) Thc ﬁg‘ures “of formgn excha.r-gc
-ulmdfduﬂng this penod are not.r'lva:l-
able. ghal

Central Riu Reunrch lnﬂlm;ﬂm

*90. Shri Sanganna: Will  the
Minister of Food and Agrieulture be
pleased to refer to'the reply glven To star-
red question No. 1870 on the 4th H{‘rrﬂ
‘1959 nnd muc- .

(a) whether anv of the recommenda-
tions of the Caerboutter -appointed fo
investigate into the adequacy or other-
wite ‘of the : eseblishraerit . dnd.; eguip-
‘metit- -of the. Ceotral Rice : Resesrch
Institute,  Cuttack have been. mdccpiad
and mplemenred, and

(b if 186, whigh of them ?

Minister of Foad and A;ticul-

'turer ri AP, Jain): " (a) #and (b). The
matier in  still under considergtion.’

e i ;

Rt—(roupinq of Rnilwm

,rShﬂmsﬁ. l.ls 'Palahm-dhuua
18:::1 H. N, Makerjt: . -

Wﬁll the . Mmutcr of B.nllwqr' l?p
plcur.d w. m:g "

L qm) w.hcrhu it s 4‘-:: Cthas '&qf'n
re-grnupnuz .of. Lodian Rallwnya s under
the consideration. of . Governmend;.

(b) if so, the reasons therefor?

Thoe Deputy ‘Minlster of Rallways
q Transport E»hﬁ Ailagasan): (a)
Wh Hresh toppsinibe &6f Yndive”’ Raflways
ie-cmternplate f with the excentin of e
division of the Iiastern Railwav iritd twé
aones .about which a publie . spnounce-
ment - has- already - been: made. - Thene
Zones will come into force from 15t August,

1955.

(b} A, copy -of1he. publie . @npaunce-
ment giving bhe  mrrsasp forithe division
of. the Fastern Railway iy pleded on ‘the
Table of  .the Htm t.b‘u Amm_ugl,
grinefure-Mo. 23}, 2
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C.T.O. Training Scheme

*93, Shri Ram Shankar Lal: Will
the Minister of Food and Agriculture
to pleased to state:

(a) whether any quota has been fixed
for the nominees of the Ministry of Educa-
tion -for undergoing training under the
Central Tractor Organisation Training
Scheme; and

(b) if so, the facilities given to them?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The ry
of Bducation has fixed a quota of 16 Dip-
loma holders for training in Mechanical
Engineering for a period of one year in the
Central Tractor Organisation.

(b) Stipends of the value of Rs. 75/-
eavt’:.l}dpcr month tenable for one year are
by the Ministry of Education.
Accommodation is provided by the C.T.O.

at Bairagarh and in the Units.

Food Production

Shri Vishwanatha Reddy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the pro-
duction of foodgrains declined in 1954-55
as compared to 1953-54;

(b) if so, the quantum of the short
; and

(c) the reasorfs therefor?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) o (c) A
mtement giving the information

available is placed on the Table of the Lok
Sabha.. [See Appendix I, annexure No.
24]. The production of Kharif Cereals
m 1954-55 has fallen by 3-1 million tons
&u y to the fall in rice production
and West Bengal due to adverse
wmher conditions. Jowar ,Crop  was,

however, better than last s by 15%
and wheat by over 12§%.
Radio Piracy
*94. Shri N. M. m: Will the
Minister of ‘Communica be pleased

to state:

(a) the measures taken by Govern-
ment to check the radio piracy; and

(b) the estimated number of unli-
camec_l receiving sets in the country?

The ty Minister of Communi-
cations (S| Raj Bahadur)i (a) In
order to check radio piracy, the Posts and
Teles:ruphs Depmment have Wireless

Licensing and Wireless  Investigating
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Inspectors attached to the various Circle

ces, who periodically arrange anti-
piracy .drives for the detection of unli-
censed radio sets and follow up non-
renewal cases,

(b) It is not possible to furnish the
required information, It may, however,

. be stated that during the period from

-4-54 o 31-3-55, 19,253 unlicenced
radio sets were detected, some of which
proved to be cases of non-renewals.
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‘Hill Allowance’ for Government Staff

Shrl Bogawat:
*96 {Shrl Kanavade Patll:

Will the Mipister of Health be pleased
to smte:

(a) whether Government have  for-
rmllnted any Scheme for the grant of
“Hill Allowance” to the Central Govern-
ment employees drawing less than R,
500 & month;

(b) if so, the naturt of the Scheme;
and

(c) the estimated expenditure to be
incurred ?
The Minister of Health gl-jlumri
Amrit Kaur): (a) and (b). cheme for
oliday and Convalescent
Eorne or Central Government Servants
is under the consideration of the Govern-
ment of India. The details of the scheme
have not yet been worked out.
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(c) It is therefore not possible at this
stage to cstimate accurately the expendi-
‘ture to be incurred. .

Mysore Sugar Factory

*g97, Shri N. Rachiah W
Mjnigz:r of Food and Antlcultug ﬂl;:
pleased to state:

(8) whether it is a fact that a represen-
tation whn&s subqﬁt}ed to him d:ne?ns his
visit to Mysore in June 1 by the § -
Cane Growers for the 9csxspu¥sion o}lg:hfe
Mysore sugar factory; and

g (bc)mif so, the nature a:ad extent of
nan assistance proposed to be gi
by Government? b

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): (a) and (b). A
few persons claiming to be representatives
of sugarcane growers round about Mandya
saw the Minister of Food and Agriculture
and talked in a general way about the ex-
pansion of the existing factory. No for-
mal proposal was e and no details
were discussed,

Godowns

Shri Barman: Will the Minister
gg Food and Agriculture be pleased

(a) the storage capacity of foad-
so far constructed by the Union
ernment;

);g; s:;enuﬁc or technical me-
9 pted to increase the Kkeeping
quality of grains stored; and

(c) the total tity of foodgrain
stored at present q:.:nmtg” godg:m? ?

The Minister of Food and Agricul-
::nl': (Shri A, P, Jain): (a) 2-33 lakh

(b) Disinfestation and fumigation.
(¢) 2-02 lakh tons.

Deep-Sea  Fishing
. "99. Shri Eswara Reddi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that some
Indian fishermen are gomﬁg to Norway
f i shin‘;

(b) if so, under whose auspices
they are going and for how long;
. () whether Government have fina-
lised their .prof)osnls for the opening
gdcmtm in India for such training;

(d) if so, when and where these will
imparted?
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir.

(b) Does not arise.

(c) and (d). Facilities for training in
1:11:1:5.I sea fishing already exist on the vessels
of the Central Deep Sea Fishing Station,
Bombay and of the Government of West
Bengal at Culcurta and will be further
expanded. Centres for training in mecha-
nised ﬁShl\idn.g are being established at Sat-
gﬁ (BOMBAY), Tuticorin (Madras) and
i (Travancore-Cochin). Satpati
Centre will start functio! from I1-8-1955
and the other two ear in 956.

Norwegian Aild Programme

*100. Shri D. C. Sharma: Will the
Minister of Food andjAgriculture be
pleased to state:

(a) the names of the works to,be under-
taken under the Norwegian Aid Pro-
gramme during the current year;

(b) the amount allotted  therefor?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) A statement

ppendix

is placed on the Table. [See A
I, annexure No. 25].

(b) About Rs, 4,48,000/-.

All.India Mango Show

. Shri S. N. Das:
I0I. 4 Shei Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) Whether it is a fact that an All-

India Mango show was sedi by
the .C.AR. in Bombay in ﬂny, 195%;

(b) The main features of the show;

(c) the nature and extent of parti-
cipation of non-official growers of this
fruit in the show; and

(ilgchow many prizes were awarded
for best fruit exhibited ?

The Minister of Food and .
culture (Shri A.P. Jain): (a) Yes.

(b) and (c). A statement is placed on
the Table of the Lok Sabha. [See Appen-
dix I, annexure No. 26].

(d) A silver trophy worth Rs. 200/-
was awarded for the best fruit of the Show
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[-ShriC. R. Chowdaryr
*103.<{ Shri Thulan Sinha:
o i,Shyl Kamath:

Will the Minister of Food :and Agra
culture be pleased to refer to the reply
giveR. 4o Starrcd Questipn. Np,.i937 on
the 14th March, 1955 und states

@) the ,qu,l.:_lli?' . of. gl wwhighs has

been imported spofar from U.8:A.;. -
(by the names of parties who have

imporred it; and :

(c) whether any tesis are condicred
to find out the composition of the ghee
and itv qualiry and’ fithess for ' hunian
conisumption bhefare it is imported?

26 (UL l18hs5 <

Wrirten' ‘Answers 3008

- The ‘Minister of Food =and Agri-
suitare Shri A, P. Jain): (a) Nil.

{(b) Docs not arise.
(c) "Yeh!

: The origmal propasal for “irport. of
ghea 1 from' U.S. A, was mot  acéeptable
New proposals, if received, will be consi-
dercd on merits.

1

I

'UNICEF -

*104. Shri I'brahim: Will the Minis-
ter of Health be pleased to state:

(a) the' edtent of aid receivgd from
the United Nations International Chil-
dern’s Emgrgency. Fund. in dsdia:during
4954; and s oy

() total ampunt spent by UNICEF
in" 19 4 on_ allocation of milk-powder
for f:eding the children in India?

' The Minister of Health (Rajkumar
Awirit Kaut): (a) Equipment and supp-
lies worth  81.966,600. 7"

(b) Approximately - . 3250,000.

Tourise - Teaffie' J‘:t';
; sl e e haanet L)
PLITLg
*105. Shri Bishwa Nath Roy: Will
the Ministen:@f. . Transport he 1 pleased
to state., whether: Guovermment have pre-
pared any scheme for the developmont
of places of Buddhist pilgrimage such as
Kashia, Lumbini, Sarheth etc. under the
plan for dl‘.':\'l'clnpmem of Tourism?

The Pafliamentaryl Secretarf to
the Miotster of Rdilways and Trapaport
(Shrlr-m]:mﬂfht Kl_lhiu'njlh"ie:“- f l'l.“hA
statemept, showing the sche the
alw&p el of iy __:._raq:-ﬁ;a'egf £8Laan
igt* pilgrimape ~ 15 ‘placed ‘on ‘the Tdble
of the Lok Sabha. [See Appendix T,
annexyge. 'Iio' 27}1!. [ TRESRT S U BT

_‘l"o_r.lrist Traﬂic_

*106. éﬁ}‘i'ﬁ@nahi{n"&ﬁ'll the Minis-
iet:of Transportibe pleased to: rake:

(#y whether! the “Govetament’ of n-
dia have considered the guestion of pro-
"} ing concessions in the nature -of tourist
ficllities Tor the low-income group persons
it Yhe counteyv: ) )

_(b) if so. the derails thereof; and
(c) whether .there is any. proposat to
build cheap tourist hotels and cafcteria
etd., in important dities and tovrist centres ?

... The Deputy -Minister of Railways
and Transport (Shri Alagesan): (a) &0
(c). These matters are being taken into
account in the formulation of the Second
Five Year Plan. bl ==
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Maternity amd Ghiltl-Welfare Centres

‘Shrl K, P. Sipha;_ ..
""’_?_“{;;ct#-".xﬁﬁﬁi_qd_ peki’
Will the Minister of Héalth bé plessed”
to state®

(a) the humber of Mat¥rnity " and
Child-Walfare Ceritres opened in rural
areas in the year 1954; an_-_.l _

(h).the .total expendituse ..ingusred
-th'_e'E" by the Central Goveriment?

The Misister of Henlth (Rajkumiiri
‘Amrit “Kaur): (a) 32. e :

i (b) Grants amounting to. -Rs.695
Elakhs were paid by the Cental Governs
ment to thie State Governments duting
%54-55 for the purpuse.

; Tungab‘hadrﬁ Brfdge
i | *10B. Shri .Géﬂilin;m Gowd: Will

fthe Minister of Traaspert be pleased
ito 2fer o the statement laid on the Table
fof the Hease io: feply 1o Starred Question
iNo. 1047 on-the 10th Décainber, 1954
iand state the progress of che work on
ilhc copstruction: -of a road: bridge near
Kurnool-over the Tongabhadra: river? -

! The Deputy Minister of Railways
rand Transpors (Shoi Alagesann -Plaas
vand estimate for the construction of the
ibridge- werereceived’ f2om the Highheays
s Depuriment, Andhra, oo the 1sth July
/1985 and they are uoder scrutny. ‘The

2 wirk-is-expected to be sanctioned: shottly,
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Railivay Appréach Roads

C*1pe. Pandit D). N Tiwary: Will'the
Minister of Railways be pleased o
sCale,

(a) whether station approach roads
are maintained by the Railway  autho-
rities dijrect or by the Local Buards or
the State G.wvernment. concerned :

\b) whether any  sub<dy  or  gram
iv paid for their -meinicnunce and repairs;
and

¢) the name of the party in whose
ageount incomies from scttiement of Road
sides lands are crediced ? .

The Parliamentary Secretary to
the Mipister of Railwgys and Transport
(Shri Shahnawaz  Khan): (3, Station
anproach roads  within ranway premi-c;
onall railway stations except a few on
the North-Eaztern and Southern Railways
are maintained by the Railways.

(b} I_)::cs not arise except in case of
few stations on  North-Eastern and Sou-
thern Railways referred toin () gbuve,

(zj Income fiom settlements alonp
roadside  wherever  allowed s credited
to Rpslway earringy exwtpt apa few: Rariors
of Norh-Eastern Railway and Southern
Railway malataingd hHy other bodies' why
manage the scitlements as well as (he
earping. therefrom. i

Railway Sidings

*r11. Shri T. B. 'Vittal Rao :  Will
the Minisier of Railways be pleased to
refer 1o the reply,given 1o Siarred Quest-
ion 260% dn the' 28th Apnl; 1955 and
state P e e o B P

(2) whether the siding charges for
Siggaremi  Culliesies -have sipoe  been
revised ;

B Aifen = o =5

(b) if so, the rafe charged at present;
and 1 .

(¢) the date from which the revision
has been effected ? d
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The Deputy Minister of Railways
g:}d Transport (Shri Alagesan): (a) No,
ir,

(b) and (c). Do not arise.
Palk  Strait

*112, Dr. Ram Subhag Singh: Will
the Minister of Tramsport be pleased
to state;

(a; whether it is a fact that Govern-
ment propose to prepare & scheme to
deepen the sea between India and Ceylon
forming part of the Palk Strait, to. permit
the passage of ocean-going vessels from
the Arabian Sea to the Bay of Bengal;

(b) if so, whether the cost involved
in working out this.scheme has been
estimated ;

(c) the estimated expenditure thereof;

(d) whether the preliminary survey
and investigation work of that scheme
has been undertaken?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) Yes.

(b) and (c). No regular estimate has
been prepared but an approximate idea of
the cost has been given as Rs. 3 crores.

(d) It is proposed to appoint & commi-
ttee of experts to investigate and r%port
on the technical and other aspécts of the

scheme.
AT TR

*923. oft v Ty T : w7 T
T4 7% TaF *Y O w3 fw
(%) mragaw g f& gwre A
qfee® T § AW ST AT LAy
® @7 T * qET FT IEA FA T
frea frar & ; YT
(@) afx g, & ¥ wmeT qTET
& arow fer s ?

ok war qfewge ot & &
wfaw  (f e wt ) o (F)
it a® W

(w) warer T Izar

96 JULY 10655

Written Answers 3012
Tube-wells

*114. Shri Ram Shankar Lal: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of tube-wells cons-
tructed so far under the Indo-U.S. Tech-
nical Co-operation Programme; and

(b) the amount spent thereon?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The number
of tubewells-constructed upto 3oth June,
1955, i8 2,177. )

(b) The total amount of loans given
to the State Governments for this pro-

Emme upto the end of June, 1 is
. 941-45 lakhs, y 935

C.T.O. Training Scheme

_*11s5. Shri K. P. Sinha: Will the
Minister of Food and Agriculture be
pleased to state the number of trainees
who have received training so far under
the C. T. O. Training Scheme at Delhi
and Bairagarh (Bhopal)?

The Minister of Food and Agricul-
ture (Shri A, P, Jain): zgg trainees have
been trained upto the end of June 1955
under the wvarious C.T.O. schemes at
gclhi, Bairagarh and the Operationsl

nits.

Corruption amongst Railway Staff

*116. Shri T. B. Vittal Rao: Will the
Minister of Rallways be pleased to refer
to the reply given to Starred Question
No. 1306 on the 22nd March, 1955 and
state!

(a) the s at which the disciplinar
action initiated against fhe four Gazett
officers of the Ex-Saurashtra Rzilwa
fordmisappropmtion of Rs, 13 lacs stands;
an

(b) the amount of Provident Fund
to the credit of these officers at the time
of their suspension?

The Parliamentary Secretary to the
Minister of Rsﬂwln&lmud Transport
(Shrl Shahnawaz ): (8) The final
‘Show-cause notice” was served on these
officers on 9-6-55 and their replies are
due on or before 21-8-1955.

_(b) Rs. 84,917/2/- including Govern-
ment Contribution with interest.

Fertilizers

*117. Shri Ram Shankar Lal: Will
the Minister of Food and ture
be pleased to lay a statement on the Table
of the House i e total quantity
of ammonium sulphate alloted to the
various States for the use of cultivators
during the current year so far?



3013 Written Answers

The Minister of Food and Agricul-
ture (Shri A. P. Jain): A statemen
showinig the total quantity of sulphate
of ammonia allotted to various States for
the first three quarters (Jan: to Septem-
ber), 1955 is placed on the Table of the
Hsciuse. [See Appendix I, annexure No.
28].
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Electrification
16. Shri K. P. Sinha: Will the Minis-
ter of Railways be pleased to state:
(a) whether there is any proposal
to ify the Patna-Gaya Section of
the Eastern Railway; and

(b) if so, the total cost involved in
the scheme?

The Deputy Minister of Railwa
ggd Tmpot'? (Shri Alagesan): (a) )?;',

(b) Does not arise.
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Chittaranjan Locomotive Works

18. Shri Barman: Will the Minister
of Raflways be pleased to state:

(a) the names of the various parts
of a locomotive now manufactured
;u;d the Chittaranjan Locomotivg Works;

_(b) the names of thosc that are stll
being imported ?

Deputy Minister of Rallways and
Transport (Shri Alagesan): (@) The
total number of com ts of a ‘WG’
class locomotive er construction at
Chittaranjan Locomotive Works is $33s,
out of which 4476 are manufacturcd at
Chittaranjan  Locomotive Works, 769
(Mostly small items) are obtained indige-
nously, and the balance of 9o items are
at present imported. A list showing the
names of all components manufactured
at Chittaranjan Locomotive Works will
be rather voluminious and being of a-
technical nature may not be of general
interest. The result to be obtained by
the compilation of such a list may not
be commensurate with the labour involved.

(b) A statement giving the description
of the i d items isn attached. [See
Appendix I, annexure No. 29].

Quinine

19. Shri Eswara Reddi : Will the
Minister of Health be pleased to state:

(a) the estimated annual production
of the Quinine Factory =zt Anamalai,
Madras State; and

(b) the estimated annual production
of quinine in the country as a whole
at present ?

The Minister of Health (Rajkumari
Amrit Kaur) : (a) 60,000 lbs. of quinine
sulphate and 30,000 Ibs. of Cinchona
febrifuge.

(b) 1,40,000]bs,

Employment Exchanges

20, Shri D. C. Sharma : Will the
Minister of Labour be pleased tostate :

(a) the number of matriculates and
under-graduates who were registergd
in the Employment Exchanges from
the 1st February to the end of June

1955; and
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(b) the number of vacancies notified
to the employment Exchanges during the
above period, category-wise ?

The Minister of Labour (Shri Khandu-
bhal Desal) : (r) Separate statistics in
regard to matriculates, under-graduates
and graduates are being collected at quar
terly intervals. The information asked for
is, therefore, available for the period
January-June, 1955, and is as under —

Number registersd
Matriculates . . . 83,102
Under-graduates . ] 14,550

(b) The Number of vacancies notified
gy] broad occupational categories is given
elow:

Category : No. of vacancies noti-
fied to the Exchanges
during  the period
January-June, 1955

1. Industrial supervisory . 4,169
2. Skilled and serm-nkltled ‘ 19,962
3. Clerical . . . 22,148
4. Educational . " 11,625
5. Domestic Service ; 11,574
6. Unskilled : : 56,740
7. Others . . . 12,546
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Tobacco

38, Shri CR. Chowdary : Will the
Minister of Food sod Agriculture be
pleased to state :

(a) the 1otal production of tobacco of
all varieties during 1954-55;

(b) its s:amated internal consumption
during the period; and

{c) the quantity exported ?

The Minister of Food and cul-
tare Sllrl_A.P.Jahé: (a) According to
tne All-India Third Esrimate of- tobacco
for 1954-55, which s the latest estimate
available a: preseat, the total proluction
of all varieties in that year is estimated
1o be about §33°12 million Ibs,

(b) The requred informat'on is pot
available.

(c) 76-36 million lbs.
Telephone Instruments

39, Shri Ibrahim : Will th: Minister
of Communications, be pleased to
state :

(8) whether any complete telephone
instruments were imported during the
year 1954-5S.

(b) whether any telephone- parts
weée :)mponed during th- above period;
ard,

(c) if so, the value there of ?

The Deputy Minister of Commuani-
cations ( Raj Babadur): (a) Yes
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some special typz of telephone instruments
were imported.
(b) Yes.

(¢) (i) Special type telephene intru-
ments. Rs. 7,77,548
(ii) Spares and components.
Rs. 1,53,491

Total . Rs. 9,31,039
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Compensation Claims

31. Shri Jethalal Joshi : Will the
Minister of Railways be pleased to
state:

(a) the number of claims against
Railways for compensation which have
remained unsettled for more than
lust three years;

(b) the total amount of such claims;
and

(c) the number of cases where pay a
ments have been ordered by the con-
cerned claims Authorities, but they
have not been settled ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) :

(a)/705 as on 31-3-1955.

(b) Rs. 4:46 lakhs representing 378
cases, the amounts in the remaining 327
cases not having been specified by the
claimants.

{c) Nil.
Railway Accident
32. Shri Subodh Hasda : Will the

Minister of Railways be pleased to
siate:

(a) whether it is a fact that some
people tried to derail the down Bombay

26 JULY 1855
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Howrah Mail or Goods Train between
the Surdish and Kalaikunda Stations
on the 18th April, 1955 at about 3 A.M.
on the Eastern Railway; and

(b) if so, the steps taken by Govern-
ment to stop such occurrences ?

The Deputy Minister of Railways
and Transport (Shri Alagesan) : (a)
At about 2-45 hours on 19-4~1955 (gnd
not on 18-4-1955 as stated in the Question)
while No. 502 Down Goods train was
running between Surdiah and Kalaj-
kunda station on the Tatanagar-Kharagpur
Section of the Eastern Raidway, it struck
against a loose rail placed across the track
resulting in the derailment of the fromt
two wheels of the engine.

(b) This case has been reported to
the Police. Other steps taken include:—

(i) patroiling of the Railway lines
by police and/or railway officials
by trolley and by foot; collective
patrolling where necessary in
conjunction with local village
organisations,

(ii) efforts by the police to trace the
culprits responsible for such
acts and bring them to book,
ctc.

Kanpur Strike

Shri Bhagwat Jha Azad :
33 Shri Sivamurthi Swamli :
Seth Goviad Das:

Shri Raghunath Singh :

Will the Minister of Labour be pleasesd
to state (a) the total man-hours lost as
result of the recent Labour Strike in
the Kanpur Tex tile mills ; and

(b) the apgroximate estimate of
loss in production ?

The Minister of Labour (Shri
Khandubhal Desai) : (a) 1,03,23,672
man-hours .

(b) According to the Uttar Pradesh
Government, the approximate loss

" in production is as follows :~-

(i) Yarn 1,31,72,925 lbs,
(ii) Cloth 4.50,74,866 Yards.
(iii) Jute 58,18,000 Yards

(The above figures give the position
on 9-71955)
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Mechada Combined Posts and
Telegraphs Office

34. Shri S. C. Samanta : Will the
Minister of Communications be pleas-
ed to state :

(a) the date when Mechada Combined
posts and Telegraphs office in the District
of Midnapur in West Bengal was opened ;

(b) whether it has been made per-
manent ;

(c) the annual

H

income from the

(d) whether the jurisdiction of this
Combined Posts and Telegraphs
is proposedto be expanded ; and

(c) the number of Combined Posts
and Telegraphs office opened in Midna-
pur District after Mechada and the number
proposed to be opened -dunng_thc remain-
ing First Five Year Plan period ?

The Deputy Minister of Com-
munications (Shri Raj Bahadur):

(@) 27th Jwy, 1953.
(b) No.

(c) During 1954-55, the income .
is about Rs. 11,400,

(d) There is no such proposal at
present.
(e) 3 and 10 respectively.

-
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Condemned Locomotives

_36. Pandit D. N, Tiwary : Will the
Minister of Railways be pleased to
refer to the reply givea to Unstarred
Question No. 515 on ihe 2nd Decem-
ber, 1954 and statc:

(a) the purpose for which the con-
demned engines are stocked at Mogal-
sarai Running Shed;

(b) whether such engincs are lying
atany other Junction; and

(c) if so, their number ?

The Deputy Minister of Rall
and Transport (Shri Alagesan) : (a)
For final disposal by auction.

(b) Yes.

(c) 75 on LEastern Railway and 295
on all Indian Railways.

Dearness Allowance

dff. Shri T. B. Vittal Rao :
Will the Minister of Railways be pleased
to refer to the reply given to Starred Ques-
tion No. 330 on the 28th February, 1955
and state :

(a) whether any decision has - since
been. taken rcgarding the treatment of
so per cent of the Dearness Allowance
of the employees of the ex-Nizam’s State
Railway who have opted to retain the
pre-absorption terms and conditions ef
service, as dearness pay; and

(b) if so, whether the same  will be
enforced with retrospective effect ?

The Deputy Minister of Railways
(l.l;llY Transport (Shri Alagesan) 1@
R €8.

(b) No; the decision will be given
effect to from 1st Augusi, 1955.

Directorate of Extension and Training

38. Shri P. N. Rajabhoj : Will the
Minister of Food and Agriculture be
pleased o state the strength of the
staff employed at present in the Dirce-
torate of Extension and ‘I'raining ¢

‘The Ministerof Food and Agricuiture
(Shri A. P.Jain) : A statement is laid on
the Table of the Lok Sabha. [See Appenurx
I, annexure No. 32).
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Pine~-Apples in Tripura

39. Shri Biron Dutt: Will the Minis-
Eer of Food and Agriculture be pleased

0 state the quantity of pine-apples pro-
in Trpura during the 1954-1955

n ¢

The Minister of Food and Agri-
ture (Shri A. P. Jain). It is estimated
t 60,00,000 pine-apples were uced
Tripura during 1954-55 secason.

Import of Chickens

40. Shri . Eacharan: Will the Minis-
::t of Food and Agriculture bg pleased
to state;

© (@) the_ number and _varieties ~ of
importe so0 far for pouitry

farming in India ;

. (b) the names of the countries from

mhich they have been inported;

(¢) the price paid per pair of each
:wﬂety;mnf .

which they have.

(d) the basis on
how many

‘been distributed and to
‘Centres ?

The Minister of Food and Agri-
ulture (Shri A. P. Jain). (2) None.

(b) to (d). Do not arise.
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New Aircrafts

- 42, Sardar Igbal Singh : Will the
tf:hl:g:cr of Communications be pleased
state: -

(8) the number, type and  capacity
of new aircrafts . imported for the two
Air Corporations in 1955 so far; and

(b) the cost offthese aircrafts ?

‘iThe Deputy Minister of Com-
munications (Shri Raj Bahadur): (a) and
(L) : I lay on the Table of the Lok Sabha
a statement gi;ing the required information,
[See Appendix annexure No. 33).

Medical Colleges

]

44- Shri T. B, Vittal Rao: Will the
Ministcr of Health be pleased to refer
to the reply tf‘even to Starred Question
No. sc1 on 29th November, 1954

and state:

(a) the number of new Medical Col-
leges opcned so, far  during the year
1955-56;

(b) the capacity ofl these colieges;

(c) the further #steps Government
propose to take .to augment the capacity

of the Medical Colleges ?

The Minister of Health (Rajkumari
Amrit Kaur): (2) Two.
" (b) Medical College, Bhopal 50
Medical College Jamnagar 60

110
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c) Proposals have been included in

(©
the Second Five Year Plan for augmenting
the capacity of the existing Medical Col-
leges and for opening new ones. .

B.C.G. Vaccination

45, Shri Ram Dass: Will the Minis-
ter o? Health be pleased to state:

(a) the total number of B.C.G. in-
jections’given to School children in 1953-54
and in ‘1955 (upto May), and

umber of B.C.G. injections
) e I; general Tpublic other than

ven to th
shool children, during the above

period ?

The Minister of Health (Rajkumari
Amrit Kaur): (8) and (b). No_statistics
are available separately for school children
and for the g tion. The

total number of persons vaccinated during
the years 1953  to 1955 is as follows:
1953— 3,856,778
1954— 6,555:481
1955— 3,671,639
(up to May).
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LOK SABHA
Tuesday, the 26th July, 1655

The Lok Sabha met at Eleven of the
Clock.

[Ma. Derury.Sreaxzr in the Chair)
QUESTIONS AND ANSWERS
(See Part I)

12 Noow,
MOTION FOR ADJOURNMENT

STRIXE IN THE TRAVANCORE Miwzmars
Caoxncerys, CHAVARA

Mr. Deputy-Speaker: [ have received
aotice of an adjournment motion from
Shri N. Sreekantan Nair. He has
also given nolice uader rule No, 212
fer a discusgion of short duration
relating to the same matter, The
subject # this—the 54-day old strike
in the Travancore Minerals Concerns,
Chavara, owned and run by the
Travancore-Cochin State  Govern.
ment. The hon. Member admits that
this concern is owned and run by the
State Goverament and the strike (s
84 days old. Therefore, neitner does
the subject-matter belong to the Cen-
tre—it belongs to the State—nor is It
urgent, though it may be mmportant.
Whatever I¢ might be, he has already
glven a notice under rule 2i2, as
1 said earlier, and that will be con-
sidered In due course. [Irrespective
of that notice, T do not think I should
allow thiks motlon for adiournment.

—

1689 LSD—1.

(Part n—-Pmedings other than Questions and Answers)
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PAPERS LAID ON THE TABLE

Rerorts or tae Tanmrr ConpnssIoN oN
TREATMENT OF COLLIERY BLOCK FOR
DETERMINING THE RETENTION FPRICES
Or STEEL AND ON CONTINUANCE OF
rroTecTION TO CALctum CHLORIDE,
Sooa Asu, Trraxivm Dioxme anp
HyonoQuiNoNk INDUSTRIES.

The Minister of Commerce (Sarl
Karmarkar)! [ beg to lay on the
Table & copy of each of the following
papers, under sub-section (2) of
section 10 of the Tarit Conunission
Act, 1051, aamely:—

(1) Report of the Tarif Com-
mission cn the treatment of the
collery block for purposes of
determining the retention prices
of ateel, 1984, ([Placed In the
Library. See No. 5—211/55.]

(2) Ministry of Commerce and
Industiy Resolution No, SC(A)/2
(141)/55, dated the 10th May 1055,
[Placed in the Library. See No.
5—211/85.]

(3) Statement under proviso to
section 16(2) of the Tarf Com-
mizsion Act, 1951, explaining the
reasons why a copy of each of
the documents referred to at (1)
and (2) above could not be laid
within the prescribed period.
[Placed In the Library. See No.
S—211/65.]

(4) Report of the Tari@ Com-
miezion on the continuance of pro-
tection to the Calcilum Chloride
Isdustry, 1033, (Placed in the
Library. See No. 5—212/55.]

(5) Ministry of OCommerce and
Industry Resolution No, 37(1)TB/
54, dated the 4th June, 1955
[Placed in the Library. See No.
$—212/55.]
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(6) Report of the Tariff Com-
mussion on the contmuance of pro-
tection to the Hydroquinone In-
dustry. [Placed in the Library
See No. 8-213/55.)

(1) Mialstry of Commerce and
Industry Resolution No. 8(2)TB/
A dated the 1lth June, 100F
(Placed In the Library. See No.
5—213/9%3.)

(8) Report of the Tari® Com-
mission on the continuance of pro-
tection to the Soda Ash Industry
1085, [Placed In the Library,
See No. §5—214/95.)

(0) Ministry of Commerce and
Industry Resolution No 8(7).TB/
84, dated the 25th June, 1913
[Placed In the Library. See
No, §—214/85.1

(10) Two Minlstry of Commerce

and Natifications No.
B(NTB/B4, dated the 25th June,
1085, (Placed In tha Library.
See No. S5—214/93.)

(11) Report of the Tari! Cemmis-
sion on the continuance of pro-
tection to the Titanlum Dioxide
Industry, 1085. [Placed In the
Libeary. See No. 5—218/65.]

(12) Ministry of Commerce and

Industry Resolution No. 8(1)-TH/
30, dated the 2nd July, 1055,
[Placed In the Librury. See
No. 5—1213/3.]

(13) Minlstry of Commaerce and
Aausiry Notifiestion No, 8(11Tes
83, dated the 2nd July, 1053
[Placed In the Library See
No, §—218/83]

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Pursextarion oy Tumsriers Reront

Shri Altekar (North Satara) | beg
to present the Thirtieth Report of the
Committes on Private Members' Billg
and Resolutions regarding certaln

progosals In respect of Private Mem-
bery’ Bills.

CORRECTION OF ANSWER TO
STARRED QUESTION

The Depuly Minister of Communl-
cations (Shri Raj Bahadur): With your
permission, Sir, 1 wish to correct an
unfortunate error which occurred in
my reply to a supolementary question
by Shri H. N. Mukerjee on Starred
Question No. 2684 by Shri K. K. Basu,
on the 28th April 1955 during the
Budget Session of Lok Sabha. In reply
to a supplementary question by Shri
Mukerjee I had stated tnat the air-
eraft by which the Prime Minister
travelled from Delhl to Bandung carried
a radlo officer. The correct position is
that the alrcraft did not carry a radio
officer on Its outward fight from
Delhi to Bandung, but on Its return
fight from Bandung to Deihl the alr-
craft did Include a separate radio
officer among (ts crew, [ may also
add that e general exemption has
beon granted to the Alr India
tlonal from carrying a separate radlo
officer on scheduled services on certaln
mpacifled routes where the alr-to-ground
communications can be satisfactorily
carried out by pllot-operated radio
telephones. | am sty 1 eould
not catch the real Import of the question
and did not make the pasition
quite clear at that time, for which [
owe an apology to you and to the
Sabha,

Shri Kamath (Hoshangabad): Is
glving an answer and then a subse-
quent correction 1o It going to be a
dally feature In this House?! Yester-
day we had a similar thing Why
should wroog answers be given at all?

Mr. Deputy-Speaker: I am ssking the
hon, Member himself to answer (L
Occaslonally tnls  thing wecurs  ard
it Ia corrected.

Shri Kamath: Bul (t occurs daily
This might have been done next
Monday.

Mr. Depuly.-Speaker: Then, may 1 fix
# particular day in the week fnr this?
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RESIGNATION OF A MEMBER

Mr. Deputy-Speaker: [ have to in-
form hon. Members that Shri Daulat
Ma! Bhandari has resigned his seat in
the House with effect from today.

—_—

ALLOCATION OF TIME ORDER

Mr. Deputy-Speaker: I have to
inform the Fouse that the Buslness
Advisory Committee met on the 25th
July, 1955, and agreed, to the alloca-
tion of time in regard to Government
legislative and other business as men-
tioned below:—

Time allocated
1. Rajya Sabha Amendments hour
w,:he Code of Criminal (a:&udmg the
Jure (Amendment) time  already
Eill- taken on
15-7-55)
2. Indian Tanff (Amend- 3 hours
ment) Bill.
y ial and State Fi- 7 houry
3 lm Corporations  (§_hours  for
(Amendment) Bill- General Dis-
cussion, 1}
hours for
Clause by
Clause  Con-
sideration and
hour  for
ird Read-
ing).
4. Indian Coinage (Amend- 1 hours
ment) Bill. -
L Persons (Re- 3 hours
’ ".;":,’J‘f..‘;‘i.,d Restoration)
Continuance Bill.
i isputes (Ap- $ hours
6. ln::;]:;al I""t"i,d )
Amendment Bill.
7. State Bank of India I hou
{Amendment) BLL
8. Land Customs (Amend- 2 hours
ment) Bill.
9. Spirituous pmmim‘u 3 hours
(liner-Siaie Trade
and Commerce) Contrel
Bill,
15, Prisoners (Attendance 3 bours
in Courts) Dill.
1. Durgah Khaned Saheb 3 bours
Bill.
12. Delhi  Joint Water and 2 hours
Sewage Board [Amend-
ment) Bill.
33. Code of Civil 30 howrs
(Am ) Bill—

Seleer G

14. Citizenship Bill—Motion 10 hours
for reference to Select

15. Companies  Bill as re- 25 hours
ported by Joint Commit- (for’ General
tec, Driscussion

only).

16. [;Md n?: the (:o hours o

eports Com- (excluding
Castes and Scheduled raken during
Tribes for the years the Eighth
ending 31t December, Session).
1953 315t December,

1954,
I shall now ask the Minister of

Parliamentary Affairs to inove a formal
motion for the approval of this report
by the House.

Shri Punnoose (Alleppey): 1 want
to get some information, Is it that the
the hon. Member who has resigned has
stated any reason for his resignation
or whether he has......

Mr. Depuly-Speaker: [ understand
he has taken a judgeship of a high
court somewhere,

Shri Kamath
Elevation?

My, Deputy-Speaker: The hon, Mem-
her may decide It.

The Ministey of Parliamentary Af-
falry (Shri Satya Narayan Simha): [
beg to move,

“That this House agrees with the
allocation ol time proposed by the
Buslness Advisory Committee In
regard to Government  Legisla-
tive and other business as an-
nounced by the Depuly-Speaker
today.”

Shri Kamath: | would llke to have
W eopy of the motion before deciding
this.

Mr. Deputy-Speaker: After nall, the
motion simply says that this allotment
o! time be adopted by the HovLse

Shri Kamath: We would llke to
speak on this motion. We cannot
accept it as it is

Shri 8. 8, More (Sholapur): For
future guidonce, let me way this,
Formerly ouly the reporis were being
lald Now we have marted the right
practice of putting It efare the House
and getting Its approval. 1f you want
vur approval, our inteiligent approval,

(Hoshangabad):
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[Shev 8. 8. More)
then it ought to be circulated to is
with a proper notice. In the sbsence
of such notice, we cannot say whether
the allotment s proper or not.

Mr. Deputy-Speaker: | will ndjourn
this till omorrow. [n lhe mesntime,
hon. Members will have nolce of the
time allocation by the Business Ad-
visory Committee and I ony amend-
men.s have to be tabled, Meoimbers
may do so by this evening and we
will take the matter up for discussion

tomarrow,

Bhri Kamath: In the Bulletin
tonight.

Shri 8. & More: And a regular
notlue,

Mr., Depuly-Speaker: Bullelln or
otherwise.

Shri Ragbavacharl (Penukonda):
Why I it that in the case of the Com-
panies Bill only time for general dis-
cusslon |y determined and not for the
further conslderation of the Bill?
Time is allotted for only one portion
of the work, and that means that
the other stages will be conaldered
later, not in this sesslon.

Mr, Deputy-Speaker; In regard to the
Companles Bill, It Is expected that It
will take as many as 80 hours, We
ure not now In a position to say that.
It was sald that the Companies Bill
contains as many as 670 clauses, many
clauses contentious. Therefore, unless
we reach one particular stage, we may
not be In a poaltlon to sliocute the
time for the next stage. Under the
circumatances It was thought that
one-third of the Uime was coproximate-
Iy held as suficlent as might be slivl
ted for the consideration stage, that ls,
28 hours, and I necessary, It may be
extended by five more hours. There s
no lntention to  hustle thls  matter
through; at the same time It ought to
ba done expeditiously also, at this
distance of time.

Shri Raghavachari: May [ take it
that. as at present advised. the other

stages of consideration of the Bill sre
not thought of now?

Mr. Deputy-Speakes: Thers is no such
implication,

Shri 8. 5. More: The Business Ad-
visory Commiltee must have planned
the business—uplo what date? You
have been pleased to give us the lime
allotment. But we would like to know
by what time & particular measure, in
which we may be interested, will be
ronting up for discustinn, because then
only we can get time to prepare be-
furechand, 1 would further make a
reques. that this tUme-table shodd b
adhered to as strictly as possible sc
that sudden changes here or there like
the changes in the climate do not In-
convenience us,

Mr, Deputy-Speaker: So far as the
order of priority ls concerned, that will
be circulated. What will come up In
a week and so on will be glven to
you. Sufficient time will be given Lo
hon, Membera to prepare.

Shrl Kamath: May [ inake a re-
yuest? As regards the raotlon moved
by the Minister of Parliamentary
Affalrs, with a view to cnabling hen,
Members to table amendments, may
I request that the motion may be taken
up on Thursday because notice of
amendments should be given one day
eurlier?

Mr, Depuly-Speaker: We have taken
up the Rajya Sabha wmendments to
the Code of Criminal Procedure
(Amendment) Blll and we will finish It
in 3/4 hours. Then we have to pro-
reed to the Indian Tarll! (Amendment)
Bill which will Lake three hours
Then, the Industrial and State Finance
Curporations (Amendinent) Bill will
take 7 hours and so on,

Shri 8. 8. Mare: Informally we go
implementing.
Mr. Deputy-Speaker: Almost all the

members of the Business Advisory
Commitiee were there and other hon.
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Members were also present by Invita-
tion. Representatives of the groups
were liere, They ail considered the
matier in extensg and therefore, I hope
there will not be many amendments.
All the same | do mot want to shut
out anything. Let us take it day after
tomorrow. In the meanwhile, wha:-
ever has been laid down wil] be
followed. We are now pracceding an
the basis of this.

BUSINESS OF THE HOUSE

Shrimati Renu Chakravarily (Zasir-
hat): May | enquire how [oug the Goa
cdebale will last?

Mr. Deputy-Speaker: It will start al
230 pm.

Shrimali Renu Chakravartty: And
end at what time?

Mr. Depuly-Speaker: We shall think
of it later. The hon. Speaker said yes-
terday that as the discussion proceed-
ed, if more time was really needed,
we rould see about 1t pad for the pre-
sent It wis 2} hours. What is the
reaction of the hon. Minister.

The Minister of Parliamentary Af-
fairs (Shri Satya Narayan Sinha): The
Prime Minister is going to reply at
5 pM. The hon, Members will pro-
ceed till that time: the Prime Minis-
fer will reply at § P

Shrimati Reng Chakravarity: Yester-
day this came up before the Business
Advisory Committee and that fs why I
am raising \his, It was specifically
put wnd the Business Advisory Com-
mittee took a decizion that the debate
should eentlnue tIL hall past =iz
Scddenly we sre told romething else
Whr are we belng told that the Prime
Minister is going ta reply at 3.

Shel Satya Narayan Sinha: You were
there in the Chalr, Sir, It was & sort
of informal discussion and the deci-
sions were subject to the Prime Minis-
ter's approval The Prime WMinister
has got very important engagements al-
ready fixed. The Speaker also made it

perfectly clear that 2} hours should
be allowed for this and if necessary
half an hour might be added I had
talked with the Leader of the House
and he said that at 3 the discussion
might end and he will start his reply.

Shri Asoka Mehta . (Bhandara):
There were two proposals. One was
that the debate can go on till a parti-
cular hour today and the Prime
Minister can reply tomorrow. If we
had been told that the Prime Minister
would not be free to reply to the
debate, then we would have decided
that we could continue the debate till
such and such time and the Prime
Minister's reply can come tomorrow.
We were never told yesterday that the
Prime Minister would not be in a
position to sit here longer in case the
debate was continued. Even now the
debate can be continued till 5-30 or
8 and the Prime Minister can reply to-
morrow, [t is an important question
and every party wants to purticipate in
the discussion, The whole purpcse of
having this debate would be lost If
the discussion is sought to be confined
to just 2} hours,

Mr. Deputy-Speaker: The Minister
of Parliamentary AiTairs is in onr
midst and he has heard the whole
thing. He will talk to the Prime
Minister and decide the matter. We
will take it up at 2-30, Let us now
proceed with the work on hand,

What was suggested at the Business
Advisory Committee was nothing more
than this, so far as I remember. No
doubt the demand from all quarters
and Members of the Advisory Com-
mittee was that as many as four hours
ought to be allotted for this debate—
specches of the hon. Membera and
the reply of the l.eader of the House.
The hon. Minister of Parliamentary
Arnirs said that he would have to
ronsult the Prime  Minister. He
thought that the Priine Minister would
he agreeable and would not have any
other work. Now he fAnds that thera
Is some other work. Anyhow, he
will talk tn him again and all these
matters will be considered by them.

———
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CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL—contd,

Clause 22

Mr. Deputy-Speaker: We will row
take up the amendments reluting to
tha Code of Criminal Procedure as
passed by the Rajya Sabha. T shall
place It clause by clause to the vole
of the Houme.

Shri U, M, Trivedl (Chittor): On a
point of order. The discussion [s not
over, Yesterday we were in the
beginning—the question of this thing
being postponed, the mation for re-
ference to & Commilles whose report
should be made before g particular
date, the Law Commilasion being ap-
pointed —all these things were dealt
with, That was only t(he considera-
tion stage. We had hardly tuken MAve
minutes.

Mr. Depuly-Speaker: All hon, Mem-
bers who were In thelr seats spoke.
Hon, Member was not here; he missed
the bua.

Shri 8. N, Das (Darbhangs Cen-
tral}d: On a point »f order, What wag
the point of order ralsed by the hon.
Member?

Mr. Deputy-Speaker: There s no
point of order on either side. If the
hon. Members have got anything more
than what was submitted yesterday
and do not repeat what had elresdy
been stated, [ have mno objection to
allow them to speak brieily on any of
these amendments. The amendment
to clause 22 was discussed in ertenso
by the hon. Members,

Shri U, M. Trivedl: Yesterday, when
the hon. Deputy Minister gave his ex-
poaition of Siur vrovision relating to
clavme 22, one felt completely lost as
to the position of the Evidence A<t
and of the provisions of the Celininal
Procedure Code. The change that has
been suggested Isx that the words "hy
the accused’' be delcted. The provie
slona of section 162 sre well known to
all lawyers and we have yet ta concelve
of a position where an accused person
cun have & rlght of reexamination of
a prosecution witness. ls ‘he provi-

ston of re-examination goint Lo he
changed entirely so that there would
be a further cross-examination by
the prosecution? !s the Evidence Act
going to be moulded in that manner
or ls any change in the Evidence Act
being contemplated? As lawyers
know, a witness can be declured hos-
tile at a particular stage only. It is
not that he can be declared a hostile
witness after he hus maude certain
statements and after his cross-exami-
nation s conducted by the accused
when he ls confronted and contradicted
by the statement which has been pre-
viously recorded under section 162.
In other words there would be a
turther cross-examination of a witness
which Is not contemplated by the law
as It stands today. Therefore, my sug-
gestion ls this. Any part of such a
atatement may be used In a particular
way. If we delets these words by the
sccused’, it gives the power to the
prosecution also so that any part
thereof may also be used In the re-
examination, The wordings are:
"... .when any part of such statement
Ix s0o used by the accused, any part
thereof may also be used In the re-
examinatinn of such witness but  for
the purpose only of explaining any
matter referred to In his cross-exa-
mination.” The language as it is used
may wppear 10 be lnnocuous but It is
full of very pregnant meaning and,
ax the hon. the Deputy Mipgister tried
to explain, I\ meons only this that
the witness will be declared hostile
and a further croad-saaminution of the
witness Is contemplated wunder this
provision. 1 respectfully submit that
such n position under the Indlan Evi-
dence Act Ix not contemplated at all
It isa not possible to allow any re-
examinalion except what can be sald
for lhe purpose of explaining away.
Anything more thap that cannot be
tdone and there carmicl be any further
crons-examination by getting him de-
clared hostile. So, 1 say that this pro-
vislon as it stood was quite all right.
But, if these words are deleted then
it Is a mischlevous provision and s
going to......

Shri Raghunath Singh (Banaras
Distt.—Central): Kindly explain It
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Shri U. M. Trivedi: [ will tell you
In clause 22 hon. Members will find
that the suggestion is like this:

“That at page 3. line 41, the
words "by the accused” be de-
leted."

If you delete these words “by the ac-
~nised” then what will happen is this
that the stalement which can be used
even by the prosecution, if that state-
ment is not used by the accused .......

Mr. Deputy-Speaker: Is it not that
under the Bill as passed hy this House
that the opportumity for cross-examine-
ing was only given to the prosecution.
If a statement recorded was used by
the accused it is open to the prose-
cution to utilise it. Now, if you de-
lete the words “by the srrcused” then
it Is open to the accused also to uti-
lise that portion of the statement where
with the special permission of the
court the prosecution uses any portion
against the accused. There are two
portions earlier.

Shri U. M. Trivedi: May I submit to
you one listle thing? It you will see
this portion of the eliuse from line
30, there it is said:

“Provided that when any wilness
is called for the prosecution In
such inquiry or trial whose state-
ment has been raduced into writ-
ing as aforesaid, any par: of his
statement, if duly proved, may be
used by the accused. and with the
permission of the Court, by the
prosecution... "

Mr. Deputy-Speaker: So, both can
use. One has restricted right and the
other absolute right to contradict such
wilness.

Shrl U. M. Trivedli: It s sald:

" .-...to contpadict such wilness
in the manner provided by section
145 of the Indian Evidence Act,
1872 (I ot 1872). and when any
part of such statement s so used
by the accused,....."™

Mr. Depuiy-Speaker: The prosecution
alone has got the right
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Shri U. M. Trivedi: This is to be
deleted by this amendment. That is

what I say.
Mr. Deputy-Speaker: Is It not In

favour of the accused?

Shri U. M. Trivedi; It is not, Sir,
It this portion is deleted.

Mr., Deputy-Speaker: Under the ex-
Isting clause as oassed by this House,
If any part of the statement is used
by the accused any part thereo! may
be used for re-examination by the
prosecution,

Shri §. §. More (Sholapur): The
diMeulty is that tha zecused will never
get a chance to re-examine the wit-
ness. That is, therefore, a contradic-

tion.

Mr. Deputy-Speaker: Anyhow it Is
not going to be worse off?

Shri 8, §, More: It #& going to be.
I do not want to interrupt my friend,
bit I may just explain the matter.
The witness is a prosecution witness
and the right to examine and re-
examine |Is for the prosecution. The
accused had never the right of re-
examination. When for some reasons
the witness is treateq as hostile and
the prosecution itsell Is permitted to
cross-examine by utilising this state-
ment, it will be cross-examined by the
prosecution on their own witness.
But that does not confer any right on
the accused to re-examine the witness
because all the same he continues to
be a prosecution witness and the
accused cannot say: "“Well, now he
becomes my witness and I may be
permitted to re-examine and use that
riaﬂ.nf the stalement for my examina

on,

Shri U. M, Trivedi: So far as the
accused Is concerned he hns no right
of re-examination.

Pandit Thakor Das Bhargava ur-
gaon): Way? That Is being conlerred

Mr. Deputy-Speaker; But, how is It
worse off? How does this smendment
make Lhe position worse? ’
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Shrl U. M. Trivedl: That is what
1 mm submitting. What will happen ix
this. If these words ure deleted as the
nccused Is not going to get an oppor-
turaity, it Is only the prosecution which
will get the opportunity. And, what
gpportunity is there? As the bun. the
Deputy Minister explained, the oppor-
tunity will be of & slmilar type as
we Eenerally get on getting our witness
declared hostlle. If the prosecution
then finds vut by ' he cross-esamination
af the accused and when ha is confront-
ed 8nd contradicted by the statement
which s recorded uader section 182,
then the position will arise that the pro-
secution will jump upon him and say:
“We want 10 cross-examine him”, That
s the position which I want to make
clear. That s & mischlevous
provision. Unless and untll you
enange the Evidence Act you bave
noe Power of re.examination except
for & patent or !atent amblguity that
may #rlse. But, If the words "by the
ncoused” are taken away, then the pro-
secution at this stage will come and
any part of the statement may also
be used m the re.examination of the
witness, but for the purpose of ¢nly
explaining any mutter referred to In
his crossexamization, That Is to
sa¥, this power ls now being given
gnly In the handg of the prosecutmon,
Therefore, my submission Is that, as
it remalns, it would have bees all
right Reexamination (s another
thing, but for the purposes of cross.
exammation, If i is allowed, thea |t
pecomes a dangerouy thing In other
words, the original position should re-
maln that mo such use can be made
by the prosecution That ought to
be the claar law  If those words are
doletend U avevsen la not golig to
penefil ln sny manser whatsoever,
The accused cannot reexaming and
there la no gquestion of hm statement
being recorded. So, the position (s
ihal the prosecution will goy an oppar.
tunity of further cross-examination by
geiting the withess declared hostile
which la agamast the provisions of the
Evidence Act. This will create un-
peceasary confydon and trouble wll
over the counwy,
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Shri §. §. More: I am trying to
visualise a contingency under which
this & likely to be used by the prose-
cution to the disadvantage of the ac-
cused, Now, let ug take a wilness
in the witaess box, A prusecutor has
started asking him guestions, Ile said
samething 'o the advantage of the
prosecution but somchow it chaages to
the disadvantage of the prosecution.
Then the prosecution is advised to
pray that he be treated a hostile
witness and he be permlitied to cross-
examme hils own withess, The court
is pleased to grant that. The prose-
cution carrdes on  ¢ross-examination
for some time and concludes It. Then
he being a prosecution witness ab
initlo naturally the accused will start
his cross-examination Thea as a
tesult of that cross.examination, possi-
bly some of the replies glven to the
prosecutor  In cross-examination
may be walernd down or diluted
aguinsl, The defence lawyer sits with
a gleam of victory in his eyes. Then
what huppens? The prosecutor will
say that thls  wilness does not cease
to be his winess, He will say: “I
have cross-examined him with the
permisslon of the court. He {s still
my witaess and under the Evidence
Act | have got a right to re-examine”.
Fe will thus utiise the right to re-
etamine the wilness, There he will
uie this statemeny and if this amend.
nent ls carried he will utllise It for
the purpose of stll further getting
awvay the effect of the cross.examina.
tion by the defence counsel so that
eventually the whole witness, hy the
use of this particular statement, will
be cumulatively to the vantage point
of the prosecution  That |s, Sir, the
portron where It Is likely to be used,
Some of my eminent friends here are
likely o argue and they are still
maintaining that {f the words "by
the nccused™ are deleted, from this
perticular clause, then even the ac.
cused will get advantage of this
posithon

Shrl Raghunath Singh: Both will
get the right,
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Shri §, S. More: No. This provi-
sion has to be read with the Evidence
Act. We are not going o modify or
amend the provisions of the Evidence
Act. According to the Evidence Act
2 party calling a withess examines,
then the other side cross-examines
and then the parly calling tha: wit-
hess re-examines. .

That portion is there unaffected by
this amendment. If that portion is
there and that is the concluding effect
of the Evidence Act and that provisioa
is not likely to be changed, then the
technical power of re.-examination
rests with the prosecution in spite of
the fact that the court was pleased to
permit the cross-examination of the
witnesses. If thesc words are deleted,
what will happen? The portion ot
this sentence will read thus:

“and whea any part of such
statement is so used, any part
thereof may also be used in the
re-examination ©f such witneas,”
ete

The position will be that the prosecu.
tion will have two advantages, two
chances of using this particular state-
ment for the purpose of the prosecu.
tion itself, at the time of the cross-
examination with the permission of
the coury and at the time of the re
examinatior of its own witnesses,
That (s my humble submission, and to
that extent it is unfair to the accused.

You are an eminent lawyer Yeu
know that section 162 of the Crimiaal
Procedure Code was designed by the
British bureaucracy exclusively for
the advantage of the accused

Mr,  Depuly-Speaker; All that |Is
over That is the original amend
men?

Shri S. S More: That |s the original
conception of section 182, Now, we
kave eilected certain gains into that
portion and that ls, by the amend-
ment of the Lok Sabha we gave L0
fhe prosecution some advanlage by
permitting the prosecution to use that
statement for the purpose of cross-

examination when permitted to do so.
He was not permitted to do this under
the old Act. By virtue of this fresh
amendment, the prosecution will get
snother chance.

Mr. Deputy-Speaker: Does the hon.
Member mean to say that under this
cJause, the prosecution can  cross-
examine their own withesses, and that
even though the accused does not
refer to mny stalemeny there, once
again he is re.-examined for hls owa
cross-examination?

Shr{ 8. §. More: That (s not so.
You have asked me a perfectly proper
guestion. The witness ig examined in
chief to some exteat, Then the pro-
secutor makes a request that he be
permitted to cross.examine the wit-
ness,

Shrl  Raghunath  Singh: Hostile
witness,

Shri § S More: The word ‘hostile
ls not used In the Evidence Act. He
Is permilted to cross-examine. He
carries on the cross-examination for
some time and resumes his seat.
Then the accused is called upon to
crross-examine the witness. The ac-
cused's vounsel does his job and sits
down, Now, in between the conclu-
sion of the cross-examination by the
prosecutor and the next stage, what
happens?

Mr. Depuiy-Speaker: The clause
says:

‘any part of such statement is
so used by Lhe accused”

Shri . 5, More: ‘The defence coun-
sel can wvery well and legitimately
usc a part of the statement for the
purpose of his own cross-examination,
It is his job. Whea that use has
beenn made by \he defence counsel for
the purpose of cross-examination,
then, according to this amendment
here, the prosecutor will mgam get
@ chance to re-examine his witness
and then he will be perfectly entitled,
perfectly competent, perfectly within
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[Shri 8. 8. More]

ils own right, If he agaln uses this
spportunity, to re.examine the per.
mn by using the statement to get
Jown or get out of his way some In-
convenient conclusion which the de
fence counsel may have drawn,

Mr Deputly-Speaker: It Is so with
or without this provision.

Shri 8 8 More: It will not be so.
The clause says:

“"in the manner provided by
section 144 of the Iludlan Evi.
dence Act, 1872 and when any
part of such siatement ls so used
by the sccused”.

Mr. Depuly -Speaker: But It ls for
the purpose of being referred W In
his crods.examination by the sccused
That Is whay It means

Shri 8 8§ More: | beg lo differ,
My wubmission s that wg tried to
tave lhe accused whose Interest re-
Quires some tender conalderation, be.
cause he ls pitted against the mighly
machine ©f the State and in such an
unequal contest It Is for us Lo see
that our strength and force are ap-
plied on the side of the poor sccused
than on  the side of the mghty
machine, That |s the point. Thiy Is
& wovervign Parllament. We are here
10 secure some rights to the accused,
[ beg to differ from the Chalr, [ res.
pecy also the oplnlon of Pandr Thakur
Das Bhargava and If he ls Inclined to
interpret this ay something different,
It will no doubt set me thinkhg re
garding the correctness of my position.
1 am mot so dogmatic as to assert
that what | say (s rorrect and partl.
cularly 1 am prepared to surrender
my judgement to the legnl eminence
that Pandit Thakur Das Bhargava
poasesses. But all the same, it (g &
pomt which will have to be dispas.
slonately consldered from a non party
point of view w0 thal no unfair ad.
vantage ls lkely to be reaped by the
prosecutor [t s quite possible that
thiy particular clause may carry the

thon that we are suggesting

because whatever we say is not bind
ing on the court,

Mr  Deputy.Speaker: Shri Datar
will now speak,

Pandit Thakur Das Bhargava: [s
he Intervening or replylng to the
debate?

Mr  Deputy Speaker: He will ex
plain wt thia stage the necessary
evils. I will eall upon him once again

to reply,

The Deputy Minister of Home Af-
falrs (Shri Datar): The question has
been raised as to whether the dele-
tion of the words by the accused
would cause any handlcap or preju-
dice to the accused, That Is the point
under consideration,

Mr Deputy Speaker; What & the
wbject of the removal of these words
and for whose benefit were these
words by the accused’ removed?

Shri Datar: It may be found that
these words wers not In the original
Aot at all In the original section
162, you will find that if dealt with
the cross-examination of withesses
for the prosecution for the purpose
of ronlradiction by the accused or by
the defence. [t did not deal with the
cootingency that has row arlsen In
the course of the debate in this
House. The words by the accused’
were Inadvertently put In. Those
words were not necessary at all and
I would polat out to this House how
the existence of these words would
cause great hardship to the sccused,
because In that case, It would be very
diMeult for him to gel the advantage
of this re.examinathon

Mr. Depuly-Speaker: How m he
entitled to reexamination?

Shri Datar: So far ag the question
of re examination s concerned, under
the Indlan Evidence Act, re-examina.
tion has a reference to the party who
ealls the witness. Re-examination
also has a refermce to lhe substance
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of certain admissions made in the
course of the cross-examination.

Shri §. §. More: Which is the Evi-
dence Act that he refers to?! Under
section 137 of the Evideace Act, the
examination of a witness by the party
wha calls him shall be called exami-
nation-in.chief, and the examination
of witnesses subsequent to the cross.
examination by the party who called
him shall be called his re-examination.

Mr. Deputy-Speaker: It does not
say why the party should call him.
The difficulty is this: the re.examina.
ticn is examination alter the cross-
examination, by whomsoever Iy might
be made. That # what Shri Datar
wants to say.

Shri Datar: [ want to poiat out %o
this House that so far as the re.exa-
mination Is concerned, il has a re
ference to the party; it has a refe-
rence o cross.examination also

Mr, Deputy-Speaker: It is a novel
suggestion anyhow

Shri Datar: So far as the cross.
examimation is concerned, the cross-
examination may be by the party who
has not called the witzess. In an
ordinary case where the cross.exa.
mination is by the opposite party, it
is so. But so far as this cross.exa.
mination & concerned, the party that
calls a witness has a right of re.exa-
mination.  Technically what  Shri
S. S. More says i true only to a very
small extent, but here, the purpose
of re-examinalion has been extended
1o the accused because the prosecution
{s cross.examiing him. So, you
would fiad thay between the two cir
cumnstanced, the more Imporlant gle
cumstance I3 the qnestion of exgpla
natinn

Mr  Depuly Speaker:  Therefore,
the hon  Minister epvidently wasts lo
lead to this conclusion that this =
a case where under the perullar cir.
rumstances, whether that man does
not speak or you expect him to speak
he Is cross-examined oncw by the pro-
seculjon and the next time by the
sccused, though initially he has been
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a prosecution witness. Both have got
the right to re-examine, That is what
he wants to say.

Shri Datar: Whea, for example, he
has been cross-examined by the accus.
ed, then naturally a re-examination
is done only by the party concermed,

Mr  Deputy-Speaker: After cross.
examining, you re-examine him also,

Shri Datar: No,

Shri §. 8. More: Here is the defl-
nition in the Evidence Act:

“Re-eramination: The exami-
snatdon of the withess subsequent
to the cross-examination by the
party who called him shall be
called his re-examination™,

That is the examination subsequent
to the cross-examination.

Shri Datar: That is technically cor.
rect. 1 am polnting out the object
that we have in view. It is this: the
accused should have a right of ex-
plaining and getting certain explana-
trong from the witness for the prose-
cutlon wher ne has been cross-exa-
mined by the prosecution

50, the moment a witness becomes
an adverse witness for the prosecution,
in effect he ceases to be a witness for
the prosecution; he becomes a witness
for the defence,

Mr. Depuly-Speaker: The hon.
Member wants to glve an explana-
fion; the hon, Miamster may listen to
him.

Shel 8, 5. More: He knows much
better!

Shri Datar; We need not go into
the nleetiea of this quesiion; it is for
the eourts W consider, We do not
want to place any handicaps In the
way of the accused. Otherwise, the
re-examination wii not be possible for
the accused at all 1f the words are
retained as they are, then It will
mean that Invariably In all cases only
the prosecution shall have s right of
re.examination and my friend, Pandit
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Bhargavas, s perfecily right (o saylng
that If these words are removed, it
would give an advantaoge to the ac
cuved for getting certain explanations
#u lar as the cross.examination by the
prosecution withessy s concerned. In
the original provision these words were
not at all there, My submission i3
that these words ought to go; and If at
all it will give an sdvantage, it will
be only to the acoused and not to the
Pprosecution.

shri 8 V. Ramaswamy (Salen

When a witness turns hostile,  what
happeng is that both the partles cross.
examine nim—the prosecution as well
#g the accused. My submisslon s that,
because there Us a slmilar provision In
the Evidence Arl, an extra provision
in this sectron 1s not necessary

Mr. Deputy.Speaker: Wy are now
discussing about the deletion of the
worda “by the scussed”; we are not
@oing Into the whols matter now.

Bbrl Tek Chand (Ambala.Simla).
Mr, Deputy-Speaker, the provision as
It stands ot present requires a very
eareful analysd, When & witness
whose stalement has been recorded
saters the witness box as a proseculion
witness, It may be that that prosecu.
ton witness has omitted asomething
and that omission happeng to be 1o
ne detriment of the prosecution cuse.
if that be so, thiy ameaded provision
Sives an opportunity to the prosecution
to sewk permission of the court and
then gubject him to a cross.examina-
thoe 1t jg ewmething like this: be
cause the wHness (s hostile, there.
rare he 1 subjoct to cross.sxamination
After the prosecution has exhausted
Ia croasexamination treating him as
& hoatlle witness, the question of se-
sxamination or further examination of
that very witness by the prosecution
for the third time does not arise It
w not logical What happens is, aller
e witness hat been declared hostite
And @fter he has been thoroughly cross:
riamired by the nrosecution. the wi:
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ouss 15 handed over to the accused for
erors.examination by him and then the
ouesiina of me-examination arises emly
by the parly who bhas called him as
their princapal witness for purposes of
reoxamination My submission I
that otherwise lhe position becomes
absonulely lllogieal and  incomprehen.
atle On the other hand, the provi-
sion as It stands (s correct and more
amenable to reascno.

Usually what happeng ls this. A
prosecution wilhess has  overstated
mmethnag which, aeccording to the
rounsel of the accused, has been done
with & view to strengthen the prose.
cution case. The accused turns round
and subjecty the witfess lo cross-exa-
myation by inviting his attention tc
what Re ssld In writing snd what
ha sald In the oral statement. He Is
belng subjected to cross-examination
oy drawing his attention to ceran
omimions of certain statementy made
In the written record. 1f there be any
ambiguity, then the prosecution has
the right to re.examine him, because
it s the prosecution whoge withess he
happened 10 be at first. Therefore,
the provisiony as they now stand,
apart from conferring a right or no
right on the accused, are amenabla to
reasan. They are In consonance with
reason; otherwise it will be a case of
reductio ad absurdum. When the pro-
secution  wants to declare the witness
as hostile, where I3 the question of
re.examination by the prosecution®
The accused wanls to cross-examine
the witness by drawing his attention
o something he stated in writing con.
teadiclary to whay he has stated In
Ihe oral statement, aller (e accussd
person has crossexamiaed  him
thoroughly, an  opportunity ix given
to the prowsecution If there Is any
amblguity, have that rclearsd by a
process of reexamination  Otherwise
the whaole thing becomes meaningless
the moment you delete the words *by
the asceused™,

Shri Sadhan Gupty (Calcutta South—
Ea®' pose—
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wir. Deputy-Speaker: ‘Ihe hon.
Memmber has already spoken about thm
yesterday

Shri Sadhan Gupla: This is a new
aspect. [ have spoken yesterday on
the Eeneral matter; now | wish to give
certain arguments

A1r. Deputy-Speaker, certain ques.
1jons have been raised in connection
with this amendment which deserve
very Imporant cnosMderation. 1
wotulld particularly request the Home
al'riister not to take a partlsan wiew
of things and to pay some respect to
the views of the Opposition,
because we are dealing with it
wot from a party angle, Lut from the
angle of the lawyer. 1 wonder what
has bappened to the legal talent iu
the Government. The question Is ol
re-eXamination and we know what re-
examination means [ shall not dwell
on it at length, Re-examisation has
peen defined ns exammation subse-
quent to the cross-examination, and
the Wvery important qualification s
“py the party” who called him, Now,
it cannot be said that the accused will
have the right of re-examination by
virtue of the deletion of the words
vpy the accused”, because accused s
not tbe parly who called him, Mr
patar's explanation that when the
witness turns hostile, he is no knger
g prosecution witness, bug becaines A
witness for the defence i3 not st all
scceptable; I would go further nnd
say that it wil make every authority
on the law of evidence turn In his
grave |f he was dead, or al least
throw Up his hands in horror. What
we are conlerring Is the right of re.
examination; sad who can have that
right? It i3 not the accused, It I
only 'Be prosecution. In the light of
this patent fact, what (s the result of
the proposed amendment? The words
*by the accused” are to be deleted:
so the words would run “after the state-
meat has been 3o used, it can be used
In re-examination to explaln matiers.”

Code of Criminal 26 JULY 1055 Procedure (Amendment)844.

Wwhat is the #mport of the word:
'so used'?
shri §. S, More: Used by any bhoe

shri Sadhan Gupla; 'So  used’
means. ...

Mr. Deputy Speaker: Either by the
aceused or by the prosecution.

shri Sadban Gupta: Whether by
the prosecution or by the accused.
If the prosecution succeeds in gelting
u witness declared hostile and cross-
txamines him, Then, the accused
cross-examines him and the prosecu-
tion thinks that in the cross-examina-
tion by the prosecution some ambi-
guiy has taken place. By virtue
of the deletion of the words
‘by the accused’, the prosecution can
take the advantage of re-examining
hm and explaining away some
matters which it left unexplained in
its own cross-examination. That
would be the position, By the drop-
ping of the words ‘by the accused’,
the accused would not have any ad-
vantage. The simple reason s, the
accused has no right to re-examine.
Pandly Thakur Das Bhargava raised
the argument in reply to my conten-
Uon yekterday that e wanted the
decused to be deprived of all rights,
We do nol want to do that, No one
can accuse me at least of wanting to
deprive the accused of any right
of defence. I submit that the
accused already has the' right
of defence, through the right of
cross-exainination. When a witness
is declared hostile, the prosecution
cross-examines him. Immediately
afterwards, the accused has the right
to cross-examine him. In pursuance
of this right, he can bricg out any
statement not only for explaining
amblguitics, buy all kinds of facts, all
kinds of materials which are ad.
vantageous o the acvused. Therefore,
the accused does mot need any right
of re-examination. He has the fullest
right through the righyt of cross-
examination. The only result of the
deletion i that the prosecution will
have a triple right of examining in
chief, cross-examining and re.exa-
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mining him. This Is not what should
be given to the prosecution Shri
Datar hos said that the addition of
the words ‘by the accused’ was
through Inadvertance, This Is a very
draftsmen. 1 should think that the
draftsrnen were much wiser than him
and did It for a purpose, and for
very good reasons, Of course, in the
sectlon as It stands today, the words
by the #8ccused’ are not thero for
very reasons, becsuse, under
the present section, It cannol be used
for the purpose of cross.examination
by any ong except the accused. The
words ‘bY the accused’ were redun-
dant then. When we are giving two
rights of cross.examination one by
the accused and another by the pro-
secutlon, It must be made very clear
thay the right of reexamination only
arlses when the statement Is used by
the accused for contradicting the pro.
the statement ls used by the
prosecution 0 contradict a  prosecu.
tion witness. 1f we delete the words
by the sccused’ we shall not only
be glving no rights to the accused,
buy we shall be prejudicing the rights
of the accusad by piving the prose
cution the right of triple examination
Therefore, [ would aik the Deputy
Home Minlster to consider this matter
very carefully anga noy agree to
dalete these wordg and refuse ta accepy
this amendment Dr. Katju, who
plloteg this Bl Is an eminent lawyer.
1 would mak him 10 ronsider whether
it 1s 1 who s right or It Is the Deputy
Mome Minister who Is right, and
sdvise the Depulty Home Minis-
tep acrordingly T wonld  there
tore ask the Deputy Home Minis-
ter to consider this aspect Irrespec
tlve of many parfixan conslderations,
{rrespective of any parly considera
tlons, from the point of view of the
proper admmistration of law, Does
he want to introduce the abaurdity
af the right of triple examiuation by
the prosecution or does he want fo
give the right to the accused. 1f he
woanta fo glve the right to the e

Bill

cused, then, the pesent provision s
the proper provision and the amend.
ment should not be accepted.

Shri Raghavachari (Penukonda): I
rige to submit that the whole difficul-
ty has arisen because the old proce-
dure which permitted 162 statement
which & ordinarily not admissible at
all fop any purpose, to be available
ftor a particular purpose and in the
revision of this Code, Government
wanted this right of using some part
of that statement, which was not
usable except by the sccused, by the
prosecution also. 1 examined the
language of the old Code as ® stood.
The language {s exactly similar ex-
cept that the phrase ‘by the accused’
was Inserted. As the princlple has
been decided by this House and the
other House that the prosecution also
should be given the right to use s~me
portion of that statement, the question
now will be not to try to re-open the
whole matter, but to see how by the
proposed’ omission of the words by
the svcused” some additional compli-
cations are created, [ for one feel
consistently with the principle which
has been decldeq upon by both the
Houses that that part of that state.
menl can be used both by the arcus-
ed and by the prosecution (f you
retain the phrase ‘by the accused' it
certainly leads to some Inconsisten-
cles

The teal diMculty (s this.  The
question arises, what s the purport
of the words used hetre,—"re.exami-
nation™ and “eross-examination.”
That is the unforunate trouble Te
my ming It looks that It lé et & |
this section gives the right of cross
examination and re-examination. Al
that this section deals with is, what
portiony uf that slatement can be
el In cross-examination and re.exa-
minatiun, The right of cross-exa.
mination and re-examination s a
matter to be decldeq under the Ewvi-
dence Act primarily and im particular
clreumstances and exigencies, by the
count [tseif—to permit when a par-
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ticular witness should be re-examin-
ed or dyoss-examined by wune party
or the other party. As Shri Datar
said, thix right of examination, re.
examination and cross-examination
are natters not only to be determined
by the person who calls him and
examines him, but also by thes court
with reference to the way in which
that witness' evidence is given in the
course of the examination. Never-
theless, seeing that the language Is
entirely as @n the original Act, ©
my mind it appears that the words
‘by the accused' should be omitted
rather than retained. As you, Sir,
pointed out earlier, if you retain the
words by the accused’, it means for
all time the right of re.examination
is only with the prosecution and
never with the accused. If these
words are omitted. it is possible that
even when the prosecution cross-
examines its own witness, the accused
might thereafter ask for an opportu-
nity to refer to some other portion of
thut statemen! which is favourable to
him and use it

Shri §. §, More: That |Is cross-
examination: that is not re.examina-
tion,

Shri Raghavacharl: Therelore, It
appears ta me that trying to make
capMal of lhe use of words ‘examlna.
tion", ‘cross-examination’ and  ‘re
examinalion' as contemplating pecu-
ltar rights, would be a-vig oul of
the way and creating troubie.

Mr. Deputy-Speaker: Enough has
been sald I shall now put the .

Pandit Thakur Das Bhargava: rose—

Mr. Depuly-Speaker: All that the
hon. Member wanted to gay has al-
ready been sald by Shri Raghava-
char).

Pandit Thakur Das Bhargava: Some
arguments have been advanced which
are not tenahle

Mr  Depuly-Speaker: We have de.
voted already 435 minutes on this. I
have got only 1 minute more.

Pandit Thakur Das Bhargava: 1
shall finish jn two minutes.

Mr. Deputy-Speaker; When am I
to put these clauses to the vote of
the House?

Pandit Thakur Das Bhargava: It is
uot such a stifl rule, that even two
minutes cannot be allowed on a
question of law,

-
Mr. Deputy-Speaker: All right

Pandit Thakur Das Bhargava: The
first point that ha® not been fully
considered by those whe are not in
favour of this amendment s this.
Sectlon 154 of the Evidence Act runs
thus:

"“The Court may, in its discre.
tion, permit the person. who calls
a witness o put any qQuestions
to him which might be put in
rross-exaomination by the adverse

party."

The time is not given, The sequence
is pot given, It is not omly at a
particulay time that thk cross-exa.
mination is allowed. It may be even
after the whole examination is over.
My friends are assuming that first
of all the party shall seek permission
from the court and there will be cross-
examination and then the accused
shall have the right to cross-exa.
mine and then there will be re-
examination. Section 154 is nol spe-
cifie, Cross-examination can be
cought even at the last moment.
Even in re examination, if a person
makes a stalsment which is deroga-
tory to the prosecution, the prosecu-
tion has the right to say, 1 should
ke glven an opportunity 10 pul ques-
tions at the end.

I ¥™

In that case, my submission is
that all these arguments which have
been put forward will fall down,
Moreover, I will refer to section 138
where the words are;

“The ieexamination shall ke
directml 1y the  explmntion q'
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maotlery referred to In  cross,
examination;”

This is the mam purpose of re-
examination [ know that the words
examination, | know that the weide
“if the party calling hirr so desircz”
are there. If you do a0l  consider
these words, this re-examination s
elucidating matters refwiied to  In
cross-examination by the prosecu.
tlon. Section 138 does not take awny
the application pf section 134 B
some tmes there ls something m a
statement under section 162 tor de
molishing everything In cross.examl
nation, If you do not allow recxu
mination. ...

Shri 8, 8§ More: How?

Pandil Thakur Das Bhargava: The
diMeulty with my friend lu that he
cannot dissociate from his mind thut
re-examination eap only be made by
@ person by the parly calling 16
witness if It so desires. If we Inok to
the substance and purpose of re.
examination, we find it s to elucl
dale matters referred ta In cross
examination, Though we are goint
against these words “If the parly
calling the witness so desires™, we
sre gelting st the right principle
and substance. Re-examination is only
directed for thay purpose, and If the
accused case Iy under a cloud as a
result of crossexamination by the
prosecution, he should be given the
right to make everything clear by the
wvery document which was prepared
by the prosecution, [ think it ls very
Just that you allow it. It you do
not allow It, the accused will be pre-
Judiced a great deal.

Mr. Deputy Speaker: The question
is:

That at page 3, line 41, the
words “by the accused” be de.
leted,

The motion was adopted.
Clause 25,

Mr. Deputy Speaker: Amendment
to clause 28,

Bill

Shei 8. S, More: | want to make
2 small submission.

Mr.  Deputy-Speaker; That was at
length referred lo yesterday.

Shri 8, §, More: | will take only
twn minutes,

These powers of punishing the so-
called opponent, because the Gov-
emment servant will be virtually
the complalnant, though the State may
be lounching the prosecution—this
clause os we have enacled here |Is
In the nature of section 250 of the
Criminal Procedure Code, 1 eannot
understand why these two particular
clauses 9A and 9B should be there,
I can concede that as far as 8A Is
concernad that the man should have
the power to appeal, but 1 cannot
understand the slgnificance of 8B,
1! the man goes In appeal he can
make a representation to the court
for a stay order, and, o3 you know,
in many cases when the compensa-
tion s deposited in the court, it may
be paid to the other side even on
furnishing secutity. The court has only
to see thay the payment once made
wil be difMicult to recover. 1If secu-
rity is demanded and the other party
la prepared to give that security,
then the Interests of the man making
the deposit by way of compensation
would be perfectly safeguarded. Why
should there be a specific clause
saying that the compensation need
not be pald till the appeal Is dls.
posed of, Tha Ig another example
of partisan treatment of the Govern-
ment servant who happens to be ooe
of the privileged classes of this coun.
try. 1 think he should be on a par
with any other complainant who comes
inder the goillotine af section 280, and
ha should not be In a more favourable
position s far as  this particular
aspecy ix concerned,

Shei Datar: Only one word, This
section corresponds to section 250 of
the Criminal Procedure Code, and
A rorresponds to section 250(3) and
9B corresponds to 250(4). There ls
no question of partisanship here,
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Shri Raghavachari: I wish to sub-
mit only one thing. The language
used in 9B is “the appeal has been
decided™, I for one think that the
word ‘“‘decided” will create some
confusion and trouble and the word
should have been “dispose off™.
The word ‘“decided™ might neces.
sarily mean a judicial decision after
hearing the matter, while it may be
that the appeal is not admitted and
is rejected. So. the word “decided”
to my mind appears lo creale some
additional trouble by way of jnter-
pretation. It may be “disposed off™,

Mr, Deputy-Speaker: Even a dech
sion of res judicata under section 11
is a decision. Even if it is finally
disposed off. it is a decision. Even
an er parte decision is a decision.
It is not as if both of them are there.
Therefore, “decided™ can cuver also a
decision under section 403

The question is:

That at page B, after line 4, the
fcllowing be inserted, namely;—

“{9A) The person who has been
ordered under sub-section (7) lo
pay compensation may appeal from
the order, in so far as the order
relates to the payment of the
compensation, as if he had been
convirted in a trial held by the
Court of Sesslon.

(9B) When an order for pay
ment of compensstion Lo sn acs
cused person is made in a
crase which is subject to appeal
under sub.section (9A), the com
pensation shall not be paid to
him before the period allowed for
the presentat.en of the appeal has
elapsea, or, Il an appeal is pre.
sen‘ed, before the appeal has been
decided ™

The motion was adopted.
Mr  Depaty.-Speaker: The question
iz:

That at page 8, for lines 8 to B, the
following be substituted, namely:—

“(11) The provisions of this
scetion shall be in  addition' 1o,

169 L.S.D,—a.

Bill
and not In derogation of, those of
section 198."

The motion was adopted.

Clause 1
Mr. Deputy.Speaker: The question
"~
That at page 1, line 4, for the

figure “1954" the figure "1955"
be substituted.

The motion was adopted.

Mr. Depuly-Speaker: The gquestion
s

That at page 1, line 6, after
the words “Government may”
the words "by notification in the
Official Gazette,” be inserted.

The motion was adopted.
Mr Depuly-Speaker: The question
s

That at page 1, line 1, for the
words “Fifth Year” the words
“Sixth Year" be substituted.

The motion was adopted,

Clanse 29

Mr  Depuly-Speaker: The question
-

That at page 9, line 24 after the
wioids “the ascused'y, where they
occur for Lhe first time, the follow-
ing be inserted, namely:—

“for the purpese ol enabling
him to explain any vircumstances
appearing in the evidence against
e

The motion was adopted,

Clause 31

Mr, Deputy-Speakes: The question
h.

That at page 11, the existing
clause 31 be deleted,

The motion was adooted.
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Clause 52

Mr. Deputy-Speaker: The question
Is:

That at page 15 line 33, after
the word “thereof® the words
“signed by the Judge” be in
#eried.

The motion was adopted.
Clause 63
Mr Deputy-Speaker: The guestion
LB
That at page 17, lnes 41-43,
the words “or the recording of
their statements” be deleted,

The motion was adopted.

Mr. Depuly-Speaker: The gquestion
n

That at page 17, lines 47.48,
the words “or, us the case may be
thelr statements have been re-
corded” be deleted.

The motion was adopted.

Mr Depuly-Speaker: The aquestion
LB ’
That at page 18 line 7, the
words “or recording their state.
ment” be deleted.

The motion was adopted.
Clause 111
Mr. Depuly-Speaker: The question
..

That at page 30, line 11, for the
word “substituted” the word “ln-
serted” be substituted.

The motion was adopted.
Clause 112

Mr. Depuly-Speaker: The question
~

That at page 30, line 23, for
the wards "with the previous
sanction of the Stale Govertmegnl”
the words “with the previous ap.
proval of the State Governinent”
be mubstituted.

The motion was adopted.

BNDIAN TARIFF (AMENDMENT)
BILL

The Minister of Commerce (Shri
Karmarkar): | beg to move:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into consideration ™

The Bill seeks to amend the Indian
Tarift Act, 1934, by making certain
changes in the First Schedule to that
Act In order to give effect to Govern.
ment's decisions on the recommenda.
tions of the Tarlff Commlssion regard-
Ing protection of certaln industries,
Asg the House will have noticed from
the Statement of Objects and Reasons
attached to the Blll, the Commission's
recommendations involve the grant of
protection for the first time to the
industries engaged In the manufac-
ture of cousctle soda and bleaching
powder, dyestulf, automoblle sparking
plugs and automobile hand tyre (In-
flators; the continuance of protection
to the stwaric and oleig acids, oil
presaure lamps and colton  textile
machinery industries, and the exclu.
sion of tin rollers from the protected
calegories of cotton textile machinery.

Coples of the Tarif Commission's
Reporta vn all these Industries and
of Gavernment's Remlutions thereon
have already been lald on the Table
of the House. The hon. Members must
havy studied those documents and [
nesd nol, therefore, go Into detalls
and shall make only a passing refe.
tence to some of the Important as.
pects of these Industries

I shall first deal with those Indus.
trigz which ars heing protecisd for
the first time., Of the four industries
coming under this categery. eaustie
soda and dyestull indusiries are basic
industeles of considerable Iimportance
fo the economy of the country. To
take the case of the Jdyestull industry
first. the Commission have expressed
the view thal this Industry should,
in the national interest, be establish-
= in the couniry and developed on
sound lines and the protection or



assistarace given 1o it so adjusted
that ti»e burden placed on the con-
sumer 1s limited to what Is strictly
necessary for promoting and deveiop-
ing the manufacture of dyes. They
have pointed out that the industry
forms @ nucleus ground which the
organic chemical industry can be
expected 10 develop and that its
progress is linked up with the deve.
Jopment Of Other essential chemical
industri#es, such as the heavy Inor.
ganic chemical industry and the ceal.
tar industry on the one hand, and
the Aine chemical and pharmaceutical
industry, explosives, synthetic plastics
anq solvent industries on the other.
The products of this Industry will
contribute to the strength of national
economy in times of peace, and the
Industry Ccan &aiso be readily adapted
to the production of defence materials
in the event of a crisis,

Now, | come to the manutacture
of caustic soda (inecluding bleaching
powder and bleaching paste) which Is
an important brinch of the heavy
chemical Indusirles based on ralt.
Caustic soda has its maln use In the
country in the manufacture of soap,
textiles, papers, oll refining, wvanus.
pati, explosives and other chemicals.
It is also used in the rayon Industry
which requires a special grade of
purity. Bleaching powder is uved us
a disinfectant and in the manufacture
of organic and inoreanie chlorine com-
pounds, The Taril Commission's re-
commendations for the conversion of
the sx'sting revenue duties on caustic
snda into oprotective ones decs mol
involve any additional burden on
dumestic consumers.

[he e givund Urged by the
Commission in favour of their propo.
sal to impose a protectve duty of 15
per cent ad rvalorem on bleaching
powder and bleaching paste is that
they offer #n  Important outlet for
chinrine Which 3 obtalsed as a by.
product in the electroiytic process of
manufacture of csustic soda, and that
1t Is essential for the progress of the
plecisolytle caustic soda industry to
aford all possibie encouragement to
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the development of industries using
chiorine.

Let me now come to the automo-
bile sparking plugs and automobile
hand tyre-inflator Industries. A
sparking plug, as is wellknown, Is
a vital component of an automobile
engine, its function being to initiate
combustion in the engine, The Tariff
Commission's enquiry covered all spe-
cifications of sparking plugs in
14 mum. and 18 m.m, sizes, including
resistor types but excluding integrally
screened types. After estimating the
lowest landed cost of sparking plugs
of UK, origin in comparison with
the fair ex-works prive of indigenous
products, the Commission have re-
commended @ high rate of protective
duty, namely 82§ per cent. ad valorem.
The Commission have expressed the
view, and Government agree with
them, that this enhancement of duty
will not lead to any increase In the
selling price of a motor vehicle or to
any stgnificant increase in its running
cost,

Substantial progress has been
made In setting up a sparking plug
industry in the country, and the
programme of manufacture of the
Motor Industries Co, Ltd. appears to
be technically sound, and its im-
plementation will lead to the complete
manufacture of sparking plugs by
the end of 1957 The OCommission
have emphasised the serfous handi-
caps which the infant domestic indus-
try has to contend with In Inmtredus.
Ing its products in competition with
well.krown foreign brands, and have
urged that unless adequate protec-
tion |s assured to the infant industry,
i+ will ngt have sufficlent incentive
for Impleménting fully Its manufac-
turing progronime and for undertak-
Ing turther necessary ¥nvestments.
As. however, production has been
murh o amail to make a fair assess-
ment of the quantum of protection,
it has been suggested by them that
prolection be confined for the time
being up to 31st December, 1955 and
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that a further review should be under
taken before that period, The Com-
mission's recommendalion has been
nccepted by Government,

With regard to the automoblle hand
tyre inflator industry, the Commission
have observed that the industry sup.
plies an importany accessory of motor
vehicles and that, given adequale pro.
tection, It will be able to consolidate
its position and expand production so
as to reduce its costs. It ls slso thel
view that there s sufficlent Internal
ecompetition In the couniry to ensure
that the benefit of reduction in the
cost eventually sccrues to the con.
sumer,

Now | come to the gecond part of
the Bill relating to the continuance
of protection to the three industries,
namely stearic and olelc acids, ol
pressuie lampa, aend cotlon textile
machinery, for asnother three years,
that s till 3lst December, 1957,

Apart from extending the perilod of
protection, an alternative specific duty
of 8 annas per lb. ia being Imposed
on olelc and stearic acids. The ad
valorem duty of 31} per cent. does
not afford odequale protection, as
forelgn suppliers are able to neutra
lise the eftect of protection by price
manipulation. Derivptives ol stenrie
and oleic acids will continue to be
Included within the scheme of protec.
tion on the ground that the produe-
tlon In the couniry of these deriva-
tives will help to Increase the domestic
demand for slearlc and oleie acids,

In the ease of oll pressure lamps,
the scope of protection which has
hitherto been restricied to such lamps
with candie power ol 100 1o 4o (ol
all worts) Is belng extended to woil
pressure lamps, hurricane and hang
ing \ypex, Irrespective of candle
power The need for such extension
Is twotold. fArstly, given some en.
courngement, domestle manufaclurers
are in 8 positon o produce all the
high.power pressure lamps also; and
secondly, the limitation of candle
power gave rise to condiderable ad-
ministrative diMculties,

26 JULY 1955

(Amendment) Bill Bys8

As regards rolion textile machinery,
it m proposed to extend protection to
fluted rollers of all kinds, and not
merely to fluted rollers used ln cotton
textile spinning ring lrames Simi.
larly, the protective rate of duty of
10§ per cent ad wvalorem Is being
made applicable to looms of all kinds,
cotton, silk. rayon ete. because they
differ but slightly from each other.

lLasly, | am glad to say that tin
rollers, which are an item of cotton
texille machinery, do not need tarifl
protection any longer. Indigenous
rollers are cheaper than foreign tin
rollers, and the section of the Indus.
try manufacluring these rollers Iy in
A postion lo withstand foreign com-
petition without tarllf protection. Tin
rollers were Included In the scheme
of protection In 19480 and therefore
they enjoyed protection for just six
yeara

I feel | need ‘not take the time of
the Mouse any Mnger al this stage
The House has befare It ample mate-
rial by way of the Tar®! Commission's
reports and the Government resolutions
thereon | need hardly add that |
shall only be happy ) lsten to all
useful points made In the eourse of
the discussion, and try te answer
whatever po'nts are ralsed, which re-
oulre an answer,

Mr Depuly -Speaker: Motlon moved

“That the Bill further to amend
the Indlan TarllT Act, 1034, be
taken into consxieration ™

Shrl  Kasliwal (Kotah—Jhalawar)
The learned speaker who preceded
me has sald that this Bill ix com.
pravl ol fwn Parte. ane which eelnre
to new protection being Riven 10
certain Industries and annther whirk
rolales to the continuance of peo-
tection to certain Industries

With regard to new protection be
ing given to cortain  industries. [
welcome the protection given to ihe
sparking plugs industry ang the tyre
inflators Industry. These two com.
ponenls are essemtial for a selfl.
sufficlent automoblle industry, And |
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think it was but proper for the Tarifl
Commission to have suggested the
grant of protection for these two in.
dustries.

Another industry which s now
going 1o be subject to protection Is
the coustic soda, the bleaching powder
und (he bleachmg paste industry, [
welcome protection being granted to
this industry also. 1 would like to
draw the attention of the hon. Minis-
ter lo certain points with regard to
this industry, because [ feel that
there is still great scope for expansion
in thiss industry. The number of
units which will go into production
by 1955-54 will be 9 with a rated
rapacity of 37,000 tons and an actual
production capacily of 33,000 tons,
The demand. however, according to
the industrial production chapter In
the Five Year Pian, will rise to about
87,000 tons, so that you will see that
al the end of 1955-56 there will be
A gap between demand and supply of
about 50,000 tons. which will be met
cnly from (mports from abroad. If
the hon. Minister will give atlentioa
tn this particular aspect, I am ouite
sure this Industry Is capable of ex-
panding and supplying the entire de.
mands of the country.

There are iwo specific points with

regard 1o this industry to which |
wnaild Tkee A Araw the  particular
wiienticn of the hon, Minister, and

they are these. The first is the lack
of adequate transport, thap is to say.
even today there are no tank wagons
avallable which will properly and
mlequately earry Ihe caustic soda and
bleaching powder 1o the various places
where the consumer Indu<tries are
established, The second ooint Is the
"'-‘;H eoul of yim.:uhuvﬂ wl vl
soda. The high cost of prduction s
orimarily Jue W o sinaller units  fune
tioning In this country. If the hon
Minister would see to it that some
larger units are  established, | am
gulte sure the high cost of production
will be considerably reduced and the
demand of the country as a whole so
far as this particular commodity Is
<coficerned will be met properly.
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Now, 1 come to another industry to
which protection has been continued,
that is, the stearlc and oleic acids
industry. 1T have some criticism to
make so far as this Industry is con.
cerned, because protection has been
continued to this industry till 1957.
I just want tu give certain figures as
to how this Industry has been behav-
ing for the last so many years during
which it has been receiving protec-
tion, Protection was granted to this
industry for the first time in 1947.
Since there it has, from time to time,
been receiving protection. Previously,
there were only two units which were
producing these acids, the stearic and
oleic acids, and their derivatives,
Now, the Tarif Commission say that
there ave really five units, but ac-
tually a clear reading ot the Tariff
Commission’s Report will show that
there is only one unit, the Navsari
Oil Produets, which is engaged whole-
time in the peoduction of stearic and
olele aclds The other three or four
units are not engaged wholly in the
production of these acids: they are
engaged either in producing vanaspati
or some other things. Their production
of these acids is only subsidiary. The
Tarill Commission have drawn atten-
tion to the fact that this industry has
mx been hehaving very satisfactorily,
They have said that it is time the
indusiry improved its products. Some
of the consumers of these stearic and
olele acids have made representations
to the Tarll! Commission and they
have drawn altention pointedly 1o
certain  defects of this industry. I
wish to read from page 40 of the
Tarill Commission’s Report where this
represertation has been referred to:—

“Certain consuming and Import.
lig luterests have questioned the
industry's eligibility to contic
fuanee  of  piolection on  the
grounds that (1) it has been under
protection for over six years and
lias not been able to stabllise its
pesilion; (M) that despite protec-
tion the gquality of the products
kas not been perfocted: (iil) that
ihe costs of production as com-
pared with the prices of Imported
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1857 to 3ist December,
object i tabling this amendment is
not In mny way to destroy this in.
digenous industry but to bring clearly
to the notice of the Industry that the
way It has been behaving has not
been either in the interest of the Indus.
try or In tha mterest of the consumery
of the products of this Industry, 1 do
trust that the Minister will kindly give
his thought to the amendment which
I have tabled, and will amccept It

Now, 1 rome tn another Industry--
there ls not much to say about that
Industry though—the dyestuff mdus.
try, 1 do think that this s a very
important industry, aithough 1 am
rather surprised that the protection
which has been given to this Industry

up to 1084, In any case, this matter
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There ls only one more point lelt
for your cousideration., In almost all
these indusiries which have been the
«ubject of this Tarfl (Amendment)
Bl and in regard to which recom-
mendations have been made by the
Tarift Commission, Lhere Is ooe point
which Is continuously coming up be.
fore Lthem. They have been recom-
mending all the tame that all these
Industries, somehow or other, have
products which are not up to the
standard, and they have said that
every time the services of the Indian
Standards [nstitution should be utills-
ed. Now, | do not know how far the
sarvices of the Indlan Standards Ins-
tiiution have been utilised either
before, and for what Industries, or
whether they are going to be utilis-
ed now, for ralsing the standard of
the produclts of the Industries which
have pow been recommended protec.
tlon by the Tari® Commission [
would very much lke the hon. Minls.
ter to tell us in what way the services
of this [nstitution are being utiliseq
and In what way thelr services will
be utllised so far as these particular
mdustries are concerned, I would
like to know whether you are going to
draw the attention of these Industries
to this and ask them to go to the Indian
Standards Institution and see that
standard products are being given to
them to produce, or whether you are go-
ing to ask the Institution to produce the
standard goods and tell the (ndustries
‘these are the specific kinds of goods
which you have got to produce’, |
really do not know what ls the posi.
tion, Perbags this is the BArst time
this particular point has ariaen n
this House, a» far ms [ Aam aware, 8o
tar as thisa Tari? Amendment {s con-
cerned, and 1 would very much ke
the Minister to satisfy the House on
this point That (s all [ wan! to
say except 1o repeat that [ do bope
that so far as the stearic and oleic
aclds Industry Iy concerned, the hon.
Minister will be pleased to accept my
amendment, which oenly means reduc.
tion of the period of the protect!



auty from three years to Iwo years
and nothing mare.

Shri Bansal \Jhajjar-Rewari): Be-
fore | take up some of the items
which are being given protection under
this Bill, I aould like to ask the bom
Minister as to how is it that the post
of the Chairman of the Tar? Com-
mission who retired about (wo
monlhs back, has not been filled, 1
was hearing about the Iimpending
retirement of Shri Bhatt from Decem-
ber unwards It is not as if it is only
a period of a month and a half; his
retirement was being talked of even
as early as sbout seven or eight
months ago. Is it a sign that the
Tariff Commission’s work s not con.
sidered to be valuable by the Minis-
try that such important posts as that
of the Chairman of the Tarif Com-
mission are left vacant? 1 also under.
stand that the Tarilf Commission 1s
not working with the full complement
of its members at present. I think
there are only three members at ther
posts al present, If you go through
the Report of the Tariff Commission
which came a few months back. 1
would like ta suggest that whenever
such Bllls come up before Parllament,
a brief report or a summary of the
report of the working of the Taril
Commission should also be made
avallable to the Members o that they
are In a position to find out as tg what
the Tarif Commission iz dolng,
how many industries are under Inves.
tigation by the Commission and how
many months It Is taking in coming
to Its conclusions,

Dr, Lanka Sundaram (Visakhapat.
nam): Why only summary® Why not
the 0l cepori?

Shyi Baamal: Full reports of the In-
quiries are already placed before ua
What 1 want Is a summary of the
work done by the Commission.

Dr. Lanka Sundaram: In imple-
mentaticn?

Shri Bansal: That is, how many
inquiries were referred to it. how
much time it took in completing these
inquiries, what s the strength of the
Tariff Commission and so oa.

sori Karmarkar: He does not want
\nat; he wants the Report of the Tarifl
Commission on this subject.

Shri Bansal: They are already there.
[ am evncerned with what I want. Dr.
Lanka Sundaram will certainly say
what he wants when his turn comes.

[ say this because alter going
through some of the reports, I find
that the Tariff Commission has taken
six months, seven months and, in some
cases, even @ year, before finalising
its reports, after the hearing of a
particular industry has been opened. 1
do not mean to say that the Tariff
Commission can complete its work in
two or three months' time. But what
happens (s that a particular industry
Is referred to the Tariff Commilssion,
the Commission sends out an
elaborate questionnaire, and after the
receipt of the reply, fix a day for the
hearing. This takes about three or
four months, and In some cases, even
more, and if I add that period, I find
that the Tarl¥ Commission has been
taking on the average about one yeai
for each report. Now, I think that ia
an unconscionably long period. And
what is worse is that after the reports
of the Commission have been received
by Government they themselves take
four to five, or even more, months to
come to their own conclusions. This is
very surprising. When an expert body
like the Tariff Commission has gone
Into the case very elaborately snd pre-
pared its recommendations for the
romxjderation of Guvernment, for Gov-
ernment themselves to take another
peried of four to five months lo come
to their conclusions Is something
which surprises me. I think an ex-
planation of this is called for from the
Minlstry.

1t the Commerce Minlstry has be-
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port duties from a particular level to
& higher level, the work of the Tarill
Commission §s no longer us important
o8 It used 1o be, then they should
come out and tell this to the House
But 1 am of the view that the work
of the Tarlff Commission will remain
important, After all, it {s an expert
pody to find out us to whether a parti-
cular Industry Jeserves protection of
not, whether |t needs protection or
nol, If it doey need protection, it has
to find out what is going to be the
quantum of profection, Ad years pass,
the Industrial structure of our coua-
try will become more variegated, We
will begin to develop a good number
of Industries with many complicated
problems. Take the case of the
dyestufl ndustry. It s a very Im-
portant Industry; not only that it Is
a very complicated and technicai ‘ype
Jf Industry, snd 1 have always been
ooking forward lo hearing something
from our Commerce Minister In regasd
to the future of this industry. On go-
ing through the report 1 fnd that
dyestull Is oot ona product. not even
A group of a few products. There are
as many as—~1 will not bore the House
by quoting the exact number, but |
do know there are & large number of
tfems, Intermediaries and end products
which go Into the fnal products of
this  indusiry, Intermediaries used
specifically for the manufecture of
dyex are us many as |8 und those
which are used fur the manufacture of
ares and alsg for other things run to
a colosaal Agure of 31, Out of these,
only o few are being manufactured In
the rountry What I woull like to
know s as te what steps Government
are taklng to see that as many of the
Intermediaries a8 My Le possible in
manufacture in the country are going
0 be manufactured over & perfod nf
years. 1 know It ks not & small indus-
wy, It ls not a simple Industry so
thal by waving a magle wand you
can produce all thess things Never
theless, |t s an Industry imporiant
enough to deserve serlous considera-
tlon of Governmen! so that the House
should have some Indication ms to In
howW many years we will be able to
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produce the largest number of inter-
medlariez an! products of thig parti-
eular industry. As the Minister him-
seif has sald, this is an indust;y the
products of which are used In phar-
maceutiral Industry. in explosive in-
austry amd in heavy chemical industry,
1 was told that in our country we do
not have at present even a semblance
of appreciation of the magnitude of
tne problem, and therefore the ser-
vices of a foreign expert were going
to be obtained in order to prepare a
plue-print of the programme of future
develapment of ths industry. I would
lika to know from the Commerce
Ministor as 10 whether the services of
such an expert have been obtained,
and If so, In how many months or
years we are golng to receive the re-
port of that expert.

ihen I cume 1o the quantum of pro-
toction glven tu this industry. T find
that the protective duly will be of
the order of 12 per cent. only. [ know
that the Tarilf Commission might have
hod very good reasons for providing
such a low protective duty. But I
am one of those whe have been saying
in this House day in and day out that
the method followed by the Tarift
Lommission In computing the landed
vost und the rost nf production und
then giving an smount of protection
equivalent lo or slightly more than
the difference 1s not going to salve
the problem, particularly of compli-
cated Industries like the dyestunt in.
dusiry, 1 would very much like to
hear from the Commerce and Indus-
try  Minlster that hiy Ministry s
satiafled that the quartum of prolec-
tion s golng ta effectively protect this

Andrwnl boalvstry

Agnin quoting fram the Tarul Com-
misslon’s Report, 1 find that the dif-
ference In the prices of some of the
hasle materials which go in the produc
tion of the dyestull Industry Is so huge
that T am really surprised that the
Commission recommended & prolective
duty of merely 12 per cent. Take the
case of the sulphuric arid  In Tndia,
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the cost of production is Rs. 210. This
is the cost at which the product s
available in India. The Indian-made
product is Rs. 210 per ton, while in
America the price is Rs. 76 per ton
and in UK. Rs. 134 per ton. The case
of nitric acid is even more fantastic.
In India, the price is Rs. 1.400 per ton,
in U.K. Rs. 480 per ton, that is, ahout
one-third, and in USA, Rs. 515, that
is, about two-fifths, The same applies
to sodium hydroxide. In India, it is
Rs. 700, in UK. Rs. 360, about half,
and in USA. Rs 188, again about
half. 1 am just pointing out these
figures to impress on the House that
it may be that the protection granted
to the dyestull industry may not serve
the purpose which the Tarif Com-
mission had in view. All these basic
chemical manulactyres have come
ualy recently In the feld and the pro-
duction Is not as large as my friend,
Shri Kasliwal said just now, that it
will really work as an economic unit.
In this heavy chemical Industry the
greuter the production, the lower the
cust because the overheads are almost
the same whether you produce a small
quantity or o huge gquantity, MHow-
ever, 1 am not a technician to be able
to say what the exact difference would
be, but that is my impression, that the
bulk of production may be one of fhe
reasons for this difference.

Whenever the TarifT Commission
makes recommendations In regard tC
protecting a particular industry, It
makes a number of subfidiary recom-
mendations which may not look as
impressive or as Important as  the
main recommendations. In fact, | have
been trying agaln and again op the
Moo of hls Houwse o el the Munsler
out with Infurmation as ta what ‘steps
Governmenl are golog lo take In order
to Implement those ancillary recom-
mendatlons. Bul so far [ have not re-
ceived any satisfaction from the Minjs
ter. I hope oun this occasion, the Minis-
ter will complle a list of all the ancil-
lary recommendaticng made by the
Tarif Commission and what action
Gaoverment have laken an them, For
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example in regard to the recommenda-
tion made on dyestuff industry that
something should be done to encour-
age the manufacture of coal-tar distil-
lation industry. | wonder if Govern-
ment have considered this recom-
mendation and if so, what steps are
they taking to develop this very vital
industry? Agsin, coal-tar distillation
industry is one of the most important
industries in other highly developed
countries, because once you begin to
distil coal-tar, you get a number of
by-products which are absolutely es-
sential for the development of a num-
ber of inorganic chemical products.
Talking of ancillary recommendations,
1 find that the Commission while re-
porting on the textile machinery in-
dustry had stated that it would be in
the interests of the industry if the help
ot a loreign technical expert is made
available to the industry as a whole.
1 do not find any mention of that
recommendation in  Government's
resolution and 1 would like to know If
that recommendation has received the
attention of the Government. With
regard to automobile sparking plug,
tha Commission made an ancillary
recommendation for the grant of addi-
tianal relief by refunding the whole ol
the duty paid by the manufacturers
on sparking plugs on imported bright-
drawn  [rec-cufting mild steel and
hexagonal bars el¢. I do not know
what these technical terms mean. T
would like o know if the Government
had given any thought to this recom-
mendation,

Similarly they made some recom-
mendation about caustic soda and
bleaching powder. They have also heen
making  recon dations about the
soda ash industry which are of an
anelllary ype T wosld very anuch
urge upon the Minlster of Commerce
and Industey lo glve us much coosi-
deration to these varlous ancillary
recommendallons ax to the main re-
commendations of the Commlission

Coining to the dyestufll Industry 1
know that a commitment has been
made at one of the sessions of the
GATT under which the Government



duct, we

releass 5o that we can ralse the duty
uplo I think the Tarif
Commission have recommended that a
complets release from our obligation
should be gought. I du not think there
Is any mention of that In the resolu-
1o know If the
Indla are taking any
compiete release from
on  thliy llem.
by saying that 1 am one of
the Tarift Com-
very Important body

ned and this Mouse as it has always
been doing should take a little greater
interest in the mctivities of the Com-
misalon, [t will greatly facilitate If &
consolidated report of the working of
the Commjssion is lald on the Table
of the Houge when such important Bills
1 would also urge
the Commerce Minister not to
the appointment of the Chair-
of the Commission and also pther
members s, that the Commission be-
K108 1o work with (ta full complement.
1 0nd from my experience that there
are apable members work-
ing on the Commission but they are
%0 hardpressed that they are not able
to devote as much.attention and time
to complicated enquiries as they
themselves like to,

H1H
1
F
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Shri Nanadas (Ongole—Reserved—
Sch. Cantes); Protection is given to

concerns. That s the Iden

of giving protection. Hut how far this
beinig utjlised by ocr Infant Indus-
o s the queatlun Lelorw us Por
example, the dyestuff industry ls an
Infant (ndustry but yet thls (s not
PUrely an Indlan Industry in the sense
one of the big companies manu.
lucturing dyestuffs—Aw  Products-
have entered into an agreement with
. American
USA.  The Kasturbhai Dalbhai gr un
which hag got connections with the
ICL  thave not got interwated in this
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company. In this way foreign interests
are taking advantage of the protection
given o our infant industry and they
are (rying their best to stifie the
growth of our industries. That is my
complainl with regard to the protec-
ton,

[Panoir Traxva Das Buancava in the
Chair]

Agaln, with regard to textile
machine manufacturing industry, we
have got this National Machine Manu-
tacturing Indusiry Company. This is
sponsored by—or rather the share-
holders of this company are—almost
all the textile Industrislists. They are
manufacturing ring frames for textile
industries. In this company also, an-
other Britlsh company has got 26 per
cent. of shares and they are simply
assembling the parts imported and
they are not helping our industry to
grow. In this way the protection
given o our Industries ls being utilis-
ed by the foreign combines.

With regard to these chemjcals—
that s, dyestuffs—in (he Pharmaceuti-
cal Enquiry Committee's report they
have remarked that those combines
which have entersd (nfo sgreemens
with the foreign combines are lmport-
[ng from other countries even the raw
materials that are available In our
country, They are also not manu-
tacturing these dyestuffs from the
baslc materials. They are manufactur-
Ing from seml-manufactured material
imparted from other countries. Here
also 1 wish that the Government takes
steps o sec that the basic materials
avallable In our country will be utl-
lised for manufacturing dywstuffs.

Another point is this. In our textile
machine manufacturing industry, It
seermna the Minlstry Iy not followinz
any plan.  For Invtancs, the National
Machine Manufacturing Company.
Thana was allowed to manufacturing
trames for the texile industry and an-
other company—that (s, the Textile
Machine Manufacturing Company of
Calcutta—was to manuficture carding
engines. But now it seems the National
Machine Manufacturing Company bas
been allowed to manufacture carding
engines also thereby even in our coun-
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try @ sort of cut-thread competition has
peen encouraged by the policy of the
Government. If the Government Is
sincere In developing this cotton tex-
tile machinery industry, it must have
8 plan %o develop the carding englne
Industry at Calcutta and expand It
Since we are depending for a major
part of our texte machinery on
other countries, we have to plan out
and see that there is no compelition In
this country itself.

With regard to preferential treat-
ment, there Is another point. This has
been opposed many times on principle.
Even today we are giving preferential
treatment to the British manufacturers,
whether it Is necessary or not. We are
not taking any steps to see whether
to give preferental tieatment for a
ﬂﬂic.llllr industry.

With these words 1 urge upon the
Covernment to see that the advant.
ages offered lo our infant Industries
are properly utilised for their growth
and those advantages need not be, or
rather, should not be, taken by the
foreign concerns. 1 request the Gov-
ermnment to take proper steps In this
commection.

Shri V. B, Gandhi (Bombay City—
North): Sir, 1 would just contend my-
gelf, In the first place, with clarifying
some of the points made by my pre-
decessor Shri Nanadas. We are all agreed
and are at one with him ln wanting
to see that foreign interests shall mot
taks advantage under cover of colla-
boration with indigenous interest, of
the protection that we want to grant
to our Industries. But, the two inst-
ances that he ciled sre however such
as do not it in

t bappen W koow scinelidug sboul
the two Industries to which he made a
reference and 1 cam lell him that these
are industries which are peculiarly
very dificult ones, which require @
highly developed know-how and which
can be started only by the utilisatien
of a number of patents which are, as
they happen o be, heild by foreigners.
1 should also, bere, say, that it is not
50 easy nowadays zor forelgn Interests
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to come into this country masquerad-
mg as collaborators with Indian
interests and take undue advantage of
the facilities which we have intended
tor our (ndigenous interesls. The Im-
port trade control Is very watchlu!,
very vigllant in these matters and |t is
nardly pussible for anyone to import
any basic materials—as Shri Nana-
das sald—when such basic materials
were available in this counltry. So, also,
the work that the development wing
for incustnes under the Industries
Development and Regulation Act, Is
doing is very valuable. [ also note
from experience that they are ver)
walchful, very vigilant and in fact,
sometimes It is the experience of some
of us that they are overvigilant. But,
in a way, it is all for the good.

dustrialisalion the work of the Tarift
Commission is going to be very im-
portant, As it is, by its very nature,
their wrlnume-uﬂnamd\uem
not blame them for not producing the
kind of very careful reports that they
produce, earlier or in shorter period
than they are taking now. But, we
shall not be excused If we do mot

help them in every possible way to
expedite their work.

Agaln, it has been my experience
also, In the case of this particular Bill,
when the recent agenda came to us
and we woke up to the fact that the
Gill was goling to be taken up very
shortly we all had to hunt for the re-
ports of the Tariff Commission which
probubly hod been circulated to us
months ago. And, it was only after
going to the Pasllament library and
somehow or other persuading the
Ubrarian to part with his
coples of the reports that I could get
hoid of these reports. [t would be a
wvery good jdea and we shall all be



8473 Indian Tarif

[Shrl V. B, Gadhi)

very thankful o the Commerce Minls-
ry If they would maks It posaible to
always enclose—] know it would in-
volve u vertain amount of hard work
for them, butl it would be of greal
convenience to all of us—brie! sum-
maries of the Tenfl Commission's
recommendalions an esch one of the
Indusiejes whiel are rovered In this
B

Shri Karmarkar: Sir, [ am very
gruteful to the House and the hon.
Members who have participated in this
debate for the very brie! and very
Intelligent manner In which they have
dealt with the varlous points arising
out of this Bill. I will briefly refer o
some of the polnts made.

Shri Kasliwal while welcoming pro-
tection to somg st the industries had
somy observations to make He made
one complaint with regard to the lack
of adequate trunsport facllities. The
House s aiready aware of the dAiM.
culties with which our organisation
of transport has to contend with
Many tUmes we find bottle-necks and
as the House Iy already aware the
Rallway nnd Transport Ministry '
doing its best possible. So far ns the
Industries are concerned, we have had
no grounds to complain about the
priorities  given either 1o the raw
materials of to the Bnished products.

Secondly, Shri Kasliwal made @
reference to high cost of production.
Ag It happens, In the case of stearic
acid our high cost of production is due
to the high cost of the raw material,
Then thore are factors ou which we
have absolutely no control. In the
Initial stages of the industry, as one
of our eolleagues had occasion Lo re.
mark, we have tg gather the technlcal
knowshow.  We have to find out of-
clent methody of increased production.
As my [rlend knows (he very object
ef affording protection s to allow a
nascent industry to take ity own time
=lts testhing time and developing
time In order to grow to such an eff)
clent extent as to be In a poaltion
freely 10 compete with forelgn produe-
thon. There can be no difference ol
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opinion on thls side with regard to
his observation about the advisability
of bringing down the cost of produc
tlon. In fact, one of the underlying
basic ideas of aflording protection is to
so enable an Industry to stand on its
own legs 5o that In goodness of time
it will, o7 its efficient methods be able
to rea e its cost of production.

Shri Kasliwal: [ sald this only about
caustic soda,

Shrl Earmarkar: But | would like
to make a generalisation on that. I
hope my friend will have no grouse oa
that point If I find that it is possible
to make 4 generalisotion on the point
that he has made, In that way 1
think his abservation will have an
added paint, »

Then. | suppose he had a little com-
plaint to make that In respect of thls
industry—olelc and stearic acid—
there was only one big unit. 1 wish
we were living In a world where we
could have things done according to
our likes. where we can have so many
unl's af such and such standard size
Then there would be no opportunity
of troubling this House for protection.
Sir, as It Is, the House already knows
that by any standard the progress that
we have beenn making In the Industrial
feld during the last few yeary after
freedom Iy quite encoutsging. In fact,
there Is nothing loat by admitting on
all sides that the progress which In-
dustey has been making between small
and large units. hwg been something
that might not have been expected In
those vears of 1047 and 1948, And,
while T would welcome efMcient units,
larger units, more capable unity with
largee  capitn!l and larger technical
pursanmel bo cone ke ealsleine, we
have to woe to it that smaller units are
alse encouraged.  All | ean dg in this
partienlar mntter Is to pray with Bim
thut by and by conditions may get
riper Ip vur ¢ountry by which larger
andl more c¢apable unitx come into
productien. Ay It ls, 1 might Invite his
attention, though it is not necessary
since he has carefully gone into the
report, o pages 7 and 8 of the report
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concerned. He will find that there
are five additional units: The Cal-
cutta Chemical Co., Ltd, the Mod:
Vanaspati Manufacturing Co., the
Godrej Soaps, Ltd., Amrut Oil Mills,
Ltd, and Swastik Oil Mills, Ltd. I am
gquite sure that his intention was cer-
tainly not to invite the attention of
this House to any one particular uait

2 PM.

Shri Kasliwal: They are only subsi-
diary. Their main product is some-

thing else.

Shri Karmarkar; I cannot dea! witn
it further. It will be very good to
produce something els: loo in order
to sustain any loss of the ancillary
concermn, Perhaps his complaint Is
that these units are not as layal to
one type af production. But T say it
is not & matter at all of that sort. It
is u gquestlon of multiple units ana
single units. They develop according
to thelr own [ights. It may be that
someone else wanis to begin in a
particulas line and he may find it ad-
vantageous to develop it into some
other lin=s alsn 1 am quite sure thar
as it Is, jt is not a serious thing, ana
I am one with him when he suggested
that we should have sound concerns.

There was a point about standard!
sation. [ think again it was Shn
Kasliwal who made that point,
Standardisation is a louchy subject.
In the existing ecircumstances ol our
rountry and so long as public opin-
ion is not so ripe as to enable us to
take 10 coercive action. we can leave
the question of standardisation to the
producers. We have a very efficient
institution In the Indian Slandasss
Institution. The Industry has expres-
eor! that 1 is working quite well. We
have been flnancing it in adequate
measure ond they aré doing thelr duty
quite well. Not only that: they have
gone one step further to meet the
demands of industry in the sense
that whel the Indlan Standards 1In-
stitution expects, when laying down
standsrds, Is not what a particular In-
dustrial product can be In the full.
ness of circumstances and In the {deal
congitions, but that they lay standards
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for India under Indian conditions.
For the Indian products under Indian
conditions, they do not say that this
is our standard and that this is the
best that should be done. But what
they do is the best that could be done
in the circumstances in India. 1 am
happy to say and the House will also
be happy to know that by and large
standardisation is being  recognised
both for the purpose of export as well
as for internal consumption and it
is being accepted as something which
15 very highly desirable.

I must say that to our regret all
units of industry have not come 30
accept the standards in their own case.
Many a time it does happen that one
man believes a thing to be better In
one case and does not consider so In
his own case, 1 accept a thing to be
vetter in another man's case and I do
not aceept it in my own case. That
is the thing thal is happening. In
certain sections of industry, they are
fighting shy of accepting standards for
reasons of convenience, but we are
hoping that in thelr own interests,
mare and more  industrial units will
come to see their value of increasing
standardisation,

Sc far as we nre concerned, we have
Issued a directive to &ll purchasing
organisations that they should Insist
on supplies being made in accordance
with the standards laid down by the
1.C.1. In so far as it is an incentive,
that is having its effect.

Coming to what my friend Shri
Bansal had to say, the first point that
he made was about the appointment
of the Chalrman. He will pardon me
for a moment when [ say that he is a
clever debater and that he knows in
w-ak moments In the Minister'~ roply
and in his hurry the Minister might
rommit himaell to a thing. I am sorry
that Ia regard to the appolniment of
the Chalpmaen | am not in a position
fi. be so responsive with regard to the
ilormaetlon thal he may desire, be-
cause there is nene. The hon. Mem-
ber  appreciates the fact that the
Chairman of Tarif Commission has
to be a top eMclent person: it is not
always that we find such a person
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question of mere competence.
question of many other equipments—
qualities that are necemsary Ipn the
Chairman of the Tarif Commisslion,
and If we have not been able to make
the appointment till now, I need hard.
ly assurs my hon. friend that it is not
on mccount of the fact that we have
We are srtive about It

cholce, I could not give him a date,
but I can assure him that it (s & matter
which Ix sctively on our minds, and
we shall not allow any grass to grow
under our feet In making that ap
pointment,

The hon, Member, Shri Bansal, had
something to say—and he had a right
to may—about the time that is taken
In regard to the reportsa. As my hon
friend Is doubtless aware, there Iz a
sart of time-imit for Government de-
clalons. 1 need not tease this House
by reading the whole provislons in the
Iodlay Tacllt Adt. Sectlon 18 of e
Act lays down as to what we should
du with regaid to the aetion on & Coms
mittee’s report. Normally, it ls ex-
pected of us that we shall not take
more than three months' time to take
sctlon on any  submitted repurt. [
hope he has nol any ground of com-
plaint on that score,~un the score
that we have taken an undue Ume,
much longer than It was necessary
Even when we had this provision in-
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serted (n this Act, there was discus-
sion about It. We gave the best pos-
sible thought to it and in a matter like
this which has a very great signifi-
cance 50 far as industry is concerned,
Government and [ feel that in =ny
casg a decision should not be a hurri-
ed decision, If the Commission has
taken time o make an elaborate em-
qulry into the matter, If various views
have been expressed and when the
Commission makes many ancillary
recommendations, well, Government
have to lake time for considering all
these matter. Then, it has been laud
down In that section that when the
report cannot be laid before the House
within three months, then a statement
to explain the reasony thereof shall
be lald on the table of the House. So,
there Is a very salutary provision pre-
venting the Covernment from being
dilatory In this matter.

In so far as specific Instances are
concerned, [ hope my friend has no
particular complaint. But If he feels
that there has been any delay in any
particular matter, we shall be very
glad to conslder that particular com-
plaint.

Then there was another Important
point | am thankful to Shri Bansal
for having Invited the atteation of the
House to it. He has had betier ex.
perience about the GATT than [ claim
to. He knows how anxlous wo have
been to safeguard the interests of in.
dustry by so particlpsting in  the
GATT discussions, that we reserved
all possible freedom with regard to
the Industries where we want protec-
tive measurea. O courve, In the case
of W ileins Whal are bound Ilethe, as
it has been put in the case of dyestulls
Industey. Lhere has 1o be & releass
When an ltem |s bound, we have to
et a release and we have to negotiate
with the other countries concerned. 1
ven sasure the House that we are
tlolng the best that |y possible In the
vuse af dyestulTs and we hope lo suc-
coed and get the necessary rellef In
respect of the realse s0 far as the
bound items are concerned.
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Then, Shri Bansal sought to know
what is being done with regard to
specific ilems on ancillary recom-
mendations. I should like to mresist
the temptation of entering into all the
details regarding the various ancillary
steps that are being taken oartly for
the reason that at the moment I am
really not prepared to answer his ques-
tions with regard to part of the gueries
that he has put. But he very pro.
bably knows all these ancillary recom.
mendations are being considered. For
instance, there are ancillary recom-
mendations regarding import control,
remission of duty on raw materiails,
and so on. I think, Sir, it is common
knowledge that we give a very serious
consideration to these recommenda-
tions. Sometimes we have not been
in a position to be able to agree to the
Tariff Commission's recommendations
and we have said so.

My friend Shri Nanadas could not
resist the temptation to refer to foreign
concerns. There is very little In the
Bill itself about this—I would like
to be corrected if I am wrong—and
1 kacw he has no specific questions to
put. He knows our case and we know
his case; I think neither of us would
be the wiser by referring In detail to
participation by foreign Interests. But
there Is one common thing between us,
at least T hope so, namely that in any
event we ghall not allow the national
interest to be sacrificed; there |Is
absolutely no doubt about that. But we
should remember that somebody has
to be at the basis of any industry; no
Industry can be run in the air. About
my friend Mp, Nanadas, his Interest
In forelgn concerns,

An Hon, Member: He ls Interssted

In the IT}

Shel Karmarkar [t L3 not m> Intes
tien %o have a dig at him; but [ only
want 1o polat out that everyone of
us has got same Iintepest or other in
farelgn rancerns in 30 far as we discuss
them In this House.

So lar as 1 see, these are the polnts
that have been made before the House,
L am deegly gralefu! for the consi-
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deration with which the House has
taken this measure. It has agreed
with the purpose of the Bill. This is
all I have to submit with regard to the
observations made by hon. Members
in this House.

Mr. Chairman: The question is:

“That the Bill further to amend
the Indian Tariff Act, 1934, be
taken into cnsideration.”

The motion was adopted.

Clause 2 (Amendment of the First
Schedule to Act XXXII of 1934)

Shri Kasliwal: If the hon. Minister
is prepared to give an undertaking to
this House that he will administer a
warning to the industry, then I am
satisfled.

Mr. Chalrman: Order, order. 1 find
that none of these amedments to clause
2 has been moved.

Shri Karmarkar: My friend does not
wint a formal stampsd undertaking
from me; but I suppose that his point
is that whenever you protect an indus-
try that industry has to play the game.
There is no doubt about it. I may tell
him this, namely, If ultimately the in-
industry does not deserve protection, the
Government and the Parliament will
take it into consideration. Even if the
Government Is silent, Mr. Kasliwal Is
there ag a safeguard, So far as 1
understood him, all that he wants to
point out is that in this industry as
well us In any other Industry, when-
ever Government grants protection, it
i1 done at the cost of the consumer,
and therefore in order to reduce the
burden on the consumer, the protec-
tion should be granted for as short a
pericd as possible. Since he looks
satisfled, I think this is all he meant

Shri Kasliwal: I do not press my
amendments,

Mr Chairman: The question ls:

“That rlause 2 stand part of the
BilL”

The maotion was adopfed.
Clause 2 was added to the Bill,
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Clange 1 (Short Title)
Mr. Chairman: The question ls:
“That clause | stand part of the
BlL
The motion was adopted.
Clause 1 was sdded to the Bill,

The Enacting Formula and the Title
were added to the Bill,

Shri Karmarkar: | beg to move:
“That the Blll be passed.”

1 would like to make om observation
or two at this stage. Mr Gandhi—
he is not In his geat at the moment—
sald that we should give summaries
of the reporta 1o the Members,
Normally what we do ls this. We do
ecirculate summaries of these reports.
but there ls one danger. There s @
nandicap In glving summariegy to the
House of reports, because in the caw
of taryT reports and other long
reporta which are arrived wt after a
great deal of conslderation, |1 sometimes
does not give 8 complete iden of what
the report contasdns. We give sum-
maries In the case of Industries when

Ia soughl o be conlinuch.
Where we want the Houss to study
all the Impllcations Inveolved and
declde whether protection should be
given to a particular Industry, It Is
much better to study the orlginal
report.

Secondly. [ think I have been fair mn
my reference 15 the Tarllt Commis-
glon. The Tarltt Commission has been
bearing & burden which Is really a
very heavy one and | am quite sure
that the Mouse agrees that the Tarifl
Commisslon, though It looks like tak-
ing time, I8 @ mechanlsm which haa
sood us In good stesct | still remem-
ber an oecaslon whon 1 was attending
one of the universities In the United
States of America: 1 happened ta lsten
to & lecture on tari®

Shrl Nanadas rov =—

Shri Karmarkar: 1« the hon. Mem-
ber raising sny point of order® If so,
1 am prepared to yield

Shri Namadas: | wanted o ask the
hon. Minister one question, and that
s with regard to the textile machine
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manufacturers of Poona and the textile
maching manufacturers of Calcutta. It
seerms that there Is a competition bet-
ween these people in the manufacture
of carding engines. May I know what
steps the Government propose to take
tu avold that competition?

Sbri Karmarkar: [ thuoght that the
question would be a relevant one. This
ig the third reading stage of the Bill
und I will not take up the time of the
House any more. | am grateful tu the
House for having given wholehearted
support to this measure.

Shri Raghavalah (Ongole). I hope
it Is pertinent though not relevant.

Shri Asoka Mebta (Bhandara): The
hon,  Minister was referring to a
lecture.

Shrl Karmarkar: | should llke to
romplete that. The Professar asked
me, will you oblige us by telling us
abuut the vperation of the Tarifl Com-
misslan ln your rountry? Not to take
oo long, 1 guve the three basic founda-
tiong on which the Tarlff Commission
warks. First, there should be suM-
cient raw materialy In order to justity
protection, second, the quantum of
praotection, that Iy the burden on the
consumer should be just sufMiclent to
protect the industry and no more; and
thirdly, ~this was Interesting to them
=it should be an industry which, in
a measurable distance of time,—not
tou long—should be able to Justity the
protection given by coming Into the
apenn md being 'n A position ta rom-
pete with other foreign manulacture.
1 am very happy to say that the basic
fuundations on which our Tarilf Com-
misslon is workiug were very much
apprecialed both Ly the prafessor and
the students and they said that it s
d hury avad dystom Sinee my bhon
friend Shri Asoka Moehta permitied
e A complete the story, 1 am gulte
sure he appreciates that the method of
working, though It takes time as 1
have done In the third reading stage,
s a sound one

Mr. Chalrman: The guestion iy
"That the Bl be passed.”
The motion was adopted.
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INDUSTRIAL AND STATE FINAN-
CIAL CORPORATIONS (AMEND-
MENT) BILL

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guhka): [ beg

to move:

“That the Bill further to amend
the Industrial Finance Corporation
Act, 1948, and the State Financial
Corporations Act, 1951, be taken
into consideration.™

The Industrial Finance Corporation
Act was Tast amendeé® fn November,
1952. During the debate on that
amending Bill. there was some dis.
cussion about the working of the
Industrial Finance Corporation, The
Government set up a committee ol
enquiry to go Into the working of the
LF.C and other relevant matlers that
werg raisd in the course of the dis-
cussion here The coinmitiee has sub-
mitted its  report and most of the
recommendatjons have been accepted
by the Government. There may  be
two or three, and those not very
important recommendations  which
have not  yet heen accepled.
T eman give on idea of the
recommendatiens accepted: numbers 1,
4.5 6 8, 10, 11, 13, 14, 15, 16, 18,
19, 21, 24, 26, 29, 30, 34, 35 and 36.
The recommendations aceeoted In
principie, but in a different form are
numbers 2, 20, 22 (part), 25, 27, and
38 Some ofMer recommendations
were accepted, but the action called
for was left to be decided on merits:
Numbers 3, 7, 12, 17, 2% 31, 33, 47.
Recommendations not aceepted: part
of recommendatfon number 9, part of
recommendation number 22, and
recommendations 28 and 32. The total
number of recommendistione apart
from the Sodepore factory was 38
All except four. two nf them in part.
were accepted in whole or in  prinei-
ple with some modifications. Decislon
in respect of the Sodepor= Glass Workx
was delayed %0 dong due to the Intricate
nature of the matter. A certain dect-
sion has been taken Only yesierday,
1 laid certain papers on the Table of
this House tn Indicate the decision
that the Government have taken on
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the recommendation of the enquiry
committee regarding the Sodepore Glass

Works. .

The main purpose of this amending
Bill is to make certain changes in the
Industrial Finance Corporation Act to
implement the recommendations of the
equiry committee which could not be
done without amending the Act. One
of them 1s to change the structure of
the Industrial Finance Corporation
office. So long, the Managing Director
was really the head executive officer
though there was a Chairman who was
only an honorary man. There was
also an anomaly. The Chairman
of the Board was a member of the
Executive Committee, but the Maiag-
ing Director was the Chairman of the
Executive Committee, The enquiry
committee felt that this arrangement
was not satisfactory. Also, the enquiry
rommittee felt that the power that was
being exervised by the Executive Com-
mittee was much beyond what was
really necessary or what should have
been the powers of the Executive Com-
mittee.

These twn recommendations of tha
enquiry committee could not be imple-
mented without amending the Act. The
present Bill is mainly meant to amend
the Act in regard to these two matters.
We provide here that the Chairman
will be the principal executive officer
of the Board. He will be appointed
by the Government in consultation
with the Buurd end there will be a
General Manager, The two posts of
the Managing Director and the Deputy
Managing Director will be abolished.
The General Manager will simply be
an officlal of the Corporation. The
marin executive functions of the Cor-
putalion will vest in the Chairman.

Another #ecommendation Is about
the Executive Committee, The enquiry
committee suggested that the name of
the Executive Committee should be
changed into Loan Commitiee. But,
the GCovernment felt that this
deslgnation would not be proper,
nr would rather be mizleading
because It |= open to the Board to vest
Bny power on any of its committees. Tt
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Corporations
(Amendment) Bill

power to any of Its committees or sub.
committees. This Bill does not
put any specific limitation on that, It
will be leit to the Board to determine
what power this committee will exer-
clse. Already there s provision In the
Act for some other committees, local
commitiees, committees for different
categories of  Industries, to  make
recommaendations on loan applications,
to make proper enguiries mbout loan
applications, ete. In addition to these
other committeey for different reglons
or different categories of Industries,
this Central Commities will be the
maln commitiee of the Board of
Dimectors and It will exercise such
power aa the Board may veat In it

We are taking this opportunity to
make certaln other amendments which
we find necessaiy. Ad Jeflued In the
present Act, no concern would be ell-
gible for any loan unless |L hay been
in production for some time It has
been found diMeult for some new can-
cerna ta And money te Anance thelr
working. Thare have been a number of
appllieations  from such concerns  as
have not started working or produced
anything, We feel that it would be
necwssary for them lo get some finan.
einl help from the Corporation.

[Mz, Sreaxen in the Chair]
Shri A. C. Guha: Am [ to continue?
Mr. Speaker; I think, if the point is

convenlent, he may stop, so that....

Shri A C. Guha: It is more or less
at one stage. | have just taken up a
new point.

Mr. Speaker: Then he may stop.

SITUATION IN GOA

Mr. Speaker: Now, we take up the
discussion on the Goa situation. Dr.
Lanka Sundaram.

Shri Asoka Mehta (Bhandara): This
morning when the Deputy-Speaker
was In the Chair, the question was
raised as to how long this discussion
should be continued, and he had as-
sured us that this matter would be
taken up Just now,

Mr. Speaker: Well, [ think this
matter was considered yesterday,
though there were no speeches or dis-
cussions on the part of Members, and
1 had slaled that the dlscussion would
end by 5 e, starting from 2.30 pM
A volce—perhaps Shri Deshapande—
wanted five hours and then 1 said that
it would not be possible to have it for
five hours, but 2§ hours would be the
probable time, and i necessary we
might go further by half an hour,
That was the situstion, and 1 belleve
It was accepted by the House, No-
body raised any point or volee or no
further suggestion came In It is
under that impression that we are
working now, 1 think the matter
should be treated as closed We can-
not o on revising our decisions and
extending times every now and then.

1 have seen the proceedings this
morning and T understand the matler
wis ajaln taken up In the Business
Advsory Committee. 1 reallv do not
know how the maolter could be taken
up in the Busine=s Advisory Com-
mittee when the decision was already
there and, as 1 feel it, it was accept.
able to the House. Perhaps some
Members may have the impression
or may want to make suggestions for
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further extension, but that is a differ-
ent matter. I further understand that
the hon. Prime Minister also has im-
portart engagements fixed on the as-
sumption that the business would be
over at 530 pam and is therefore
thinking of replying at S rae All
these considerations have to be taken
into account and then we have to pro-
ceed further. T am, however, entirely
in the hands of the House. I would
like to know whether my statement
about the engagement of the Prime
Minister is a correct one. This Is
what I have understood.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): It is so, Sir.

Mz, Speaker: Then, of course, we
stick to the original decision, and look-
ing to the time at our disposal if there
is a desire on the part of a large num-
ber of Members to speak, I think, from
the beginning, [ should fix up a time-
limit of 15 minutes for each Member
That will be the best course

Shri Jawaharlal Nehru: 1 beg to
mave:

“That the situation in regard tc.
Goa be taken into consideration."

1 do not propose to say anything
more al this stage. Yesterday 1 had
occasion to make a statement on belalf
of Government before the House and
I should like to hear hon. Members in
this House speak so that we may ha%e
the advantage of hearing their ¢fews
and their suggestions. After that, I
shall venture to say something.

Dr. Lanka Sundaram (Visakhapat-
nam): Yesterday the Prime Minister

gave this House 2 wveiy aiportant
statement oo Goa. 1 have no doubt
that this stitement is of prefound

national and international significance
The most imporiant announcement in
that statement was with reference to
the impending closure of the Portuguese
Legation in New Delhi. This declsion
thpuld have taken place nearly two
years ago When we withdrew our
Minister from Lishon. In fact, our
Government and this country have
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exercised the greatest amount of
patience in dealing with Portugal, to

the extent that even though we found
it was of no use to us to keep our
Minister in Lisbon, we have allowed

the Portugese Legation to continue i
now, But it is clear now, with the
statement of the Prime Minister, that
this patience is completely exhausted.
1 am sure everybody in the world will
take notice that there is no longer any
possibility for Portugal to deal with
India in the manner in which she
has sought to deal with us all along.

by the Prime Minister with reference
to Portuguese territories here. I am
glad he was able to strike upon this
particular expression which only
shows irrevocably that these enclaves
belong to India and that Portugal has
no business to be in them. They are
no longer the overseas territories or
the overseas provinces of Porfugal
They are no longer the possessttns or
settlements of a foreign power in this
country, which they used to be before.
In other words, the unity of Goa and
India has been completely formed by
this use of the word “enclave”. 1 am
sure the Prime Minister has chosen
the word deliberately and, I hope, ir-
revocably.

I am happy to state—and I am sure
each one of my colleagues in this hon.
House has noticed it—that this debate
has come forward with the greatest
amount of goodwill and understardl-
ing and co-operation between all sec-
tuny of the House. Gone are the
days when situationa like those we are
faced with In Goa used to produce
scrimonious discussions, adjournment
motions and so on and so forth. Noth-
ing of that kind has occurred and this
debate is now taking place, and T re-
peat again, on the basis of prior under-
standing between all sections of the
House that it should proceed with
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ed {o the cause, the
the supreme task, of liberating
and merging it with our own
national territory. And this is notice
enough to the world, if notice were
needed, that there is no question of
any outside mgency or power attem-
pting to divide Indlan ranks as far as
Goa question is concerned

I am wire that ench one uf Yy col
leagues who participates in this debate
will proceed with moderation and In
a constructive spirit, because 1 am
sure there are difficulties in Individual
positions. | am not unaware of it. 1
am sure my hon. friend, Shri Kamath,
will benr me out that all the effort we
have made in this country during the
past two montha with our all-parties
national convention st Bombay, Cal-
cutta, Madras and Delhi have been
carried on In the belief that despite
the existence of, shall we say, differ-
ences in position, the broad objective
ia clear. The broad desire on the
part of every slngle party to co-operate
with each other and to come to-
gether on the same platform has been
completely fulfilled. I am sure this
will be another earnest or indleation
of the manner In which the country
would like to deal with the Goa ques-
tian.

1 know something of this Goa bual-
nema, with the result that 1 am pre-
pared 1o make two very general pro-
poaltions which I am sure this Mouse
would llke o examine and accept, pos-
sibly. There Is no question of any
departure in the nesr future from the
peaceful character of this Goa satys-
graha movement. There Is a number

4
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of misunderstandings on this issue,
and | am glad to be able to say that
the present patltern of the satyagraha
movement will continue, Only, as the
tempo 18 rising now,—as it has Msen
during the past two weeks in parti-
cular—there will be more people
going In, but the pattern will not be
departed from, and 1 am sure that
once this Is undersiood, there will not
be any difficulty between the various
political parties represented here to
come together on a general platform
of approach to Goa. The freedom
movement inside Goa is developing, 1
am glad the Prime Minister, for the
first time, if T am not mistaken, has
emphasised this aspect of the ques-
tlon. 2,500 Goans have gone wunder
the jack-boots of the Portuguese, or
shall 1 say, the Fascist authorities in
Goa, Diu snd Daman. And what is
2,500 to 6,308,000 people? It is a pro-
portion which is, I think, very honour-
ably comparable to the jall-going we
had been able to demonstrate for 36
crores of people when the British
were rullng over us, In fact, I am
here to say, and | am glad T have this
opportunity of saying It, the Inler-
nal movement inside Goa Is strong, is
growing, and it is time that this as-
pect of the question is completely re-
cognised both In Indla and abroad.

The result of that position i this.
There i a movement of Goans’ resi-
tance inside Goa. Recently Indian
satyagrahls have been entering Goa.
Goans in India are also entering Goa,
with the result that the confluence of
this triune movement of internal resis-
tance, of the marching of Goans
in India into Goas, and the
marching of Indlan nationals
into Goa, is uf tremendous laportance;
and I would emphasise only one pofht
here, namely that as regards Goa,
there is no difference between Goa and
India or Goan and Indian. [ am sure,
once this point ls established—aa We
Prime Minster was very clearly esta.
blishing yesterday through his stafe-
ment—all the propaganda that Dr
Salazar is making that this ls some-
thing like an Invasion from India into
Goa will be completely demolished.
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I am glad to note that the great
Congress Party in the resolution which
it passed last Friday has been able to
take up a position which is a tremen-
dous advance on the position so far
available to this country. For the
first time, the Working Committee of
the Congress has committed the Goans,
the Indians and the Government of
India to this liberation struggle, [
consider this is a position of para-
mount significance to our country.
Secondly, it has enabled Congressmen
to go into Goa in their individual
capacity. Not being a Congressman,
I do not know the mechanism of ap-
proach to this question. But from
what I know, and I think I kndw
fairly a good amount of information
about this particular aspect, the time
has come when Congressmen will
march into Goa. And 1 am glad to
say....

Stri V. G. Deshpande
Hear, hear.

Dr. Lanka Sondaram: [ am glad to
Say my hon. friend Shri V. G. Desh-
pande has gone through the baptism
of the fire, of being mauled in in Goa.
One of our hon. colleagues Shri T. K.
Chaudhuri is inside Goa today in
Portuguese jails. Some of us from
this House have already announced
our intention to go into Goa. And I
am glad to say—but I will not be th
a position to reveal names today—
some Congressmen, very senlor Con-
gressmen, have offered to go with us
into Goa, with the result that the
satyagraha movement which has so far
been going on will have an all-parties
character, and the principle of non-
violence and the satyagrahls going to
Goa completely wunarmed will be
maintained

(Guna):

I would lUke tu make a few polnts
with respect to the satyagrahis. There
Is now an all-party Goan Vimochan
Commitles, which has come into exis-
tence with that veteran Congressman
Shri K M. Jhade as chairman, and
which is doing everything that Is pos-
sible for not only placing the satya-
graha movement properly, Le. sending
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out satyagrahis into Goa, but more so
for receiving those returned satyagra-
his who are beaten up and thrown
back into our territory and looking after
their comforts and medical treatment.
1 consider I must raise my voice ’in
this forum and say that now that the
salyagraha gquestion has been com-
pletely regularised, so to speak, on a
national basis, greater effort must be
forthcoming in this country to ensure
that the comforts and medical treat-
ment of satyagrahis who are going to
enter into Goa in larger numbers in
the near future will become possible;
and I hope that something will be done
in this matter. I am not suggesting
official agency for obvious reasons, but
there are so many non-official agencies
which can be harnessed to discharge
this task.

Here, [ would like 1o address Two
or three points to the Prime Minister.
Apart from the steps laken so far, 1
am here to suggest very seriously that
the time has come for the stoppage of
trade relations with Portuguese en-
claves in India, and between Porfh-
ga!l and India, and it should not be
delayed. You would recall, Mr.
Speaker, that even when the British
were ruling over us in  undivided
India, for the sake of our national
prestige and our honour, we had
severed trade relations with Souta
Africa, and 1 may say as a broad esti-
mate Rs. 125 lakhs worth of favour-
able balapee of trade had been thrown
into the Arabian sea, all for the sake
of maintaining our national honour, I
need not quote that as a precedent,
for we do not require any precedent
as regards Goa. 1 would only suggest
that trade relations must be stopped
forthwith, And this is a matier for
consideration by Government.

The second point which I would like
to make Is this., On all accounts,
Portugal is now digging in in Goa, Diu
and Daman. There is consideralile
amount of gun-running. international
gun-ruaning, into Goa. Our security
services naturally keep an eye on
these things. But we have no.adequ-
ate possibility or adequate opportunity



ventional and other weapons and
material ete. which are im-
Goa, Diu and Daman,
mccess to the ses, a8 you
w The result Is that the time
come when our navy must be able
patrol these areas and find out what
happening. The question of a navai
or somaething like a
elc, are mattlers for decislon
by Government at the highest level
Our defence services, our Chiefs of
will eertalnly say what they
have to say, Bug st the moment 1 gm

Is & matter which has got to be exa-
mined carefully, and I am sure the
Prime Minister would look Into it

I would make an appeal to the
Prime Minister to keep In touch with
the International Red Cross, an organi-

sation to which this country belongs,
to find ou

§,
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eivilised nations—I am sure Portugal

member of the Red Crnes

Soclety, as far as my knowledge goes—
to be tackled immediately

Finally, I would like to know whe-

§
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lethal weapons on their bodies both for
offence and for defence purposes, they
were also treated ms prisoners of war,
whereas we from this country, sending
our satyagrahls unarmed completely,
were unable to get treatment as pri-
soners of war. This is a matter for
discussion at the diplomatic level. 1
am sure the Prime Minister would look
into this question too.

Tha recent visit of the Prime Minis-
ter 1o His Holiness the Pope has clari-
fled once and for all the guestion re-
lating to religion in Goa. Now 1
would like to know, U possible, from
the Prime Minister what has happened
to his talks with the British Prime
Minister and others, belonging to the
NATO group of Powers, whether their
good offices have been sought towards
the solution of this Goa question on
a peaceful basis, what exactly is the
attitude of the NATO Powers which
are supposed to be friendly to this
country, whether they still cling on
to that clause 14, 1 believe, of the
NATO agreement and things of that
sort, and whether our diplomatic
offensive—I am using the word rather
generically—has yielded results, and
whether we can look to some sort of
intervention from these friendly
Powers towards securing the lbers-
tion of Goa and its integration with
Indla.

Shri A. K. Gepalan (Cannanore):
Yesterday we heoard the Prime Minis-
ter's statement on Goa. The unani-
mous feeling of the people of thi
country, belonging to all parties ana
persuasions, that Goa is a part of India
and that it Is the duty and the rignc
of the people of Goa, the people o1
India and the Goveinment of India to
strive for the liberation of Goa, was
very well expressed in that statemeny

The lssue of Goa today s a nationa;
issue. No Indlan can remain quiet
Goa is liberated. That is the reason
why there had been s0 much of
national unanimity on this question
A very strong movement comprising
all thoughts and creeds has grown up
in this country for the last one year,
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and it is becoming stronger and
stronger every day, Names of hund-
reds of men and women who are
ready to fight, to take part in the
liberation movement, are coming
every day.

In spite of the lerrible repression in
Goa, these names are coming every
day; it is a national pride and it also
shows our glorious tradition. The
Government have gone to the last
limits of their patience. For over
a yesr now, Parliament and this coun-
try have heard with rising indignation
of the repression in Goa and the treat-
ment that has been meted out towards
the satyagrahis by the Portuguese
Administration. In spite of the re-
quest and the declaration of the Gov-
ernment, the Portuguese Government
did not even try to negotiate, and
banged the door of negotiation. Under
these circumstances, we fully endorse
the Government of India's conclusion
that the existence of the Portuguese
Legation in New Delhi serves no pur-
pose, and we welcome the Prime
Minister’s announcement that the
Portuguese Government has been ask-
ed to close it by 8th August  This
is a serious warning to Portugal, it
also shows that the Governmeny of
India's patience has reached Its limit
and they are now preparing o see
what further action can be taken. The
people of Goa and India are watching
to see what is the next step that the
Government of India would be taking
in this maltter.

One does not understand why Portu-
guese imperialism is behaving so in-
solently,. We cannot understand wayv
it is incapable of studying the course
of history and understacding the
drastic changes that have been taking
place in this country for the last 3o
many years, It might have forgotten
the history of our country when we
fought against the British and the
French lately. Does the Portuguese
Goverament think that we who have
fought against the British and the
French have become so weak today
that it is impossible for (s to liberate
Goa? It is only a very wvery small
area compared with the other part of
India, The recent Bandung Confer-

28 JULY 1955 Situation in Goa 8495

ence is the best example of the deter-
mination of the Asian people to see
that colonialism will not be tolerated.
Even today those powers who have
colonies under them, and who are even
fighting against those who are fighting
for freedom in those places, even they
will not openly say today that they
are supporting colonialism, The
world has changed, people have chang-
ed and the outlook has changed, but
the Portuguese Government has not
changed at all and it is even today
blind and deaf to the realities of t. -
situation and to the changes that are
happening and that have happened all
over the world.

1 do not want to explain what is
happening iIn Goa because everyone
of us knows that It shocks all civi-
lised pations in this world. There are
barbarous attacks on satyagrahis
When they fall down, soldiers with
nails on their shoes jump on them;
they shave their eye-brows and also
their heads. This is the treatment
that is meted out to satyagrahis. One
would be surprised to see that in 1855
Such things are happening and such is
the treatment meled out to satyagra-
bis, Not only that. They say that 't
is the Indlans and the satyagrahis who
are violent. It is the Portuguese Gov-
ernment that is responsible for every-
thing that is happening L. Goa today
and if it continues to treat the satya-
grahis like this, if it continues to be-
have like this, certainly many more
things will happen and it will be the
Portuguese Government who will be
responsible for all that and it will be
blamed by the whole civilised world.

While paying a tribute to the free-
dom fighters and those who are in-
side jall—an hon. Member of this
House a'so is inside jail—we whols-
heartedly and sincerely support all
actlons now taken by the Government
which strengthen the Goa liberation
movement. Al the same time, we ap-
peal to the Government not to tie the
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satysgraha is a denlal of the right of
people of this country to take pert

ward taking stronger and more effec.
tive measures, Including economie
sanctions, We also feel that if a situa-
tion arises, and if the people of this
country desire that it ia necessary, the
CGovernment will even have to resort
police action in order to vindicate
of our country. [ amn sdre
of Goa, the people of Indiu
civilised nations in the world
behind thisa Government s
may be liberated and that
country merged with InZ%
mination and the
e people of Goa and
of the Government
rlainly grow stronger,
s mighty, Irresistible
ill liberate Goa In the

Kripalani (Bhagalpur cum
Purnea): Yesterday the Prime Minla-
ter In his statement on Goa gave a
very clear and lucid exposition of
what Is happening there and what s
likely to happen, This ls good so far
as it goes, but | wm survy the Prime
Minister gave us no Indication of
what the Government propose to do to
solve this problem or what the Gov-
ernment want the people to do. | am
not bhere to advise the Government, !
can only analyse the situation

It has often been sald that the ques.
tion of the Independence of Gon or
the Goan struggle Is primarily the
concern of the people of Goa, THis
ay be true if the Goans wanted their
apart from India as
lsolated plece of territory.  But
i the Goans want Is Integration
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with India. Therefore, | submit that
the Goan struggle ls only the last
stage In the national struggle for

independence, We fought for the
freedom of the whaole of ladia and
noy any part thereof, and we cannot
allow any part of our territory to re-
main under foreign yoke, under colo-
nlal rule and think that we have
altained complete freedom.

It is a fact which nobody can deny
that geographically Goa is in India
and our intéerests—political, social and
economic—are identical, even our cul-
tural interests are jdentical How
then can this portion »f territory be
allowed to remain outside India?
Mareover, the Goans themselves find
vpportunities for their fulfilment and
advance more in India than in Goa.
Talking about the Catholic Church,
there s no hJigh dignitary in the
Church in Goa who Is a Goan, but
in Indla, 25 per cent. of the bishops of
the Catholic Church are Goans, and
recently we had the only Indian
Cardinal of the Catholic Church, and
he is a Goanese. Goanese occupy high
positions In the administration of
Indla and also in the economic and
Industrinl life of the country,

3rm

The whole economy of Goa depends
on the remittances that are sent from
time to time from India.  Therefore,
the guesting should not arise whether
we are ax much interested In the free-
dom of Goa as the Gounese themselves,
1 think occaslonally the Government
themselves have admitted that the
independence of Goa is a problem nul
concerning the Goanese alone but also
the people of India and the Govern-
ment of India as representative of the
people of India This identity of in-
lorest was very puwerfully expressed
hv the Prime Minister a few days
back in a Press conference; in great
indignation and almost In disgust he
seld that “there is nothing more
scandalous on God's earth today than
the Portuguese occupation of Goa.
They cannot and will not hold on to
Goa: let the whole world take notice;
iet the Atlantic Powers take notice
that we will not tolerate any nonsense
about Goa from whatever quarter it
comes” This shows that Goa and
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India are one and also shows the
determination of the Government of
India to bring about this oneness in
the political field.

What then is the hitch? [ am afraid
the hitch is the one that has existed
throughout the centuries in the minds
of the sensitive, in the minds of high-
minded kings, rulers and politiclans.
It is this—whether even in the inter-
est of justice, in the interest of the
rights of the people, violence can be
used and war can be made an instru-
ment of state policy. This is the same
dilemma which is presented to us in
the Gita when Arjuna was faced with
the problem of killing his kith and kin
and his revered gurys. This is also
the problem that has been dramalised
by Shakespeare in Hamlet—'to be or
not to be' was not the question. There
was a previous guestion, The gques-
tion of to be or not to be was a gues-
tion that arose after. The first ques-
tion before Hamlet was whether, In
the cause of justice, in the cause of
the rights of the people, in the cause
of his own rights, he was to kill his
step-father; that was the gquestion.
Frum thal arose the second gusstion
because he was confused and could
not solve the first question properly.
From that arose the question of being
or not-being. The primary question
was, and will remain, 1 am afraid, as
long as the world lasts, whether we
can use violent means and war, with
all its terrible consequences, for right-
ing wrongs.

We know the solution that was
offered by the Gita. It says that we
cannot but carry on the work of the
world; the organisation of the people
must continue and a person placed in
a high position has got to do his pain-
ful duty, dut his attitude of  mind
tawards the performance of his duty.
has to rhange That attitude has to
be une of unattachment; that attitude
has to be thal whatever happens he
has to remain calm, neither elated By
success nor depressed by fallure. This
Is the solution of the Gita and | sup-
pate no better solution can be offered

In Indla are we a4 a nation pledged
tn non-violenc=? ls the Indian Gov-
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ernment as government pledged to
non-violence? So far as I know, the
Indian Government maintains an army
and it wants it to be more and more
efficient. Not only that. 1t encour-
ages the citizenis to learn the art of
war for any emergency. Further
when occasion has arisen, we have
used our armed forces as we did in
Kashmir and in Hyderabad, We also
participated In the UN.O. discussion
about North Korea and South Korea,
and we had no hesitation to declare
that North Korea was the aggressor,
knowing full well that that would lead
to war and that war might develop in-
to a world war, Therefore, we can-
not say that we as a nation are pled-
ged to non-violence.

But often our Prime Minister has
told us that war solves no problem.
He is a student of history and Fe has
written a book on world history, a
compreheusive book. [ do not know
how it can be said that war has solved
no problems, War has solved many
problems in the world. The unifiza-
tion of nations was due to civil and
external wars. Independence move-
ments throughout the world had to use
weapons of war and violence, Except
for the Indian struggle, all the pre-
vious struggles for independence have
been  violent, (Interruption). To
say that war is no solution to any pro-
blem, T am afraid, is a hall-truth. It
i5 just like a proverb. Tt is true that
war as It is fought today with atomic
weapons, total war and global war are
no solution to any problem. But to
say that there are no distinctions bet-
ween war and war is to say that there
are ne distinctions between what we
ent and what we refrain from ealing—
the vegetarian knows that vegetables
have life, but he does not make logical
divisions but makes practical divi-
sions; he takes vegetables and does
not take meat. The meat-eater does
not go to his Jogical conclusion but
makes praclleal divislons. He takes
meat of animals and not of men. The
world has to make practical distine-
tions between war and war, What
kind of war are we thinking of here?
We are thinking of a little pocket,
Portuguese pocket, of Goa. Are we
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thinking of a global war? Are we ple of India did not want individual

talking of & war to be carried on with
atom bombs or hydrogen bombs? We
talking of @ war that will be in
limited scope, that will be fought

Acharya Kripalani: 1 cannot finlsh
within two minutes. I rarely speak
in the House,

Mr. Bpeaker: He can just give his
suggestions for the solution of the pro-
blern.

policy will be for the liberation of the
colonlal people. France has already
declared hersalf In our favour by ren-
ouncing In Indla its possessions. The
only big power that has sald nothing
yet ls our friend, the English. And
are In the Commonwealth. But I
sure that the English will not dis-
turb themselves so far as Goa s

E

Let us leave aside this gquestion of
war, The problem that rose in the minds
of sanaitive rulers, kings and politiclans
in past centuries exists no more today,
It was salved by Gandhijl In suech a
way that this question need not arise
st all in any sensitive mind, He gave
us a substitute for war. He gave us
the technique of satyagraha 1If we
use this technique of satysgraha, If

satyagraha. When all preparations
were ready, the Government at the
last moment prohibiled mass satya-
graha. Therefore, the present sym-
bolical satyagraha was organised and
has been going on. But 1 say this
symbollc satyagraha must go further
if it has to prosper and if it is not to
fritter away, as every such symbolic
satyagraha fades away. [ suppose the
Government wants, even for diplo-
matle purposes, the satyagraha move-
ment in Goa to continue and not alto-
gether to stop. 1f they do not want
it to stop they have no choice but to
allow the people to expand the move-
ment. Not only should they not stop
the people from going but they them-
selves should be the leaders of the
satyagraha, If they want to eschew
war, [ say, either you have a limited
war with orthodox weapons—it will
be just as in Hyderabad—or you have
satyagraha. There is no third way
that T can see. But 1 tell you that
even a limited war would be as near
satyagraha as possible, because, 1
remember Gandhiji saying that the
fight of Poland against Hitler and the
fight of the Chinese against the Japa-
nese, were the nearest approach to
satyagraha. 1 know today it is possi-
ble to quote Vinobha against Gandhlji
as It is possible to quote Gandhiji
against Vinobha an was recently done
by the Governor of Bombay But the
wordy of the Master are quite clear.
Hae considered legitimate violent resis-
tance as near to satyagraha as possi-
ble

Mr. Speaker: The hon. Member will
realise that there are a large number
of people anxious to speak. He had
already exhausted his time and 1 have
allowed him four mere minutes.

Acharya Kripalanl: GCovernment
themselves sald that Gandhijli had
ranctioned the use of force for driving
away the marauders from Kashmir,
Dr. Salazar and those who are acting
under his Instructions are no better
because of the atrocities they had
committed and they are likely to com-
mit. The Goa problem must be solv-
od and Its solution brooks no delay.
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Government have {o make their choice
and mobilise public opinion. It is not
fit for a mighty Government to shirk
its responsibility. If it does the result
will not be peace, but rather greater
violence. It may be that the Goan
movement will go underground and
conspiratorial viclence is worse than
war because it is unregulated.

The Prime Minister thinks that it Is
nut consistent with our dignity that a
mighty kingdom like India should
crush a fly like Portugal. But this iy
is a very poisonous fly; it attacks in-
nocent people. I shall give here what
they have done in this one year. They
have imprisoned 2,500 people and 110
people have been awarded punish-
ments of 900 years' imprisonment—the
maximum punishmeni being 38 years.
There is no end to lathi charges and
there (s no end of beating of our peo-
ple; even women have been molested
Therefore. I say that the Government
has to make up its mind and whatever
it does whether it is a limited war or
whether it is a police action, whether
it is satyagraha—I can assure them
that the country will be with them.
The country caonot bhe with them if
no action at all is taken and they
rely merely upen diplomacy.

Shri Gadgil (Poona Central): Mr.
Speaker, | am very happy to note
that there is perfect unanimity in
the objective so far as the Goa ques-
tion ls concerned, and I am hoping
that there will be some understand-
ing in the methods by which this
problem has to be solved. Acharya
Kripalani referred to violence and
non-violence. I shall deal with that
later on not from any theoretical or
dogmatic point of view because he
is in & way wedded to the dogma of
non-viclence and [ am not. But 1
shall give Wy reascus in & Very prac-
tical manner why [ consider resort
to violence al this stage or at least
for a pretty long time lo come im-
Meanwhile, I would liks

was not a matter of reasunable &s-
piration o an imperial necessity for
[ndia but of personal ambitions or
party whims in which the Prime
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Minister let himself be involved. One
who bad listened to the discussion
just now will be convinced thsat it is
not for any party purpose or for the
advancement of any political party
that Government has taken the atti-
tude it has taken. In fact the move-
ment for liberation of Goa is itself a
step In the process of evolution of
history and if anything was done in
1846 it was in anticipation of that
evolution. Today the process of
evolution, of completely freeing this
great land, will continue and the strug-
gle that had been started in Goa will
not stop till it is crowned with success.

As to that, T have not the slightest
doubt,

Now the attitude taken by the Portu-
guese Government is very difficult to
understand. But there is some logic
in It none the less. In November 1954,
Dr. Salazar sald that either they must
transfer sovereignty or the situation
in the Portuguese territory in Goa
must be such that the unanimous,
strong and unbreakable will on the
part of the people of Goa should make
it impossible for the Government to be
carried on there. That situation Is
growing fast and it is wrong to say
that this movement is being sponsored
for any political reason or for party
purposes. It [s spontaneous as  has
been made clear by the resolution of
the working committee it is the duty
of every Indian to support its cause of
freedom because Goa Is part and
parcel of this country whether It s
from the point of history, geography,
culture, this, that and the other.

Now, the question is: how is this
problem to be solved? There is no
need to convince this House or any
Indian that Goa is part of India. Dr.
Salazai has said, there cannot be any
negotiation if India wanls to discuss
the gquestion of transfer of sovereignty,
1 should like the Government to make
it clear when the stage for negotiation
comes that the question of sovereignty
Is nct a question to be argued; it must
be assumed. The point for negotia-
tion is, in what way, in what stages
and with wha! safeguards sovereignty
is 1o be transferred. In this con-
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ne=tion | remember what late Shri
Mutilal Nehru said when be was told
by many people thal he should go
before the Parliament and plead the
cause of Indlan freedom, He sald,
“Indian freedom iz not a matter to be
It s & matter that must be
assumed (o be true; assumed to be
valid and the only quesilon that s
open for argument is in what way and
in what manner It ls to be transfer-
red.” Therefore, when the stage comes
for negotiation—it Is bound to come—
at that stage the point must be made
clear that there cannot be any argu-
meni about sovereignty, The
sovereignty of Goa belongs to the
pecile of Goa who are part and parcel
of the Indlan people,

As regards how the Governmenf of
India will act In those clrcumstances,
svidence has already been given when
French territory in India was trans
ferred, Whatever legitimate rights as
=gpgards culture, language and reffgion
have been guaranteed there—and 1
have not the slightest doubt because
the Prime Minister has made that
abundantly clear—will be guaranteed
here, Now, to long negotiations do not
start the struggle that has been start.
ed must continue and | am of the
view thet it would be wrong at this
stage by any scale or manner of that
struggle to glve an opportunity for the
possibility of that satyagraha being
changed into something which ls not
peaceful. Therefors, we must move
with caution. Truth s on our side
The whole course of history Is on our
side, And, what is far more important
is that what is happening In the world
today M also on our side. Acharys

lanl sald that no prohlsm  was
salved by war, 1 am sorry, what he
gaid was. that no problem was solved
by wur was the statement by the
Prime Minister with which he dis.
agreed and | am surprised because he
i a great suthority on Gandhlam. If
there la anything which distinguTthes
Gandhlji's contribution to world philo-
sophy It s this: that all problems can
be solved peacefully, Today the
world esinion has taken a  revolu.

26 JULY 19355

Situaiion in Goa_ . Bscé

tionary turn. Up till last week every-
body thought that there was nothing
like an alternative except a decision
on the battle fleld. I do not go to the
length of saying that those people who
have been doing all sorts of violent
things and indulgiug in war have sud-
denly become saints, No. But, a con-
sciousness is gradually growing in
them that there is a better alternative
which will give far more enduring
results. And, when at this moment
this psychological change is taking
place, will it be wisdom, will it be
even good from the point of view, not
of principle but of expediency, that we
should go in recklessly for something
which ia not a peaceful method?
Therefore, | suggest thay we should
continua in the non-violent manner in
which the satysgraha is being conduct-
ed and | am glad some of the Mem-
bers have spoken very appreclatively
about what individual Congressmen
have been doing. I am also glad that
some of them have for the first time
in their parliamentary lile in  this
period spoken gomething appreciative
about the Government.

Shri 8§, 8. More: That is Geneva
atmosphere.

Shri Gadgh: What 1 want to say Is
that you watch the actions of the Gov-
ernment and suspend vour judgment
for some time. The Vidur Niti has
defined a pandit as follows:

v g A AT we W ST o
yrEwer At @ 8 diew Fean )

“whose [uture aclions, advice or con.
sultation s never published., but who
is known to the public by the act he
decs™

And, when this Government is headed
by a Pandit' we should naturally
expect that—leave aside the words
and stalements, take the deeds—iome-
thing good will be done, In the course
of the last few days whal the Govern.
menl has done with respect to the
transport and with respect to the
closing down of the Legation, do
constitute something of & 9"ew trend;
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something of a review of the policy
which has been followed so far.

But, the main point I want to urge,
Mr. Speaker, s: let us not be provok-
ed into wrong action or a wrong step
If that is done we will put ourselves
in the wrong box not only in connec-
tion with the small problem of Goa,
but with respect to the great and high
work we have been doing in  the
international field. Not, that I claim
that India is the author of the entire
policy, but the contribution of this
country through our great Prime
Minister is not small. Therefore, let
us see that what we do is consistent
with what we preach and proctise and
consistent with the trend and tone of
the public opinion as has recently
expressed itself. Let our enthusiasm
not exceed our judgement and our
actions, our principles. And, when for
a long time we do not succeed, do not
belleve that success is not avallable.
One fine morning it is not impossible
that we will read the news that Goa is
even junsdically and legally part of
this country. Till that let us do what-
ever we want to do calmly with n
perfect understanding and with the
unanimity that has been shown today.
If that continues that itself s a
guarantee of our ultimate success,

Shri Kamath (Hoshangabad): Where
is the unanimity?

Shri Gadgil: In the end | want lo
say this that there are other powers as
appears from the press reports who
are trying to take undue advantage
of the situation. Let me not warn
them, but let me tell them that they
will be acting very short-sightedly and
in a very unstatesman-like manner ¢
for a little temporary advantage they
lose what is far more important from
their own point nf view and from
the point of view of the
world, Let us  mobilise the
world ooinion and it at il after
quite a long time—] do not want 1o
specify years, months or weeks—we
come to the conclusion—] mean the
people of India come to the conclusion
—that there is the necessity to depart
from our policy ol peaceful approach,
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npegotlation, this, that and the other,
and if any such step is taken then the
whole world opinion must say: “What
else India could do because Portugal
was so stupld, so blind and so out of
tune with the world opinion?" T
that position comes and that position
is nothing new to Indian philosophy,
we should wait, We have it exempli-
fled in Mchabharate. The Kauravas
refused 1o give Pandavas even 50
much as a grain and in the end what
happened, everybody knows. There-
fore, if we believe in our national
motto wEanT o then
1 have not the slightest doubt
that victory is certain and is as-
sured by the unanimous support that
has been given by the Members of
this Parliament.

Acharya Kripalani: Sir, on a poirt
of explanation. I did not want to inter-
rupt the speaker at the time he was
speaking. [ never said that wviolemt
action should be undertaken. 1 only
sald that there are 1wo courses of
action—either violent action or satya-
graha—and if satyagraha is to prevail
the Government itself shoulg lead the
movement.

Shri  Kottukappally (Meenachil):
Sir, the Portuguese possessions In
India should merge with the Indian
Republic in the interests of the people
of Goa, Christians and Hindus. The
Goans will thereby get a fresher, freer
and fuller life and wider scope for
assoclation with the Indian people.
They will have opened up before them
larger opportunitias of Governmemt
service and employment in Indian in-
dustries and trades.

With Gea's broken coast-line and in-
lets and facilitles of communlication,
Goa can certalnly develnp In shipping
and commerce much more under the
Government of India. Goa has rich re-
sources of iron and manganese ore. It
raq grow as @ centre of steel Industry.
There are alsg there wider possibilities
of developing the flshing industry. In
the matter of agriculture, Goa has re-
mained backward and ha: been a
deflcit area so far as food Is concerned.
The people of Goa and the other twn
Fortuguese possessions depend for
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their foodstuffs and their finance mostiy
on India. With the help of the Incian
Government agriculture can expangd in
these territories and the people at
large become more prosperous. There
are already large numbers of Goans in
the Government of India service and
in business In Bombay, Calcutta, Delhd
and Madras. Estrangement of relationg
between the Government of India and
the Portuguese Government will be
disadvantageous to the people In the
Portuguese possessions. Tt would profit
little the people of these areas to be
united with a country 5,000 miles away,

Even during the reign of the British,
Goa was not considered as a forelgn
territory. The Identity of the people
of Goa with the citizens of India was
fully recognised even at that time and
the people of Goa enjoyed the same
privilegea In Indla as Indian citizens
themselves. In & way, the people of
Goa enjoyed greater advantages in
India than even the citizens of the
Indlan States. Indlan nationals of
Goan origin were sligible 1o anply for
all Government posts Including pots
in the Defence Department. That
poaltion continues even today, We
have In our services, particularly in
the Defence Services, Indlans of Goan
origin In large numbers, some In key
positions, Thers has never been a
suggestion In any quarter Indlan,
Britlsh or Portuguese, that they are
aliens. Goa is part of Indla geographl.
cally, historically and raclally and
the people of Goa are as much Indlans
As any In other parts of Indla. Any
argument that people in Goa are
European Portuguese natlonals s
ridiculous, absurd and unbellevahle
on the facw of It

We repudiate Dr Salazar's stand
that Portuguese armies and arma
ments are required to sustaln Chris
tlanity In Goa or India. Christianity
was preached, spread and Mourished
In this land 1800 years before the
Portugua.e people heard of us. The
fact that Christianity existed in this
land for 1900 years (s the guarantes
that for another 1900 years after

requires Portuguese arms
ments to uphold t. The
Jesus was noy based on armies.
preached peace to all men. In the last
hours of his life Jesus declared to
his chief disciple, St. Peter, that
those who take the sword shall perish
by the sword. Christianity conquered
Rome and Greece and many places
on the earth not by the sword but by
the virtues of its saints and the blood
of Its martyrs. Christlanity shall
endure, Portugal or no Portugal, so
long as men and women on earth seek
God, truth and light and peace of
soul,

sk
:

In the Indian Republic there are
more Christlans than all people in
the Europesn Portugal put together,
for the population of Portugal is just
elght and a hall milllons. The entire
population of Goa which is only six
lakhs does not number as many
Christions as in Travancore-Cochin.
It the Chritlans in India can live in
peace and harmony with the rest of
thele fellow-citizens, why not the
small number of Christians in Goa,
after the Portuguese are gone?

Portugal has not kept all its posses-
slons Iy had in Tadia. Cochin was at
one time under them. So was Bombay
and Bassein. In the period 1580—1640,
Portugal [tse!lf was absorbed into
Spain and so wnr: Goa Even Goa,
itself, since the days of Albuquerque,
hasg changed hands several times It
went into the hands of Spain in 1580,
of British In 1800 and then again of
Britain in IR0 on the invasion of
Portugal by France,

The Cathollc Church saw early
enough the evenls that were coming.
It removed the right of Portugal to
have ils ecvieslastical pulronage wver
some of the dioceses in India by a
treaty entered Inlo  between the
Vatican end Portugal in May, 1028,
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Portugal had to agree to forego this
right known as “Padroado™. His
Holiness the Pope has told our Prime
Minister that the merger of Goa into
the Indilan Republic is no religious
issue and that it is absolutely political

The Christlans and Catholics in
India stretch out their hand of
fellowship to people in Goa and offer
them all help and best wishes in their
fight to free themselves from foreign
yoke. The Goans are a people
devoutly religious and well-known for
their refinement and their exquisite
taste in all arts, especially music. We
offer them our cordial greetings and
long and pray for the day when they
will be one and united with their
brethren across the border.

The Western nations like Holland,
France and Britain had territories in
India. But Portuguese possessions
alone remain. It was thought that as
the British and French lefy India,
Portugal will al:o quit this land in
good grace. 1 still believe that wisdom
will dawn on the people of Portugal
and their rilers and that they would
follow the foot-steps of Britain and
France,

Goa is dear to the Christians in all
lands and particularly to the 400 mil-
lion Catholics in all countries on
account of the sepulchre of St. Francis
Xavier, But Portugal should not for-
get  that we have in Madras the
sepulchre of St Thomas, one of the
twelve disciples of Chrisy intact and
honoured for mnineteen centuries and
that St Xavier himuel! while living
prayed long for light and guidance at
that tomb of St. Thomas.

His Eminence Valeriarn Gracias, the
Cardinal of India and His Grace Arrh-
bishop of Delhi Monsignor Femandez
have slated in unmistazable terms
where the Christians in India stand on
thls issue. I eall upon the people in Goa
to stand by [ndla as the ancient
Christlans In Kerala did during the
Gandhian days, and hold bhigh the
banner of freedom. May the groce of
God be with them durinz the dificult
days abe 1 anA at pll time.
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Shri Frank Anthony (Nominated—
Anglo-Indians): My hon. friend
Dr. Lanka Sundaram referred to the
fact that there had been an all-party
convention on Goa and that there has
been a resolution adopted unanimously
by that convention at Bombay,
Madras, Calcutta and finally Delhl
But he did not disclose the contents
of that resolution. That resolution
asked the Government of India to
make a final attempt tp negotiate
with the Portuguese authorities for
the peaceable integration of Goa with
India failing which it further asked
the Government to take suitable sanc-
tions in order to remove the last
vestiges of colonialiom from India. I
know that there have been many
persons who have been critical of that
resolution as being somewhat weak
and halting. They have felt that it
was purposeless for the Government
to attempt to negotiate with an
administration which refused to nego-
tiate or even to sit around m table
and to discuss the matter. The same
people are critical of the attitude and
the palicy of the Government of Indla.
They feel that the policy of the
Government is hesitant, is halting
and i; weak. But I believe that all
these critics have failed to ses the
whole problem in its proper perspec-
tive and setting.

The problem of Goa is compara-
tively a small problem. As my hon.
friend. Shri Gadgil, has pointed out,
because of India's policy of seeking
solutions to international problems by
friendly, peaceable methods, 1 belleve
with bhkim that India has vastly
increased her national prestigs. Not
only that; becauie of her policy of
seeking solulions in a peareable way,
it has been given to India 1o play an
increasingly wvital rnle In  lessen'ne
world tensions.

I believe (hat the policy thay the
Governmenl is pursulng today i: con-
sistent with the policy of restraint and
dignily and is in consonance with the
pasition of a great power. Unfortu-
rately there iz a likelihood that
India's restraint, her patience and her
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dignity may be mistaken for weakness
in certaln quarters.

1 In paseing make a ruference
role of the Prime Minlster in
1 have seen comments
in the Portuguess press and I regret
to say in certain sections of the
Western press, the Prime Minlster hus
been not only villled, but perhaps
abused. He has been accused of Ineit.
ing Indlan public oplalon unneces.
sarily on this lssue., On the other
hand, I balleve that the Prima
Minister ha: beld Indlan  public
opinion on the leash in this malter
1 believe that he alons has the neces
sary stature and commanda the
necea:ary respect to contaln Indlan
public opinlon. I! the Prime Minister
released his hold Indlan  public
opinion would overflow Into and over
Coa. As I have sald 1 belleve the
problem could be solved If Indlan
public opinion was left to Itself. Goa
I belleve, Is too small a territory ana
the Portuguese too puny m power to
require a country like Indls to resort
to police action. For anyone lo bellevn
that Goa can continue to remaln a
Portuguesg enclave on Indlan soll s
to live in a world of wild and hopeless
Nusion, I had the privilege of presid.
Ing over the All Partles Goa meeting
st Bombay and | know how the Goan
themaelves feel about It. They regard
Goa as a symbol of colonlalism. The
Goans themselves realise that for
anyones to belleve that the Portuguese
rule can by perpetuated In Goa Is W
altempt to fly In the teoth of history
because everyone Including the Goans
knows that history la on the march
In resurgent Asia today. And in »
resurgent Asla which includes a resur.
gent Indla ecolonlallam cannot and
will not be tolerated | feel that the
only path not only of statesmanshio
but of sanity I» for the Portugucse,
and perhiaps to a certaln extent for the
Western democracies, 10 negotiate with
India. T feal that iy ks the duty of the
Western democracier to bring pres-
sure to bear on Portugal In this
matier, unless of course both America
snd Britain have forgotten the recent
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lessons of colonlal history. 1 believe
that the longer the Portuguese remain
in Cea, the longer they resort to re-
pression, the longer they create
Litterness the greater the injury will
they do to the cause of democracy In
Asla, And T say this with regret that
American diplomacy has not suffl.
clently appreciuled Aslan psychology.
The tenderest part in Asian psycho-
logy today Is its instant and indignant
reaction o ull forms and expressions
of colonialism and racialism. There Is
a feeling, it may not be justified that
the Portuguese are behaving stupidly
and arrogantly because they are receiv-
Ing sub rosa encouragement from
some of the Western democracies. 1
do not know whether that feeling is
Justitted, bul the longer the Portuguese
continue 1o be arrogant and stupid.
the greater will that feeling spread in
Inddia and it may take the form ol a
certain amount of hostility to the
Western democracies

Sir, It Is a cyniral perversion of
facts for the Portuguese te say that
they are staying on la Goa in order o
protect the Goan echristlan., TIf the
Portuguese were really sincere In their
professions of solicitude, they would
have been the first to start negotla-
tlons for the Integration of Goa with
India. If the Portuguese were really
interested In the wellbeing of the
Coan christlans, they can negotiate
with India and get the most ample
guaraniees that India would be pre.
pared to give to thy Goan christians.
So long as the Portuguese held on to
Goa and rontinue to leave an increa:.
ing trall of Dbitterness so long will
they do a disservice lo the Goan
christlans, because there will always
be the danger of that bilterness spil.
ling over and reflecting on the Goans.
A deliberate canard In the Portuguese
presd and expressed in some sections
of the Western press is that the Goans
are not only not ln tavour of Integra-
ton, but they are against it. The
Prime Minlster has already given us
detalls of the fact that therg Is a
reign of terror in Goa and in spits of
thiy swign of terrur, some two thou.



5515 Situgtion in Goa

sand Goans have faced jail with all
its concomitant horrors. Another lle
which I wish perticularly to nail to
the countler is that, the Goan christians
are not only indifferent to, but are
hostile to integration. 1 had the oppor-
tunity about two years ago of touring
Goa and met a large number of Goan
christians. Recently in Bombay I met
the leader; of the Goan people, parti-
cularly the Goan Liberation Council
consisting of the most responsible,
well-placed and highly educated Goans.
Not only that, I alsa met a larg®
number of Goan priests and they were
all unanimous that the sooner the
integration of Goa with India takes
place, the better it would be for the
Goans ang the Goan christians. They
gave me the names of those who have
suffered under Portuguese rule and
they showed me that it was the Goan
christians who had imposed on them
the most savage sentences, sentences
ranging from 20 to 28 years. Every
Goan that [ have met has told me
very clearly that he is under no lu-
sion as to the status of Goa, he knows
that it is part of India and they are
Indians. He also understands that in
the present scheme of world raclal
values, no Aslan can ever expect lo
be treated as an equal with an Euro-
pean under a colonlal regime. That is
why the Goan people are anxious to
see this problem resolved as early ms
possible. There are certain anxieties
that they have. But, those anxleties
do not stern from any doubls as to
whether they are Indians. Thelr
anxieties are purely at an economic
level. The Goanese economy is poor
snd undeveloped They manage 10
scrape out a living from their poor
economy. As I told them, the Prime
Minister has glven categorical guaran.
tees. Not only that. The Indian Con
stitution contains categariral guarantees
in respect of culture and way of life of
every section of the I[ndian people.
When Lthey become pary of India, they
will automatically be the beneficiaries
of those special guarantees. But, there
are Portuguese agents who tell the
poor and the more ignorant sections
thay this movement is being headed
by certain communal lLodles in this
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country, that their motive is to merge
Goa with Mabharashtra or with
Bombay. They ask, if this happens,
what will happen to our economy and
to our meagre livelihood. That is why
I would request the Prime Minister,
apart from or in addition to the
guaranteeg that he has given In respect
of culture and way of life, to say cate-
gorically, as he did with regard to
Pondicherry, that the policy of the
Governmeny is not to merge Goa with
Maharashtra or Bombay, that we do
not intend to introduce any abrupt
policies, even prohibition which would
aisturd their economy and means of
livelihood.

As a last point, may I say this? In
framing their policy for the future,
the Governmeny will have to remem-
ber that they are dealing with an
administration which is hardly civi-
lised from our point of view in that
it is not responsible to the people,
that it (s not responsive to public
opinion: not only In Goa, but in Portu-
gal. I was talking to a Goan gentle-
man who has Just come from Portugal,
He told me that on this very issue a
European Portuguese had attempted
to write to the press questioning the
wisdom of the Portuguese Govern-
ment's policy. Not only was his letter
intercepted and not allowed to be
published, but he and his wife and his
family were clapped into the jail. We
are dealing with a Government which
is not responsive to public opinion.
There s no expression ol public
opinion. The Governmenl will have to
make it very clear, I feel, to the
Portuguese authorities that their
restraing and dignity should nol be
misinterpreted for weakness, that
while they are committed to this policy
of peaceful uegotlation and settlement
as far a: possible, they will not allow
ta go unchallenged any attempt to
perpetrate medieval barbarities. My
own fear is that the policy recently
announced by the Government may
encourage the Portuguess people to
believe that they c¢an fire on Indlan
satyagrahis. I think it should be made
very clear to them that the patlence
of the Government will go up to a
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certaln limit and not beyond that, and
that any attempt by the Portuguese
to Indulge In barbarities will not be
accepled by this Government at any
rate on Indlan soll, so far as Indians
are concerned.
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Shri V. B. Gandhl (Bombay City—
North): From the report of this
debate on the Goa question as it will
2o out I hope iy will be appreciated
that among all the sections of this
House there i& little difference as to
the methods or the objectives in this
Goa question,

I shall here first refer to the grave
waming which the Prime Minister
uttered in the famous press conference
that he gave on the 19th of July. This
is what the Prime Minister in reply
to a question sald:

“"We start on the presumption
that the Portuguese authorities
are indifferent not only to moral
pressure but to facts.”

And now here comes the warning:

“Nevertheless, we think that
their regime in Goa will collapse
and. if they are not careful, their
regime in Portugal will collapse.”

Now, this warmning is Intended for
those In authority in Portugal at pre-
sent. These are very serious words
and I hope they will be heeded.
Underlying this wamning there is, of
course, the pledge of this country that
our position will be a position to seck
peaceful settlement and welcome nego-
tiations ap all times. Such a waming
was bound to bring forth a reoly: and
that reply has come in the form of a
stalement from the Presidency of the
Council of Ministers—I suppose it
means from Dr. Salazar. It has come
to me with the compliments of the
Portugueses Legation, and [ believe it
has been circulated to all Members of
this House

The relevant paragraph that *a‘.‘l
with this waming of the Frine
Minister is paragraph 3 on page 4
This paragraph contains two recy
Interesting admissions.  Admisicn
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No. ! ls this. Dr. Salazar's statement
says.

“Everybody In Portugal under-
stands that the Portuguese State
of India can be snatched by the
overwhelming force of the Indian
Unlon.”

What it means in other words ls that
n the context of physleal force, In
the eventuality of viclence and con-
flict, the Portuguese Government will
be unable to defend the poople of
Goa. It LW a very helpful admlssion,
and an admission made In very clear
langunge.

Another admission thap the state.
ment makes |y a3 follows:

“Apart from a few peocple with
ideas and Interests subordinated
to foreign lands, no one would
forglve the Government for yield-
ing to unjust pressure. ..’

Herg (s an admission that tells ui that
in Portugal of today thete are people
who differ and who disagres with the
present regime In  Portugal on this
question of Goa. Proceeding further,
the statement says:

“No one would [forgive the
Government for ylelding and fall.
ing to defend our fellow-citizens
from Goa...."

Now, what Is this talk abouy defence?
Who wanta to be defended? The
peopls of Goa are nelther threatened
nor attacked. They certalnly have not
asked the Portuguese for thelr pro-
lection. So far as we know, Ilnstead of
asking for sny protection from the
Portuguese Government, the peopls of
Goa since 1940, for almost ten years,
have carried on m struggle to free
themselves from the rule of Portugal
These brave people have suffered In
all these ten years torments, physical
and mental: and today we see that In
cthe year—i+¢, last year about 235 000
people were put In prison. And as we
apeak here today, according ta our
Information, as many as 450 Goanese
people, hrave fighters In the cause of
their own freedom, ie. freedom from
Portuguese rule are still In custody.
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The statement talks also about
fellow-citizens, when it refers to
defending fellow-citizens. What do
these unhappy people of Goa get from
Portugal for their being allowed to be
called fellow-citizens with the present
regime in Portugal? Today they are
denied the right of free expression.
They cannot talk of independence even
by word. They are denled every form
of civil liberty; and every kind of
constitutional agitation is forbidden
and suppressed. Now, this is what they
get for being treated as fellow.citizens
of the present regime in Goa. Any
evidence of Independence on the part
of citizeny of Goa brings in its wake
deportation, imprisonment, in facl
imprisonment of an inhuman kind, for
terms ranging from one year to 28

. years as was sald In the House yester-

day by the Prime Minister. This is
what they get for being treated as
fellow-cltizens. These facts are per-
hap: not known to the people of
Portugal, and If they know them, they
arg perhaps nol permitted to express
thelr views on these facts. But it is
not poasible under modern conditions
1o keep a whole country insulated like
that. These facts will some day be
known to these people. The people of
Portugal will know these facts and
will take a decislon. They will take a
decision to release Goa, and then it
will be for the present regime In Goa
to make Ity cholce. It will have either
to do the bidding of the people or go
out of office. That {s what we under-
stand by the warning that our Prime
Minister has uttered.

These are the lessony of history.
Such Is the working of these forces of
liberation. Our Prime Minister is one
of the great democrats this world has,
and his reading of the working of
democracy, his reading of the way
democracy works out its ends Ia
something on which half the world
today |s prepared to depend and oa
whirh we are willing to depend. And
some day the tide of popular opinicn
will overtake Salazar and his present
regime In  Portugal, and then
Dr. Salazar will not succeed In with-
standing this tide any more than Kinz
Canute did before him.
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Shri Kamath (Hoshangabad): One
questior, Sir. May I know whether
Members whose names are not Includ-
edh:hqﬂnhelmmcm ever hope
to catch your eye in this debate?

Mr. Deputy-Speaker: There is no
list. Whenever Hon, Members get up,
T note their names, and then to keep
the balance in the debale, I call from
thi: side and from that side aiter.
nately, Opportunities have beca given,
excepling to the Jan Sangh, to repre.
sentatives of all parties in the Opposi-
tion. [ do not know whether the hon.
Member Shri Kamath represents any
particular party, in which case [ would
have called him.

Shri §. 8. More (Sholapur): He s a
party by himself.

Shri Kamath: 1 was elected only
very recently, just three months ago.
You could not possibly forget that,

Mr. Deputy-Speaker: [ can never

forget Shri Kamath.

Shri Raghuramalah (Tenali): It has
been most gratifying to see the unani-
mity of opinion expressed by the
Members of the various sections of
the House not only on the necessity
for early liberatlon of Goa but also,
broadly speaking, on the policy pur-
sued by the Government of India so
far. That Goa should be liberated and
Integrated as part and parcel of ladia
needs no reiteration. It Is not ocaly
the birthright of every Goan ang of
every Indian to strive for it; there are
a thousand other reasons why Goa
cannot tolerate its present position.
Dr. Salazar is reported to have said
once that If the Portuguese have to
leave the Indian Settlement of Goa.
nothing would remain there but a
ravaged, uncharacteristic land and
notl any bit of any nation. [ am sure
Intelligent people all the world over
would laugh at such a preposterous
statement. That there has been prac-
tically no life worth living for aay
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self-respecting person in Goa is well.
known. Politically they have no rights.
I am told, nominally they have a
Governor-General's Council, the majo-
rity of whom are nominaled and the
rest supposed to be elected by a very
few voters who belong lo the richest
classes. [ am toly further that no
resolution can be moved even there
without the prior sanction of the
Governor-General. Ley alone the
Government; even in ordinary civi~
lite, civil liberty is an expression
which, I am told, is unheard of in
Goa. Fancy that even for a marriage
party or for a calendar or for any-
thing ol what we consider as very
Inoffensive, prior sanetion ol the
governmental authorities is ¥.
Economic life is stifled to an unimagin-
able extent, Let alone the fact tha*
nothing has been done to exploit the
resources of the country for the good
of the country, even ordinary banking
facilitjes are not allowed. T am told
there is only one bank, the Banco
Nacionale, which only receives deposits
without interest, hardly lends money,
and when it does, does at a prohibi
tive rate of Interest; Customs duties
are man:pulated to sult the convenr.
ence of the Home Government; the
whole of the benefit and advantage
goes to Portugal.

These are very grave reasons why
Goa should be liberated, but I think
the greatest of all is India can nra
longer tolerate foreign rule in any
portion of it It is preposterous for
any forelgn natlon to imagine that It
can hold any bit of this country It
L: surprising how of all people the
Portuguese fail to see what Is written
sg clearly on the wall Any child who
reads the history of the world can
realise that the Portuguess cunnot
hold it any longer. The French have
realised it. Earlier, the British realised
it; the mightlest Empire has been
liberated. The French have followed
suit. It is curious how in these circum-
stances Portugal fails to see the
obvious. All we can hope [s that very
soon light will dawn even on Partugal.
Some of their statements recem!y
made are amazing. But rightly it
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Covernment have withstood all the
provocative speeches and provacative
actiona of the Portuguese Govern-
ment. That the policy pursued by the
Government has the approval of the
entire House |y obvious. 1 was ocoly
thinking of a little statement gravely
made by Acharya Kripalani—his
reference to ‘lUmiled war’. 1 do not
know whether It ls possible, aller the
dawning of the atomlc age, for any
nation to Wmit war. Whetber it was
posiible  within recent years s a
doubtful point, but after the dawn of
the atomle age and the Invention of
the hydrogen and other bombs, It ls
Increasingly belng reallsed that =
spark of war anywhere 13 most Jikely
to spread throughout the globe. It 1s
this realisation that has been at the
background of tne 1:iads of the States.
men who met at Geneva recently, at
.th. so-called Summit Conference. If
they have agreed to agree on many
points on which they have always so
far disagreed—and probably In their
heart of hearts they Jtill disagree—
it s the consclousness that war can.
not be limied 1o a section of the
people or to a pary of the globe
Therefore, there I8 no meaning here.
after In referring to war as being a
limited war. Acharyajli hax also sala
that war has solved problems. That
may be so, but war has also set mare
problems to be solved than It hai
solved, That is why the stalesmen of
the world wha have recently met were
in a hurry to agree among ‘hemselves.
even on questions on which they have
so far greatly disagreed. Apart from
that, wa should not forget, whatever
be the provocation this country
receives, that we are no longer a
small, tiny little nation in some corner
of the world whose actlons will zo
unnoticed We are In our own way
one of the powerful natlons of the
world. Whatever we say-—thank; to
the policy pursued by our Prime
Minlster and this country—whatever
we say, whatever we do I8 being
watched—daily watched—all over the
wurld, and we cannot afford to undn
of the great work which we have
dong for the prace not only around us,
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only in Asia, but In the whole
the sake ol a hurried solu-
tiny problem. The present
sltuation undoubtediy hurts our senti-
ments, but the policy we pursue should
also be consistent with the naticnal
policy we have been pursuing for
greater oblectives, which have been
the hope of the world. I, therefors,
support the various sentimests ex.
pressed in this House and add my
own voice that while we cannot tole-
rate any longer this foreign posses-
slon in India, and every stip should
be taken by the Government to ensure
the early liquidation of this foreign
rule. We should also, st the same
time appreciate the diMculties the
Covernment are facing and give the
Government every support, in their
present policy, so that there may be
an carly achlevement of the [reedom
of this part of India, as in French
India which has recently been
liberated.
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Ipta b Jyt P epmma o
- ot Zala U

(English transiation of the abote
speech)

Shri M. H. Rahman (Moradabad
Distt,—Central): Sir, the statement
made yesterday by the Prime Minister
on Goa was a very detailed one.” It
also mentioned the steps taken by the
Governmeng of India in eonnection
with the liberation of Goa. 1 am of
opinion that the Jteps taken by
Government in this connection are
commensurate with her position. It
Is a matter of gratification that all the
parties in the House as well as out-
side have congratulated the Govern.
ment on having taken those steps;
they have also expressed their con-
fidence in the Guvernment. The last
step contemplated, namely, the closing
down of the Legations and breaking
of diplomatic relationg is serious and
important. I lock at this problem from
the point of view of a satyagrahai. As
the old history of this country’s strug-
gle for independence shows, we nave
set o singular example in thiy matter
before the world,. The way vuur
greatest leader, Mahatma Gandhl, con-
ducted the satyagrohas ond attained
independence for the country is a new
record In the world and it shows that
in these times to settle a problem
pacifically and in a spirit of compro-
mi.e s a much more successful and
better method tham war, The steps
taken by our Government in this con-
nection cond the statement of the
Prime Minister are very commendable
and proper. The Salazar Government
used to say that their occupation of
Goa Involved a matter of religious
significance and was importany from
that point of view. But the visit of
ithe Prime Minister to Italy and his
meeting with the Pope has furnished
» proper answer 1o this statement and
has put an end to that kind of preo-
paganda by the Portuguese, The Prime
Minlster, as reported in the Press also,
had talks with the Pope who declarea
that the question of Goa was not a
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religious question; on the other hand
it was purely a political problem. This
has rendered futile the argument put
forward by the Portuguese. The
Frengh Government have given proot
ol their political foresight in with-
drawing voluntarily from thelr posses.
sions In Indiz as they realized that
when so large a country as lnaia
could becomg free, her posse:sions
therein, which formed a small part or
it, could not remain under her domi-
nalion. So they came to terms wimn
India. But Salazar's fascist regime
tacks even that much good sense. 1
have talked to the Goan lesders.
Shri Galtonde and Alvares, who are
bhere and I have gathered that tne
people of Goa have shown more
courage than was expected from them
end have staked their all’ on this
struggle for independence. We have
relterated many times that Goa 1s a
part of India—undoubtedly it is an
integral part of our country—and it Is
but natural that people from India
snould enter Goa and support the local
people In keeping the mass satyagrahn
going. Indla is a big country and Gow
Is a part of it if any excesses are
committed in any part of India it is
not that part alone which suffers;
these excesses are committed on Inaia
as whale. If the Portuguese persist In
retalning their stanglehold on Goa as
thelr colony and thereby Insult her n
Is not an insull offered to Goa or her
citizens alone but to the whole of Indla
and her people. I hope we can also
say this In view of the spirit In which
the Prime Minister has made ns
statement.

After all, we, ags Members of Parlla-
ment, are responsible to the peaple,
who™ we represent. We are the volce
of the people and have, therefore, to
attend to these problems, As Swamiji
has just remarked. the responsibility
on the one hand, i3 ours and on the
other, It Is that of Government. But
It Is all one and the same thing. the
responsibility of the Government Is
closely connected with the responsi-
bility of the people in this matter, If
we adoot the method of mass satya-
graha the Government must fee] that
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this is the right method; because with
whatever perseverence the people of
Goa might be working for the libera.
tion cof their land, the Salazar Govern-
ment is not the one to relent. It wi'l
not stop the atrocities that it |s com-
mifting on the people of Goa and it is
not probable that they will get thelr
independence ensily. In view of this Lf
we go to Goa In large numbers an~
participate In the satyagraha there, I
nope it will have its effect on tha
Government there. We have set a new
precedent before the world by achiev.
ing the impossible ie. liberating ou’
country by sgtyagraha. On the oth
hand, there is also the responsibli
of the Government, As a satyagre

a believer in non-violence and the
principles of Panch Sheela as expound.
ed to the world by our Prime Minis-
ter as the apostle of Peace, I think
that there are two ways open to us,
namely economic boycott and politi-
cal pressure. [ think that the adoption
of these methods does not violate our
principles of satyagraha and our
belief in a peaceful approach to such
problems.

All the Powers represented at the
Bandung Canference had condemnea
colonlalism. We should ask Cewon
and Paklstan not to help the Salazar
Government in its action against the
satyngrahis. This advice Is not some-
thing which we are offering as people
detached from the Government. Our
Prime Minister has adopted a =trong
policy. Being Indlans and being
believers In that policy we have a
right to suggest that the Government
should take such steps as might help
in the quick solution of this problem
On the one hand we should carry on
mass safyagraha to its successful con-
clusion so that the Salazar Gavern-
ment should feel that it is not possible
taday to keep a part of free Trndla in
subjugation. This Is Intolerable. On ,
the other hand, the Government also
has its responsibility In the matter
They should apply economic sanctlons
and bring political pressure to bear
on the Portuguese Governimnent.

I offer this advice with full cen-
fidence in our Government and also
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with the fullest reslisation of my
responsibilities.
Shri U, M. Trivedl (Chutlor). Sur.

g
i
i
iy
£* 3
E:E

.g!igs
- 4
el
T
:
- 3
£
g

fe
-gg
2%

FEEE:
)
|
H
3
H
H

there.
# separate unit but we have
to consider Goa In  relation to the
Portuguese possessions which Includes
Goa, Pan)im, Daman and Diu, Taking
these Into the pleture we will And that
Goa s not a country. It Ls Just a smail
possession of the Portuguese and If It
15 merely a small possession which ts
possesserd by the Portuguese then there
is no reason for us to suggest that the
struggle must be from Inside and thay
the Goans must struggle for getting
their independence.

[Mn, Sreaxen in the Chair]

1 very humbly submit, and the Mouse
will agree with me, that It [z tha
struggle of the Indlan nation to throw
away the last vestige of the foreign
yoke thut existy In our country. IU
was In the year 1719, when Salsette
and Bassein werp Jtill in the possos.
slon of the Portuguese, just after a
struggle of one moath the Peshwas
drove away the Portuguese from there,
If the Britlsh had not stepped In, pro-
bably, by this time there would not
have been any existence of any
Portuguese possessions In Indla. We
cannot bup accept this posdtion that
there (s absolulely no difference be.
tween Hyderabad as such In the year
17 and the Portuguese possessions
that do exist today. The struggle for
liberating Hyderabad was as much an
Indian struggle as the struggle ot
liberating Goa. We cannet eall upan

-3
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olr countrymen to go and offer satya-
groha before people who are npot
civilised, but on the contrary who are
acting as barbarians, who are Inf.t-
ing punishment of barbarous type ana
even meting out corporal punin-
ments to those satyagrohis who go
there unarmed. They beat them win
a desire either to kill them or with a
desire to kill their spirits. It is wita
such people that we are trying to ofler
satyagraha.

And, why offer satyagraha today?
Are we very weak? Wg have got a
saying:

qafersa RIq A |
That Is not the position. We are not

'ﬂ"ﬁlﬂ'{' (powerless) toaay.
We are powerful today and mere show
of power would be enough to drive out
the Portuguese from where they are.
‘They, a small nation, hardly even as
big as; the older smaller States ot
Mewar and Jodhpur in Rajasthan, sit-
ting ot a distance of 5000 miles from
us are trying to thwart us In our
desire to free our countrymen trom
the yoke under which they are
suflfering

Sir, it Is not that [ do not approve
of the actlon which is being taken by
the Governiment. But, then, we should
at soma stage say: "Thus far and no

should walt, we should develop world
opinion, we wshould suffer and then,
anly if we find that they do not come
round %5 our views, we should take
some action, [ say, we cannot go on
walting till eternity. And, certainly
nol when we nave got the power to
da a particular thing. When we have

tinguished between war and war, 1
sald: “No use. Even we do not want
to make use of the word ‘war'™, The
late Vallabhbbai Patel coined a very
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pice word when Hyderabad was taken.
He sald It was ‘police action’. [Here
we have to drive out people from our
own territory; people who are liviog
just near us; pesople who bave usurped
a part of our own territory and they
go oo saywng o many things. Dr.
Salazar has said rery recently—] do
aot know how far that utterance I
carrect, but that is what we have read
in the papers—that: “talk of anything
about Goa, but oot of yielding its
sovereignty”. Who Is be lo say that
it is a question of sovereignty for him?
The sovereignty over Goa is—the un-
disputed sovereignty of Goa—is that
of the Indian nation and it Iy this that
has to be established

Mr. Speaker: The Hon. Member's
time is up.

Shri U. M. Trivedt: I have bardly
spoken fur four minutes.

Mr. Speaker: There is nu time left.
The hon. Prime Mimster hus lo start
al fAve o'clock

Aa Houn, Member: [I 5 a Question
A pelice action,

Shri U. M. Trivedl: Then 1 would
requert the Prime Minister to give me
four or five minutes more to speak.

Mr. Speaker: It Is not In the hands
of the Prime Minister to give the Hon.
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the Internationa] Court or froen people
outside our country. We have to de-
cide the fate of our own country. Here
we are enjoying liberty. We are all
Indians here in this whole country. We
are enjoying liberty. We are enjoy-
Ing peace and we see with our cwn
eyes that cur own pecple in the
Portuguese possessions are being made
1o suffer and made to suffer heavily.
Are we going to tolerate this state of
affairs® 1, therefore, say tha

a3 the Government has gooe, It may
be good; but the Government should
go sull further and think in te=ms of
wresting the property which belangs
to us and which is being usurped by
those who have no right to live
They must be driven out at -
earliest opportunity that we cin

5 raa.

Shei Jawaharial Nehru: Ye-terday
I made a statement before the House
outlining the policy that Government
wag pursuing In regard to Goa. I must
express my deep gratilude to Men
bers who have spoken [n this Houss
today for their broad apprecfation of
this subject and thelr general accept-

1

ment limited and narrow.

-

Now, there Is no one In this House
who requires any argument about the
justification of Indias clalm to Goa
That iy obvious. There (s hardly any
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[Shri Jawaharlal Nehsu]

You are suddenly transpori-
od into a land where logic does not
prevall. To say that Goa i3 a part of
Portugal s something In the nature of
a oursery tale or nursery rhyme about
tha cat jumping over the moon., It
bas no relation to facts and any kind
of will, decres or law pamsed In Por-
tugal ls not going to make Goa a part
Portugal,

Then, a reference ls made to a num-
ber of tresties,—treaties more
with the Britlsh Govern-
ment,—between the United Kingdom
or England ag It was then, and Portu-
gul; and there I3 the NATO alllance.
1 think it has been made fairly clear

E
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the course of these trsaties all kinds
of provisions were made about the
right of Portugal to go and raise
armies directly in England. This later
treaty of 1660 might interest the
House:

“That His Majesty of Portugal,
or any one whom be may depule,
shall be permitted to raise and
procure in this Commoawealth,”

that is, England,
“soldiers and horses, to defend
and secure himself against the
King of Castille”.

“And that the Military Force,
which he shall be at liberty to
levy do not amount to more than
12,000, namely, 4,000 out of each
of the three Nationg of England,
Scotland and [Ireland respective-
-

Sihting here, I was—most naturaily
—following carefully all that was said,
but sometimes 1 picked up a volume
of these ancient treaties to louk
through them to know what after all
angd where these treaties wers, [ am
afraid this volume s as old as the
treaty, It hag gone to pleces. It was
rather Interesting reading—the archaic
Aanguage of five or alx hundred years
ago.

Then we come to that famous treaty
In which the port town or what |Is

1 am mentioning these rather lrrele
vant facts to Indicate how that com-
plete picture of the world ceased to
exist many hundreds of years ago.
After that, there were ancient treaties
which were several times confirmed by
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secret clause, It is that secret clause to
which reference is often made as it was
under that secret clause that England
promised to help and protect Portugal
and her colonies in 1661. It might
interest the House to know that in spite
of these various treaties - | am not
going into many other historic-al
incidents - later in this country, | think
in 1912, a little before the first world
war, there were actually negoti-ations
between England and Germany for a
partition of the Portugese Em - pire.
The negotiations led to other events
including a big war. But | merely
mention this to indicate what value is
attached to many of these ancient
treaties. Of  course, every
constitutional lawyer and historian
knows that any treaty or any agreem-ent
has to be interpreted in terms of the
existing circumstances. 1f  Portugal,
for instance, today in terms of that
treaty claims the right to raise an army
directly in England, Scotland or Ireland.
1 have little doubt that the United
Kingdom would refuse to ack-nowledge
that fact, although there it is. So, itis
rather absurd to talk about these
ancient treaties in these terms. A treaty
has to be seen in terms of the historical
developments that have taken place
since then. Apart from the historical
changes that have taken place in the last
four or five hundred years, - and they
have been tremendous, - particular
changes that have taken place recently, -
rela-tively recently, - are quite enough
for us, that is to say, historical develop-
ments which have taken place in India
resulting in the independence of India.
Of course, so far as independent India is
concerned, it is in no way bound by
any old or modern treaty between other
countries to which we have not
subscribed, so that in no event are we
concerned with the treaty between
Portugal, England and other- countries.
But quite apart from the fact that we are
not bound, 1 am trying to indicate that
nobody else is bound by them, because
they have only to be construed in the
light of other developments. These
developments have been startling,
developments  resulting in  inde-
pendence of India. The Independence
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of India was never conceived as the
independence of a part of India, as
the independence of India excluding
certain arcas which may be  controlled
by some other authority and  certainly

by some authority outside India. It
is inconceivable that you can conceive
of the independence of India big

parts of India being hold by an outside
authority. The House will remember that
long ago, over one forty or more  years
ago, sometime after the United States
had established themselves as a strong
nation, even then there was the fear of
interference by European powers
in the American continents and this
led to the famous declaration by
President Monore of the United States.
This was in 1823:

“The United States would regain
as the manifestation of an  un-
friendly disposition to itself the
effort of any European power to
interfere with the political system
of the American continents.”
That is to say any interference by any
European country would be an inter-
ference with the American political
system. | submit that in the existing
conditions - 1 place my case quite
clearly — that the Portuguese retention of
India is a continuing interference
with the political system established
in India today. That need not be  cal
led a particular doctrine; it is just a
recognition of the present fact. It
may be that we are weak and we can-
not prevent that interference. That
is a sign of weakness, but that does not
matter. The fact is  that
any foreign power trying to interfere in
any way with India is a thing which
India cannot tolerate and subject to
her strength, it will be opposed. That
is the broad doctrine 1 lay down. That
applies in the existing conditions to the
Portugese retention of Goa and
therefore, for a variety of reasons into
which 1 need not go, - reasons if you
like of national unity, national security
and all that, - we cannot possibly
accept such interference or such foot-
hoid, however small it may be. The
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Size has nothing to do with it, because
if it is a foothold it is a foothold and
it is an interference and a possible
danger in the future, more so for a
country which itself is tied up with all
kinds of alliances. When it has that
foothold, it means that is a foothold
not of that country, but a group of
countries with a large number of alli-
ances, and therefore, all kinds of pos-
sible dangers and entanglements might
arise.

1 do submit that the case of India
is regarded to Goa is as clear as any
case that | can think of and it should
not require really any tremendous
arrangements to justify it. But various
types of arguments are raised by the
Portugese Government and they are
strange. Therefore | thought 1 could
venture to repeat what 1 have said.
Now again, | am not going into the old
history of the Portugese possession
of Goa; but | think many Members
will remember that this history is a
very dark period of India’s history. 1
am talking about a fact of a consider-
ably early period. We have had dark
periods in various parts of the coun-
try; | do not lay stress on it. But I
mention it because Goa is repeatedly
referred to as a shining light of Euro-
pean culture. Well, what European
culture is, opinions may differ. 1 do
not give my opinion; it may or may
not be accepted. But I should like to
put it to Europe itself and to the
countries of Europe if they think that
the culture represented Goa today, or
even if 1 may with respect say by
Portugal, represents the European cul-
ture at its highest and brightest in any
field - political, social, economic
or cultural.

Then there is this religious argu-
ment. Hon. Members belonging to the
Roman Catholic church have spoken
today in this House as they have
spoken elsewhere. 1 do not think any-
thing that will happen in Goa is going
to affect our broad policy in regard to
religious freedom; but the attitude
that the Portugese Government takes
is just the amtitude which is to make
some people view this question from

a narmower point of view than we like
then to, that is, the very thing it  ac-
cuses us of trying to do, it does but |
do not think that will affect us. That
is another matter. Hon. Members
know how many Catholics have taken
part in this struggle for freedom in
Goa and how many from outside Goa.
Therefore, let us be clear. From every
point of view this question of Goa
has to be decided and there can be
only one decision and that is, its mer-
ger with the Indian Union.

One hon. Member, may be Dr. Lanka
Sundaram or perhaps Acharya Kri-
palani, said that the fact of Goa join-
ing the Indian Union is not and argu-
able point. We do not go and discuss
with the Portuguese Government as to
whether Goa is to be part of the
Indian Union or not. The only thing
that we can discuss with them, - |
have no doubt the time will come and it
will be discussed - is the manner of
doing it, the legal or other steps that
have to be taken. That is why our
approach has been throughout, both in
the case of the French possessions and
the Portugese possessions in India,
that the other party should recognise
this basic fact, and also give us de
facto possession of those areas and
then the legal steps can follow at
leisure. That is what exactly has hap-
pened in regard to the French settle-
ments. Even now, strictly the legal
and constitutional position is rather
doubtful. But, de facio they are part
of India. 1 have no doubt, - it may
take 1 or 2 or 3 months-this House
as well as the French Parliament will
have to legalise this. De facto posses-
sion becomes de jure and they become
formally and juristically part of India.
We do not mind if there is some de-
lay. We are prepared to accommo-
date the other Government concemed in
these matters. But, where the basic
right is denied, there is no question
of argument.  Any argument, any
negotiation with Portugal denying that
right is not possible.

There is another point that I wish to
make clear. When we say that this
is a matter of special concern to the
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Goans, it does not mean that the
matter {s of lesser concern to Indians.
What was said was in connection with
certain types of movements and agl-
tation that were going on. The future
vi Goa, that is, the union of Goa with
Litia is a matter of special, Intense,
=qual concern to every Indlan as to
evers Goan, There is no difference In
that matter.

We now tum to the question of
sttt are the methods to be employed
v-usrya Kripalani put a straight ques-
tion as to whether our Government
was pledged to non-violence. The
answer to that is No, the Government
is pot! As far as [ can conceive,
under the existing circumstances, mno
Government can be pledged to non-
viwence, If we were pledged to non-
viclence, surely we would oot keep
any Army, Navy or Air Foroe and pos-
sibly not even & police force: [ do not
know., One may have an ideal. One
may adhere Lo a policy leading to a
certain direction and yet, because of
existing circumstances one cannot give
etfect to that ideal. We have to wait
for it for some time. Acharya Kripa-
lani reminded us of Mahatma Gandhi
saying that the Polish defence agalnst
the German armies might also be call-
ed satyagraha. Also Gandhiji defend.
od, in fact not only defended, but en-
couraged the Indiun Army to go to
Kashmir, to defend Kashmir against
the raiders. It ls surprising that a
man like Gandhiji, who was absolute-
ly committed to non-violence, should
do that kind of thing. So that, even
he, ln certain circumstances, admitted
the right of the State, as It (s constl-
futed, to commlit violence In defence.
It Is true. Obviously, the Govern-
ment of Indla cannot gilve up that
right in the existing circumstances,
Nevertheless, we have made It per-
fectly clear and we have based our
golicy on this that we shall use force
only In defence, that we shall not pro-
voke @4 war or start a war or adopt
any aggressive tactics in regard to

war. It may be tha: sunclimes ¢
i cory diffeult to drow a Upe acd be
ous o W WAL e Sagperiag Ienad.
1Y soecking. this 13 our mliey.
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& not say that it s impcasible for
zcn 8 country or for India to have a
l‘zuted war: may be conceivably pos-

gible, It may yield results too. May
| hare say something about Acharya
K-!palani's quoting me as having said
thet war has pever brought amy re-
suits, I do not think I bave ever sald
What What [ bave said Is that what-
ever war may have dooe in the loog
past, it cannot bring results now. 1
hava gona further and sald that the
kst fwo great wars have certainly
Lrought many results; not the results
sought for, but something entirely dif-
ferent from what the people wanted.
Victory is not a result. Victory is only
a way to achieve a result They
brought victory to a certain set of
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and possibly getting ourselves entangl-
ed into grest difficulties, [ seems o
me it would be exceedingly unwise w0
taie a step which oot caly is opposed
to the basic policies that we have been
pursuing but which may for reasons
entirely practical and reasons of our
national Interest may create difficul-
ties for us. When [t is as certain as
aimost aoything can be that in the
course of time—I do ool mean in the
long course of time—it is quile lnevil-
able that Goa becomes an integral
part of India, are we o lose all the
possible major benefits of pursuing a
right policy by taking this risk, by
doing something wrong according to
that policy and at the same time tak-
ing a risk which might endanger us
to some extent? Because, you cannot
isolate these things. You have to sea
the full picture of the consequences of
an action. If we have to consider
what we have to do in Gox—or, be
It in any other part of the world— we
have not only to consider the step we
have to take, but the successive stepe
we may have to take; the second,
third, fourth, Afth, right up to the
tenth and twentieth. No Government
or no responsible person can take a
step without thinking of the conse-
quences or just leaving others to face
the consequences. There are no others.
The people of [ndia are concerned, We
have to face the consequences.

Now, then, it being admitted and
settled that the policy we should
pursue Iy a peaceful policy, it (s open
to us in the terms of that peaceful
policy to do much. I need not go Into
details. Some Members referred to
economic blockade and this and that,
Obviously, It Is open to us to pursue
those policies, and many others,

Reference has been made to satya-
groha, masa satyagroha, Individual
satyagraha and the llke. To begin
with, the Government of India or any
government, does not talk or desd with
satyagraha In that way. An Hon.
Member suggested that the Govern-
menl o0 Todla sheuld lead the sofva-
ST OLONW.E ety P 7 T §
W wy wy with L - = £ e -y
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the functions of the Covernment, aa
If the Government was an Agititiooal
body agitating for somebody against

that statement paturally [ am think-
Ing of satyagraha In ihe normal Lerms
it hag been performed. There may be
some possible extensions of that move
which are beyond my mind at the pre-
sent moment, Butl, satyagraha as we
know it has been perforrned within
our couniry against a governmental
apparatus. It may be performed
againat another governmental appars-
tus, But one government performing
It against another government ls, for
the moment, not clesr Ui (i —how
that Is llae

Shri Naad Lal Sharma (Sikar): It is
non-violent war.

Shri Ragbunath Siogh (Banaras
Distt,—Central); It g Ram Rajya war,

Shri Jawabarial Nehru: Therefore,
let us not get mixed up. Many hon.
Members who have had the privilege
of being Initiated Into the satyagraha
movement during this Goan campaign
probably tave had no previous ex-
perience of this, nor bave they under-
stood either the technique or the
theory of it, slways exciuding of course
sorme hon. Members opposite who bhave
that knowledge. Satyagraha—I[ will
not go Into that matter, but It la an
Intaresting subject which I should lke
to discuss on some other occasion here
or elsewhere.

Another Hon. Member suggested

prisoners of war, It will not be correct
that, while we or anybody casn clalm
what | would call civillsed treatmnent
ior anybody, and more so for peaceful
people, peaceful satyagrahls, we should
call upon them to treat It a8 o war.
Who la st war with them—the Gov-
emment of [adia or some local organi-
sation has declared war

gal? You get hopelemsly emtangled (o
matters of this kind.

28 JULY 1955

s properly disciplined way. The House
would remember that the arch-orlest
of mfyagraha Mahatmajl—suddenly
put a full stop to the whole movement

do with our eyes apen
confused way, doing something
rather exclied way and then hoplog
Bhat  something will come out of It

g
L§
EF



861 Situstion in Gos

[Shri Jawaharlal Nehru]

“ne by Government. There are

by of much more to be done In
i PrOser way; it takes a U time
sometim.; And [ think what Gov-
emment iag done or ls likely to do
can by N0 Msgng be considered ineffec-
tive. It is etfecu.e, wna it %b‘
progressively more effective. 1s
the Government side of It. So far as
the other side is coocerned, Govern-
ment cannot lay down anything except
a negative side, because the public
orginisations have to consider that—
whatever that may be: may be my
own organisation may consider rn, and
other peopie’s also, but Govermment

the limits that have been Indicated

Une thing I should lUke to mention.
There has been a socalled constitu-
ticnal statute Introduced or sought to
be Introduced by the Portuguese Gov-
ernment in Goa, Daman and Diu,
dently trying to create scme Impres-
sion on the people there. This consti-
tutional statute ls a very very feeble
attempt at local reform, giving ab-
solutely no authority or power Briefly
wpeaking, the position even after this
will be that out of 23 seats in a new

a very

2

— [ "

28 JULY 1955 Situation in Goa 8501*

m—uxm;ummm.umu-
ed sense—than Goa bad under the mon-
archy in Portugal. It ls extraordinary
They go on backwards there. [nstead
ogmbdu;meldvmhllu‘
reforms, they have actually becor
more and more restricted.

1 would again say that in consides
ing these matters now—these or other
matiers—we csanot coasider them
from a purely partow, local or even
naticnal point of view. Whether we
will it or not, we have become parts
of an international community which
Ilaomdoutaumrﬂuwnrld. It we
remember that, and if we remember
that every action of ours has reactions
elsewhere just as other actions :;:i
reactions here, then peinaps wWe t

be able to judge these matters In s
proper perspective,

Shri Kamath: On a point of clark
flcation. May [ ask whether Covern
ment are at least prepared to give
medlcal, legal and transport facilities
to individual and mass sotyagrahis on
the border? Government can do that.

Shri Jawaharial Nebru: Perhaps 1
may give a parallel, but [ would not
give the parallel now. Sa far as this
Is concerned, It lg the ordinary func-
tion of warlous authoritiea to give
medical ald where necessary.

Shri Kamath: They are not giving
It now.

Shri Jawahaelal Nebru: Medical aia
or sometimes even legal ald. That is
not the function of Government as
such, Even local bodies there presum-
ably give it. It is the function of any
representative of Government wha
happens to be there to give medical
ald or other aid; that ls obvious. But
when he talks about transport ald. it
s rather extraordinary,

Mr. Speaker: The House will now

stand adjourned and meet agaln at
11 a.m. tomorrow.

Fleven of the Clock on Wednesday,
the 2Tth July 1939,

.



